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HOUSE OF THE PEOPLE
Monday, 9th March, 1953

The House met at Two of the Clock.
[Mnr. DepuTy-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

ELECTRIFICATION OF RAILWAYS IN CALCUTTA

*591. Shri S. C. Samanta: Will the
Minister of Railways be pleased to
state:

(a) how far the talks on electrifica-
tion of Railways on Howrah-Burdwan
surroundings have progressed;

(b) whether the JRailway Fuel
Economy Enquiry Committee formally
or informally dealt with or discussed
the matter;

(c) if so, what are the matters dis-
cussed and with whom;

(d) from where the power required
for the scheme will be available; and

(e) the estimated cost for the
scheme?

The Deputy Minisier of Railways
and Transport (Shri Alagesan): (a)
It has been decided to carry out a
survey during 1953-54.

(b) and (¢). Yes. The Committee
had an informal discussion on the
subject with the Chief Minister, West
Bengal in December, 1952.

(d) The source of supply will be
decided after the results of the sur-
vey are known and will be based on
the most economical and suitable
method of procuring Railway’'s power
requirements.

(e) The cost will depend on the sec-
tions finally selected for electrifica-
tion. :

534 PSD
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Shri S. C. Samanta; May I know
what was the suggestion of the Chief
Minister, West Bengal?

Shri Alagesan: We do not have their
detailed reactions here. If the hon.
Member puts down a separate ques-
tion, I shall be able to answer it.

Shri B. K, Das: What is the mileage
proposed to be coyered by this
Railway?

Shri Alagesan: I am unable to give
a definite reply.

A similar guestion was answered in
this House a few days back.

Dr. M. M, Das: May I know whether
the difference between the Railway
authorities and the Port Commissioners,
who have got their own railway zlong-
side, has been smoothed out?

Shri Alagesan: We: are at the
very begining. We are going to
undertake the survey next year.

Shri §. C. Samanta: May I know
whether the non-Governmental Rail-
ways round about Calcutta will also
be surveyed?

Shri Alagesan: No, Sir.

BOARD OF MANAGEMENT UNDER THE
CHAIRMANSHIP OF CHIEF ENGINERR

*592. Shri §. C. Samanta: Will the
Minister of Communications be pleas-
ed to state:

(a) what are the administrative diffi-
culties met and solved by the separate
Board of Management under the Chair-
manship of the Chief Engineer: :

(b) how many times the Board met
in 1952 and who are its members at
present;

(c¢) what are the improvements made
in the workshope: and

(d) whether production has increas-
ed or decreased in the year 19527

The Desﬂity Minister of Communi-
cations ( Raj Bahadur): (a) to
(c). A statement giving the informa-
tion asked for is laid on the Table of
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the House. [See Appendix Iv,
annexure No. 32].

(d) Production of the more urgent
items has stepped up.

Shri S. C. Samanta: May I know
what were the reasons for the fall in
production in 1949-50 in the depart-
mental works at 3 centres?

Shri Raj Bahadur: So far as the
Alipur and Bombay workshops are con-
cerned—whether there was any fall
in production in tha* year, I am not
quite sure; but so far as this particular
workghop at Jabalpuc is concerned, the
production has not been falling.

Shri S, C, Samanta; May I know
whether the stores purchase system
has been altered in any way?

Shri Raj Bahadur: We have tried
to raticnalive ihe procurement of raw
materials etc. and for that we have
set up common standards for the 3
workshops.

Shri S§. C. Samanta: May 1 know
whether the divisional stores are being
re-organized and located at more con-
venient centres?

Shri Raj Bahadur: 1 am not quite
sure of the divisional stores. I will nave
to check up.

Topacco

*594. Shri Charak: (a) Will the
Minister of Food and Agriculture be
pleased {o state what work the Indian
Centrai Tobacco Committee hag done
in developing the trade in Tobacco?

(b) What js the total production and
ronsumption of Tobacco in India since
10477

(¢y What is the percentage of
.Tehacco  consumption in India com-
paring with other countries?

fd} How many Tobacco Industries
are in India before Partition and after
Partition?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) A note showing
the measures taken by the Indian
Central Tobacco Committee to develop
the trade in tobacco is placed on the
Tahle of the House. [See Appendix IV,
annexure No. 33].

9 MARCH 1953

Oral Answers 784

(b) The production and consumption
of tobacco in India from 1947-48 to .
1951-52 are given below:—

Production Consump-

Year (in million tion
1bs.) (in

million

Ibs)
1947-48 . . 542 437
1948-49 . . 571 359
1949-50 . . 591 472
1950-51 . . 589 491

1951-52 . . . 504 508

{c) The percentage of tobacco con-
sumption in India and other important
countries to the total tobacco consump-
tion in the world is as follows:—

Percentage
of the tora! con.

Count¢y sumption in the world.
India . 706
America 19+53
U.K. 4-25
Japan 3-01
Capada . 1-70
Turkey . . 0-86
Greece 0-83
Rhodesia 0-28

(d) The following . tobacco indus-
tries were in vogue in India before
partition:—-

(1) Curing.

(2) Grading.

(3) Warehousing.
(4) Redrying.

(5) Manufacture of cigarettes,
cigars, cheroo's, bidis, chem-
ing tobacco and snuff.

In addition the following industries
have been set up affer partition:—

(1) Extraction of Nicotine Sul-
phate from tobacco waste,
(2) Extraction of Tobacco seed oil.

Shri Raghuramaiah: May I know
whether the export of tobacco is left
entirely in the hands of private
trade or is controlled by any system
of licensing or by agreement by the
Government with other Governments,
buying and selling being on Govern=-
ment level?
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Dr. P. S. Deshmukh: I am afraid, 1
have not got detailed information nere.

Dr. Suresh Chandra: May I know
the name of the country to which we
_export the largest quantity of tobacco?

Dr. P. S. Deshmukh: I have not got
the information.

Shri B. S, Murthy: May I know the
total annual output of Nicotine Sul-
phate?

Dr. P, S. Deshmukh:

notice.

Shri K. K. Chaudhury: Is it the
policy of the Government to increase
the production as well as the consump-
tion of tobacco in India?

Dr. P. S. Deshmukh: Production we
want to increase; consumption is not
our job.

Dr. Suresh Chandra: May I know
the reason for the appointment of a
Tobacco Sales Officer only in London?

Dr. P. S. Deshmukh: I have not got
the information about the marketing
of tobacco here. ’

Shri 8. C. Samanta: May I know
from the hon. Minister whether il Is a
fact that the tobacco research station
was to be established in a village in
Jalpaiguri District, but recently it has
been changed to a town and may I
know the reason?

Dr. P. S. Deshmukh: I am afraid I
must ask for notice of this question.

Shri Syamnandan Sahaya: Will the
Government be pleased to state if it
is a fact that the sale of tobacco this
year has gone down abnormally and
ronsequently the prices also have gone
dowm abnormally?

Dr. P, S. Deshmukh: That has hap-
gpned to more than one commoadity.
1T.

I must ask for

Shri Matthen: May I know if any
attempt has been made to improve
the quality of tobacco grown in
Coimbatore?

Dr. P. S. Deshmukh: Yes. Sir. It is
the function of the Tobacco Commit-
tee to inrrease not only the yield
but also the quality.

MeMoranDUM PY LABOUR LEADERS OF
HYDERABAD

*595. Shri Gidwani: (a) Will the
Minister of Labour be pleased to state
whether Government have considered
the demands made in the memorandum
submitted to the Labour Minister by
the Labour Leaders of Hyderabad
when he visited that place in regard
to appointment of the Mining Board,
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Rehabilitation of workers, disable, on
account of accidents and extra pay-
ment of the wages to workers
wherever Coal Industry was declared
a Public Utility concern?

(b) If so, what steps have Govern-
ment taken in the matter?

The Minister of Labour (Shri V.
V. Giri): (a) and (b). A statement
is placed on the Table of the House
indicating the position as regards the
points raised in  the memorandum.
|See Appendix IV, annexure No. 34.]

NATIONAL Co-0RDINATION COMMITTEE
FOR HEALTH PROGRAMMES

*598. Shri S. N. Das: (a) Will the
Minister of Health be pleased to state
what are the important suggestions
and recommendations of the National
Co-ordination Committee for Health
Programmes so far made to the Gov-
ernment of India?

(b) Which of these recommendations
have been accepted and given eifect
to?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) and
(b). The National- Coordination Com-
mittge for Health Programmes has
so far made only one recommenda-
tion, namely, that the Central Govern-
ment (Ministry of Health) should
undertake a ngtional malaria control
programme. This  recommendation
has been accepted by Government.

Shri S. N. Das: May I know whe-
ther the activities of the various
State Governments regarding the Na-
tional Health programme are covered
by this Committee?

The Minister of Health (Rajkumari
Amrit Kaur): No, Sir. The States are
autonomous in the matter of Health.
Of course, we have a Central Counecil
of Health whereby we try to coordi-
nate activities. But, this Committee
has nothing to do with State activities.

Dr. Suresh Chandra: May 1 know
how far the health of the country has
improved after this Health Program-
me?

Rajkumari Amrit Kaur: I may say
that Health activities in all the States
have increased greatly. Expectation of
life has gone up. With this country-
wide Malaria control programme also,
we expect very good results.

Dr. M. M. Das: May I know whe-
ther the Family Planning programme
of the Government of India has been
considered by this Committee and
whether any recommendation has been
made by the Committee?
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Rajkumari Amrit Kaur: No parti-
cular scheme of family planning has
been considered by this Committee,
because the Government of India has
already taken action thereon.

Mr. Deputy-Speaker: Next question.

SUGAR

*600. Shri Gidwani: (a) Will the
Minister of Food and Agriculture be
pleased to state whether it is a fact
that Government have received com-
plaints that sugar dealers were not
able to obtain sugar from mills or their
selling agents on the basis of the re-
duced ex-factory controlled price?

(b) If so, what action have Govern-
ment taken in the matter?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) Yes

(b) Specific complaints were re-
ceived against four sugar factories.
Their explanations have been asked

for and on receiving them they will
be examined and suitable actiom
taken.

In some other cases the complaints
made were only of a general nature
i.e. that sugar was not available at
controlled rutes. The required quan-
tities of sugar were released to the
parties concerned at controlled rates
fro~ specified mills, subject of course
to the availalility of stocks.

Shri Gidwani: What will be the
nature of the action that the Gowvern-
ment contemplate to take?

Dr. P. S. Deshmukh: I could not in-
dirate it now without knowing their
explanation.

GOVERNMENT SAwW MiLrs, CHATHAM

*503, Shri 5. C. Samanta:
Will the Minister of Food
Agriculture he pleased to state the
guantities of timber sawn at the Gov-
ernment Saw Mills, Chatham, Andaman
Is'ands every year since 19477

(b) How much of this has been con-
sumed (i) in the islands and (ii) in
India, and how much has been export-
ed to other countries?

ra)

(c) Have the requirements of mills
for seasoning and treatment of timbers
on scientific and modern lines been
met?

(d) What is the approximate loss
dqlelsgo want of such facilities in the
mills?

9 MARCH 1953

Oral Answers TEE

The Minister of Agriculture (Dr. P
8. Deshmukh): (a) to (d). The infor-
mation ig being collected and will be
placed on the Table of the House im
due course.

EMPLOYMENT STATISTICS

*604. Dr. Amin; (a) Will the Minis-
ter of Labour be pleased to state
whether Government have got any
machinery by which they can maintaire
and publish detailed statistics of the
total number of employed, unemployed
and partially employed persons in our

" country?

(b) If the answer to part (a) above
be in the affirmative, do Government
propose to publish such statistics
periodically?

The Minister of Labour (Shri V. ¥.
Giri): (a) Statistics of employment in
ceriain sectors. e.g. factories, mines,
etc. are regularly collected and arz>
available. The Employment Exchanges
provide information regarding persons
seeking employment. No machinery
nas. however. been developed so far
to measure, in detail. employment and
unemployment in every sector of the
country's economy.

(b) Awailable statistics are oublish-
ed periodically.

Shri B. 5. Murthy: May I know whe-

ther there are any statistics available
about agricultural labour?

Shri V. V. Giri: No.

Shri B. 5. Marthy: May I know
whether any attempt is being made
either country-wise or province-wise
to collect these statistics?

Shri V, V, Giri: Yes, Sir. Discus-

sions are now taking place with the
Central Statistical Organisation on
the subject of how best statistics of
employment and unemployment can
bBe collected on a national scale and at
regular intervals.

Shri Raghuramaiah: May I know
whether it will include also partiak
employment and partial unemploy-
ment?

Shri V. V. Girl: 1 suppose so.

Dr. Amin: Are there any statistics
available - for workers employed i
Government service either in the
Centre or in the States?

Shri V. V. Giri: 1

should require
notice,
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AMMONIUM SULPHATE (DISTRIBUTION)

*606. Shri L. J. Singh: Will the
Minister of Foed and Agriculture be
pleased to state:

(a) whether it is a fact that Gowvern-
ment of India have agreed to supply
to West Bengal Government free of
cost 50,000 tons of ammonium sulphate
to be used on lands exclusively for
cultivation of paddy,

(b) whether it ig a fact that this
ammonium sulphate fertilizer will be
distributed to farmers in West Bengal
as a loan, which will be paid back in
the form of paddy or rice; and

(c) if the answers to parts (a) and
(b) above be in the affirmative,
whether Government propose to adopt
the same basis of distribution in the
case of other States also?

The Minister of Agriculmre (Dr. P.
S. Deshmukh): (a) The Government
of India have agreed to sell 50,000 tons
of sulphate of ammonia to the West
Bengal Government for which it is
{aroposed to give them a short term
oan.

(b) Yes. The recovery will be in
cash or kind at the choice of the
farmer.

(c) The State Governments are
being consulted.

Shri L. J. Singh: May I know what
are the demands from the various
States for ammonium sulphate and
will the hon. Minister please state
State-wise?

Dr. P. S. Deshmukh: If the hon
Member wants it for this year 1933,
the amounts are still under negotiation
between the Central Government and
the States and final figures are not yet
available,

Shrimati Kamlendu Mati Shafa: May
I know if we have got information as
to for how many years this fertilizer is
being used in other countries, and with
what results?

Dr, P. 8. Deshmukh: In India we
have been using it for a number of
Years with very good results,

Shrimati Kamlendu Mati Shah:
How many years?

Dr. P. S. Deshmukh: I have not ]
the information. =

Mr, Deputy-Speaker: Good number
of years is sufficient.

Shri L. J. L
o Singh: What is the basis
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Dr. P. S, Deshmupkh: I think the hon.
Member means the same part of the
question he has asked, _rmmely. whe-
ther we are going to insist on payment
in cash or in kind. As I have said,
we propose to give this choice to
farmers in every possible case.

Shri Achuthan: May I know whether
the Governme:nt expecis to meet the
full demand from the States?

Dr. P. S. Deshmukh: I should think
so .

Shri B. S. Marthy: May I know the
amount that the Madras State has de-
manded?

The Minister of Food and Agricul-
ture (Shri Kidwai): Madras has 110,000
tons in store.

Shri §. V. Ramaswamy: What is the
agency of distribution: Is it through
private agencies or through your own
agents?

Dr. P. S, Deshmukh; It varies from
State to State. We allot the quantity
required to the State concerned. Then.
they distribute either through Co-
operative  societies, or sometimes
through the officers of the Agricul-
ture and Revenue departments or
through firms,

Dr. M. M, Das: May I know the
price that will have to be paid by the
West Bengal Government for this
ammonium sulphate?

Dr. P. S. Deshmuokh: I am glad to
state that the prices orig‘inacilg fixed
have been considerably reduced. They
have been reduced to Rs. 290 instead of
Rs. 335 which was the pool price for
this year as against Rs. 365 which was
the pool price last year.

Dr. M. M. Das: May I know what
will be the price of the products in
kind that the Government wants to be
repaid?

Dr. P. S. Deshmukh: It will work out
roughly to about 1} maunds of paddy
or one maund of rice.
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Shri S. N. Das: May I know whether
any other State Government has ask-
ed for this fertiliser on the basis of a
loan?

Dr. P. S. Deshmukh: It is not the
basis for asking. The State Gowvern-
ment concerned asked for the quan-
tity that it wants. This question
whether it is to be repaid in cash or
in kind comes up later. Liberty is
given to every State to pay either in
cash or in kind.

Several Hon. Members rose—

Mr. Deputy-Speaker: We have spent
five' or six minutes on this question.
Next question.

VILLAGE WORKERS' TRAINING CENTRE

*G08B. Shri Krishna Chandra: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the number of Village Workers'
Training Centres so far established in
connection with the Community Pro-
ject Programme along with the places
where they are located;

(b) the amount of financial assistance
both recurring and non-recurring
received for their establishment and
maintenance from the United States
Technical Co-operation Agreement and
Ford Foundation; and

{c) whether any Americans are
working in any capacity at any of
these centres and if so, what is their
number and where are they working?

The Minister of Agriculture (Dr. P
8, Deshmuokh): (a) Thirty-four Train-
ing Centres in connection with the
Community Project Programme have
so far been sanctioned. A statement
showing the location is laid on the
Table of the House. [See Appendix
IV, annexure No. 35].

(b) (i) Non-recurring:

The T. C. A. have promised a sum
of § 166,000 in the shape of equipment
to be imported from the U. 8. A.

(ii) Recurring:

The Ford Foundation have agreed
to meet an expenditure of
Rs. 111.56,960, out of which a sum
of Rs. 4293650 has so far been
received.
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(c) Eleven American Experts are
attached as Advisers to 11 Training
Centres as fallows:—

Madhya Pradesh 2
Punjab B

U. P.

Bhopal
Hyderabad
PEPSU
Travancore-Cochin
West Bengal
Bombay

Mysore J

}. 1 each.

Shri Krishna Chandra: May I know
whether these Americans hold any
administrative control?

Dr. P. 8. Deshmokh: No, Sir; in no
case,

Shri B. 5. Murthy: When there are
34 centres, may I know why there are
only 11 American experts to guide the
centres?

Dr. P. S. Deshmukh: The rest can be
looked after by us. In any case, hon.
Members opposite are always criti-
cising us for having more experts,
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Shri B. K. Das: How many trainees
have come out of these centres so far?

Dr, P. S. Deshmukh: I can give the
numbers, Sir. Roughly 450 have al-
ready been trained and about 600 teo
700 are under training.

Shri B. S. Murthy: Arising out of
the answer given that 23 out of 34
centres are managing without any
foreign experts, may I know, Sir,
what is the necessity for having even
these experts?

Mr, Deputy-Speaker: I do not know
if a foreign expert is expected to con-~
fine himself only to one centre or...?
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Dr. P, S. Deshmukh: Generally
speaking, they are attached to parti-
cular centres. But in other places we
have been able to make satisfactory
arrangements,

Shri T. N. Singh: May I know, Sir,
if these Americans are expert, specia-
lised persons or they are men of
general ability brought to guide
generally the work there?

Dr. P. S, Deshmukh: No, Sir. Every
one of them has something special to
contribute for the purpose of train-
ing. .

Shri B. K, Das: May I know, Sir,
whether all those who have come out
of these training centres have been
absorbed in the community project
centres?

Dr. P. 8. Deshmukh: I have not got
the information, but I should think so,
Sir. because the Community Projects
work is proceeding apace.

Shri B. K. Das: I wanted to know
what is the procedure—whether these
perscns are recruited first and then
put under training or they are taken
into the projects and then trained?

The Minister of Food and Agricul-
ture (Shri Kidwai): They are all
under Government employment and
they come for training and go back.

Shri Eelappan: May I know, Sir,
what is the total number proposed to
be trained?

Dr. P. S. Deshmukh: As I said. there
are about 600 or 700 under training.

Mr. Deputy-Speakér: Those propos-
ed to be trainea?

Dr. P. S, Deshmukh: Proposed to be
trained? I cannot give you the
figures.

Shri Bhagwat Jha: May I know,
Sir. how long it will take to replace
the teachers who are giving training
in these centres?

Shri Kidwai: The teachers are
manent. They are not being replaced.

Shri Bhagwat Jha: How long will it
take to get these Americans replaced
by Indians?

Shri Kidwai: There are only Indian
teachers.

TRAINING 1N MANUTACTURT OF VETERINARY
Virus VACCINE

*610. Sardar A. 8. Saigal: (a) Will
the Minister of Food and Agriculture
be pleased to state whether Govern-
ment are starting a centre under: the
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Expanded Technical Assistance Pro-
grfmme of the F. A. O. for _the train-
ing in the manufacture of Veterinary
Virus Vaccine at an Inter}"natlonal
Training Centre at lzatnagar:

' the
(b) How many officers from
different States will undergo training?

(¢) For how many days the trainees
will be trained?

(d) Are there any foreign instruc-
tors and if so. how many and from
which country?

(e) Whai expenditure will Govern-
ment bear?

(f) What are the \'grious diseases on
which the lectures will be given?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) The Training
Centre commenced on 16th February,
1953.

(b) 14
(¢) Three weeks.

(d) There are 12 foreign instruc-
tors; 9 from U, K,, 2 from Australia
and 1 from U. S. A,

(e) A statement showing the items
of expenditure for which the Govern-
ment of India are responsible is laid
on the Table of the House. [See
Appendix IV, annexure No. 36].

(f) Lectures will be given on the
production of vaccines for various
diseases such as rinderpest, New
Castle disease. fowl-plague, sheep pox
and fowl pox.

. M. M. Das: May I know, Sir,
whether training is given* for the
manufacture of these wirus vaccines
only or for the production of other
veterinary medicines also?

Dr, P. S, Deshmukh: I have not got
the syllabus.here. But it is meant to
be a comprehensive training—as much
as is possible within the time-limit.

Dr. M. M. Das: May I know, Sir,
from what all countries trainees will
come?

Dr. P. S. Deshmukh: They have al-
ready come from Afghanistan, Burma,
Japan, Malaya, Pakistan and Thailand
and from West Bengal, Madras and
various other States in India.

Shri T. N, Singh; There are already
virus vaccine manufacturing centres
at Izatnagar and Mukhteshwar. May
I know whether under this new
scheme any new types of virus- are
being tackled and personnel trained
or is it the old thing being : done
again? o
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Dr. P. S, Deshmukh: No, Sir. There
are many new things, not only so far
as the preparation and the methods
of production are concerned, but
vaccine prepared for  different ail-
ments from different animals.

Dr. M. M. Das: May I know, Sir,
whether the trainees who have come
to be trained in this Institute have
to bear their own expenses or they

are met by the international organisa=-
tion?

Dr. P, S, Deshmukh: They are sent
by their respective States.

RacLAMATION OF LANDS IN SOUTH INDIA -

*611. Shri Ramachandra Reddi: Will
the Minister of Food and Agriculture
be pleased to state whether there is
any proposal to extend the activities of
the Central Tractor Organisation to
South India especially to the areas
which are likely to be commanded by
the proposed irrigation projects?

The Minister of Agriculture (Dr. P.
8. Deshmukh): Proposals for extend-
ing the activities of the Central Trac-
tor Organisationn to certain areas
the Salem District and in the Agency
Tracts of Madras State are at present
under consideration. The areas are
not commanded by any irrigation pro-
jects.

Shri Ramachandra Reddi: How long
- has this been under consideration?

Dr. P. S. Deshmukh: Only recently,
Sir. It has not been under considera-
tion for a long time.

Shri Ramachandra Reddi: When is

the consideration likely to be finalised? .

Dr, P. S, Deshmukh: It will not take
long, Sir.

Shri P. T. Chacko: May I know, Sir,
whether as a result of these reclama-
tion schemes land actually under cul-
tivation in South India has increased
in a period of the last five years?

Dr. P. §. Deshmukh: I am afraid I
have not got the statistics here.

Shri Raghuramaiah: May I
Sir, the areas under contemplation?

Mr. Deputy-Speaker: In South India.

Pr. P. S. Deshmukh: It is too early
to say. The second proposal refers to
50,000 acres.

Dr. Ram Subhag Singh: May I know,
Sir, the area to which the activities of
the Central Tractor Organisation have
been confined at present?
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Dr. P, S, Deshmukh: They are car-
ried out in Bhopal, Uttar Pradesh and
Madhya Pradesh.

Shri B. S. Murthy: May I know, Sir,
what particular areas and Agency
tracts are under contemplation?

Dr, P. S. Deshmukh:
the information.

Dr. Suresh Chandra: May I know,
Sir, whether the C.T.O. wants to open
a separate organisation in the South
or it wants to extengd the activities of
the C.T.O. at Bairagarh?

Dr. P. S. Deshmukh: It will be an
independent unit under the C.T.O.

Shri B, K. Das: Do I understand that
there was never any demand the
South about this Tractor Organisation
being extended there? What are the
reasons for the South not yet being
included in the scheme?

Dr. P. S, Deshmukh; A good many
States have been managing on their
own. It is not necessary that every
State should come to the C.T.O. for
assistance. Evidently, they have been
managing themselves so far.

Pandic C. N. Malviya: May I know
the tptal area already ‘tractorised’ by
the C.T.O.?

Dr. P. S. Deshmuokh: Seven lakh

acres.

I have not got

Shri T, N. Singh: In view of the fact
that in the past there have been sume
complaints by some States regarding
the higher rate of tractorisation by the
C.T.O., may I know if in the new areas
where tractorisation has been pro-
posed, the States’ views have been
taken on the point?

Dr. P, S. Deshmukh; They are always
taken into account; even where there
has been a certain amount of differ-
ence, there also the State Governments
had committed themselves to a parti-
cular figure.

Shri Ramachandra Reddi: May I
know, Sir, how many tractors are ex-
pected to be put into work, how many
have been already secured and how
many are going to be ordered?

Dr. P. S, Deshmukh: If my hon.
friend means the proposal so far as
Madras is concerned, none of these
figures have been worked out.

Shri Sinhasan Singh: May I know,
Sir, the number of tractors employed
in U. P. and the area of the land they
have broken?

Mr. Deputy r: U P. is
South India. relates to Smnh
India.
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Shri Sinhasan Singh: Sir, tractors
were sent to U, P. So, I ask the num-
‘ber of tractors sent to U. P. and the
extent of land broken.

Dr. P. S, Deshmukh: Thirty thou-
sand acres of tarai land which was
over-grown with forests were reclaim-
2d. There are other areas also.

Shri G. P. Sinha: May I know, Sir,
whether an estimate of requirements
ofdtr:?,ctor has been made for South
India?

Dr. P, S. Deshmuokh: We have only

one particular suggestion under consi-
deration.

Dr. Suresh Chandra: May I know
the reason why this work has not been
entrusted to the State Government but
undertaken by the C.T.O.

Dr. P. S, Deshmukh: Evidently
because the State Government desired
us to intervene.

Dr. Suresh Chandra: How  much
expenditure will be involved in this?

Dr. P. S. Deshmukh: We have not
worked that out.

Shri G. P. Sinha: May I know whe-
ther the different States have been re-
quested to send their estimates of
tractor requirements?

Dr. P. S, Deshmukh: No, Sir.

Shri Radhelal Yyas: May I know how
much of the areas reclaimed by the
tractors were under cultivation already
before the tractor operations?

. Dr. P. S. Deshmukh: Sir, some areas
in Bhopal and some in Madhya Pra-
desh were already being cultivated.
But they were very much kans infest-
ed and therefore the tractor operation
was considered necessary.

Mr. Deputy-Speaker: Hon. Members
put down questions but when they are
called they are not here. They may as
well give me notice and T need not
take the trouble of calling them,

BEKI AND BHULKADOBA BRIDGES

*818. Shri Amjad Ali: (a) Will the
Minister of Railways be pleased to
state how many times the Beki and
Bhulkadoba bridges on the Assam
Railway have so far breached?

(b) What was the cost incurred on
the repairs of each of them on each
occasion?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
The present Beki bridge is the eighth
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bridge. and the present Bhulkadoba
bridge is the fourth bridge constructed
during the past 45 years.

(b) The costs of the repairs on each
occasion are not readily available but
in the case of the Beki bridge the cost
of repairs of the seventh bridge was
Rs. 12,70.000 and the eighth bridge cost
Rs. 52 lakhs. In the case of the Bhul-
kadoba bridge, temporary restoration
in 1942 was done ata cost of
Rs. 2.54,000 and the bridge was finally
rebuilt in 194243 at a cost of
Rs. 12,50,000.

Shri Amjad Ali: Is it correct that the
Beki bridge was breached 7 times
before and this is the 8th time?

Shri Alagesan: It breached several
times because the size of the rivers
changed.

Shri Amjad Ali: It breached seven
times and not several times.

Shri Alagesan: Yes,

Mr. Deputy-Speaker: Several times
or seven times, it is all the same,

#$t wAa Ry : TR E W
qFT § 0% § 224 § it aF Feaar
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Mr. Deputy-Speaker: The hon. Mem-
ber wants to know the loss to Govern-
ment on account of the breaches from
time to time,

Shri Alagesan: I have given the cost
of the two bridges, Sir.

Mr. Deputy-Speaker: He wants to
know what is the loss to the Govern-
ment on account of the bridges having
been washed away.

Shri Alagesan: I do not have the
information, Sir.

Shri Amjad Ali: What were the
principal causes for the breach of the
bridge so often?

Shri Alagesan: There are two or
three streams emerging from one river
which starts in the Bhutan and they
vary in their sizes because of the huge
floods and the,breaches are caused.

Shri Amjad Ali: Which are those
erratic rivers which are responsible
ﬁ;:e tl',le breaches of these bridges wvery
often?

Shri Alagesan: Beki and Bhulkadoba
rivers.
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Eraixl Svcar Muas

#*§19. Shri Sinhasan Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the reason for the closing down
of the Bhatni Sugar Mills in District
Deoria of U. P.;

(b) whether Government propose to
take over the control of the mill; and

(c) what are the principles and condi-

tions that guide the appointment of an
authorised Controller?

The Minister of Agriculture (Dr. P.
S§. Deshmukh): (a) The reasons for
closure of the Bhatni Sugar Mills are
dispute among proprietors, lack of
finance and inefficiency of plant.

(b) No.

(c) The Central Government appoints
an authorised Controller when it con-
siders it necessary for maintaining or
increasing the production of an essen-
tial commodity.
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Shri B. §. Murthy: May I know, Sir,
how many workers have been affected
by the closure of this mill?

Shri Kidwai: I think the hon. Mem-
ber is not aware that it has been clos-
ed for some years.

Mr. Deputy-Speaker: GQuestions are
over. I will call them again so that
hon. Members who were not in their
seats when they were called will be
given an opportunity.

PASSENGER TRAFFIC FROM AGARTAIA TO
CALCUTTA

*613. Shri Biren Dutt: Will the Minis-
ter of Communicacions be pleused to
state:

(a) whether it is a fact that the
passenger traffic to  Calcutta from
Agartala through Pakistan has entirely
stopped since the introduction of the
passport system;

(b) whether it is a fact that most of
the people have to travel to 'Calcutta or
Assam by air; and

(c) the fare that a passenger has to
bear in travelling to Calcutta or
Shillong?

The Depuiy Minister of Communica-
tions (Shri Raj Bahadur): (a) While
there is doubtless a drop in the magni-
tude of passenger traffic from Agartala
to Calcutta across Pakistan due to the
restrictions involved in the visa and
passport system, it will not be correct
to say that passenger ftraffic across
Pakistan has entirely stopped.

(b) Government have no particulars
to show that most of the passengers
from Agartala to Calcutta or Assam
are travelling by alr,
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(c) The approved air fare between
Apartala and Calcutta is Rs. 49 (re-
turn fare Rs. 93) and between
tala and Gauhati, the nearest airport
}{os shélllong. is Rs. 38 (return. fare

. 12).

Shri Biren Dutt: May I know whe-
ther representations have been receiv-
ed that the air fare is heavy?

Shri Raj Bahadur: I am not aware
of any such representation having been
received. But, I may inform the hon.
Member that so far as railway fare is
concerned, by an indirect route which
i{s the only route available, the railway
fare for first class is Rs. 101 and for
second class it is Rs. 56/8. As com-
pared to these rates the rate of Rs. 49
for air fare is quite reasonable.
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SCHEDULED  AIR SERVICES 1IN TRIPURA

*§14. Shri Biren Dutt: Will the
Minister of Communications be pleased
to state:

(a) whether there is any Scheduled
Air Service from one air port to
another inside Tripura; and

(b) if not, whether Government pro-
pose to introduce Scheduled Air Ser-
vice there?

The Depuity Minister. of Communica-
tions (Shri Raj Bahadur): (a) No, Sir.

(b) There is no such proposal at
present. L

FOODGRAINS FOR TRIPURA

*§15. Shri Biren Dutt: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) whether it is a fact that there is
influx of about one lakh of displaced
persons in Tripura since the introduc-
tion of the passport system;

(b) whether it is a fact that the
Government of Tripura imported only
one thousand tons of foodgrains from
the Centre during the year 1952; and

(c) whether Government of Tripura
propose to import foodgrains during
the current year also?
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The Minister of Food and Agricul-
ture (Shri Kidwai): (a) The influx-
was just before the introduction of the
passport system.

(b) Yes.
(¢) No, Sir.

Mr. Deputy-Speaker: As there is still
time, as a special case I shall allow an
opportunity to hon. Members who
were absent when I called them a
second time,

Shri Nambiar: Then I would put my
question No. 597.

GRIEVANCES OF RAILWAYMFEN

*597. Shri Nambiar: Will the Minis-
ter of Railways be pleased to state:

(a) what action has been taken on
the representation made to the Minis-
ter on the grievances of the Railway-
men on the 4th August, 1952 consisting
of 26 items; and

(b) whether any of the items re-
ferred to therein has been disposed of
and the derision communicated to the
Railwaymen?

The Deputy Minister of Railways
and Transpori (Shri Alagesam): (a)
and (b). The matters raised in the
representation had already received
the consideration of Government and
were further re-examined on receipt of
the representation and action has been
taken wherever necessary. No special
intimation is sent to any staff in respect
of such representations.

Shri Nambiar: May I know whether
the person making a representation will
:)e k‘i?nffrmed of the action taken or not
aken?

Shri Alagesan: If the hon, Member
wants to have the details of the action
}??n.t we will have to be informed of

rst.

Shri Nambiar: Will a person making
a representation get a reply or not
about the action taken?

Shri Alagesan: If it is a member of
the staff, no.

Shri Nambiar: If a Member of this
House has made a representation. will
hetget a reply about the action taken or
not?

Shri Alagesan: That will depend upon
each case.

CoNGRESS  SFSS10% AT HYDFRARAD

*R01. Shri Tushar Chatterjea: (a)
Will the Minister of Railways he
pleased to state what were the special
arrangements made by the Railway
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Department in connection with the
58th Session of the All-India Congress?

(b) What was the total expenditure
incurred by the department on these
arrangements?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
To meet the abnormal rush of traffic
the arrangements made included the
following:—

12 Inward and 9 Outward Special
Trains to and from Hyder-
abad and Kacheguda, from
and to various parts of the
country;

haulage of additional carriages by
some daily trains;

issue of return tickets for all
classes on payment of two sin-
gle journey fares per ticket;

provision of temporary additional
facilities at Hyderabad (BG)
and Kacheguda (MG) such as
waiting sheds with sanitary
conveniences, bathing faeili-
ties, food stalls, booking
offices for booking of passen~
gers and their luggage;

provision of an Enquiry, Booking
and Reservation office at
Nanalnagar at the Congress
Camp.

(b) Rs. 42,000 approximately for the
temporary additional facilities provided
at Hyderabad and Kacheguda stations
and at Nanalnagar Congress Camp,

=t TgATw fag : 39 FHF #9499
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Shri Alagesan: We have not been
able to collect the information.

Mr. Deputy-Speaker: If any other
hon. Memper wants to put his ques-
tion, he may do so.

The Question List is over.

WRITTEN ANSWERS TO
QUESTIONS

“A' CLass VISAS ISSUED BY INDIA AND
PAKISTAN

*554. Shri A. C. Guba: Will the
Prime Minister be pleased to state:

(a) the number of ‘A’ class visas
issued by India and Pakistan respect-
ively up to the 3lst December, 1952;

(b) whether it is a fact that Pakis-

tan has not been issuing ‘A’ class visas
to Indian citizens;
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(c) whether it is a fact that small
businessmen and cultivators on the
Indian borders are not given proper
facilities of harvesting their crop on
the other side and of doing daily
business?

i of External
Affairs (Shri Anil K. Chanda): (a) Till
the 31st December, 1952, 2854 Category
‘A' visas were issued by Indian Visa
Issuing Authorities. The Government
of India have no official statistics of
the visas issued by Pakistan Visa
Issuing Authorities, but they wunder-
stand that less than 100 Category ‘A’
visas were issued to Indian nationals
during the same period.

(b) and (c). The inadequate issue
of Category ‘A’ visas to Indian na-
tionals has caused considerable hard-
ship. But this seems to have been due
more to the inadequacy of Pakistan's
administrative arrangements than to a
deliberate denial of facilities to any
particular class of persons. This was
brought to the notice of the Pakistan
delegation to  the recent Passports
Conference, angd the latter promised
to remedy it. It has also been taken
up with the Government of East
Bengal by the Governments of West
Bengal, Assam and Tripura.

ESTIMATE oOF BHAKRA-NANGAL PROJECT

*555. Dr. Ram Subhag Singh: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that the
estimate of expenditure on Bhakra-
Nangal Project made in 1949 has been
considerably exceeded at present;

{b) if so, by what
estimate has gone up; and

amount the

(c) what are the reasons therefor?

The Depuiy Minister of Irrigation
and le’ower (Shri Hathi): (a) Yes, Sir.

(b) Rs. 23 crores approxhnately

(¢) (1) Increase in cost of works on
account of higher prices of comstruc-
tion materials, carriage and labour
rates;

(2) Increase in the quantity of
works to be done as a result of de-
tailed investigations. change in desi ‘g
and specifications and increase in the
scope of the Project; and

(3) Increase in the cost of imported

machinery and equipment due to
devaluation of the
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Pre-FaericATED  Houses

*556. Shri M. L. Dwivedl: (a) Wil
the Minister of Production be pleased

to state the number of pre-fabricated '

houses which were built by the Gov-
ernment Housing Factory?

(b) What has happened to those
houses?

(c) What is the total expenditure
involved in the building of these
houses, including the establishment of
the factory?

(d) Has the research on waterproof
roofing been successful?

(e) What are the reasons which led
Government to transform the factory
into a limited concern in the hands of
an Indo-Swedish firm?

The Minister of Production (Shri K.
C. Reddy): (a) 124 (One hundred and
twenty four).

(b) A statement showing the latest
position regarding these houses is
placed on the Table of the House. [See
Appendix IV, annexure No. 37.]

(c) About Rs. 7.90,000 (Rupees
seven lacs, ninety thousand). This
does not include anything towards
cost of the establishment of the Fac-
tory, as it is not practicable to cal-
culate what proportion of this cost
should be debited to the houses.

(d) Yes. Research has shown that
foam concrete is a good roofilng mate-
rial and can be given a water-proof
surface by an inexpensive treatment.
However, the period for which such
water-proofing will last has not yet
been determined.

(e) The reasons which led Govern-
ment to set up a private limited rom-
pany to run the Housing Factory were
that after the Factory was ecrected
and tuned for production. it was
found in the latter part of 1950 that
the production fell short of expecta-
tions and showed certain technical
defects. and the costs worked out
much higher than the original esti-
mates. It was therefore decided to
stop production on the original lines
and lease the factory to the Hindu-
sthan Housing Factory Ltd., an equnl
partnership between the Gove
ment of India and the Indo—Swedish
firm of Messrs. Basakha Singh
Wallenborg, Litd.. whose Swedish
partner has specialised knowledge of
the manufacture of foam concrete
and prestressed concrete products.
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ALL INDIA RADIO PROGRAMMES

*557. Shri M. L. Dwivedi: (a) Wil
the Minister of Information and
Broadcasting be pleased to state the
improvements which have been effect-
ed in the programmes of All India
Radio?

(b) How far has All India Radico
succeeded in improving the standard
of film music?

(c) What are the distinguishing fea-
tures of the National Programme in-
troduced in All India Radio recently?

(d) What are the other innovations
which are being introduced with a
view to make the programmes more
instructive, interesting and useful?

(e) What are the methods. ways and

means of popularising the First Five
Year Plan through A.LR.?

The Minister of Informatiop and
Broadcasting (Dr. Keskar): (a) and

(d). A statement giving briefly
the improvements which have
been or are being  effected in

All Tndin Radio programmes is laid
on the Table of *he House. [See
Appendix IV. annexure No. 38.]

(b) Government have no control
over agencies responsible for produc-
ing film music. They, however, take
care to see that selected film music
above a certain standard only is
broadcast.

{¢) The National Programme is
relayed by all the Stations of All »
India Radio, It is oroposed to broad-
cast features of All India interest in
this programme.

(e) Publicity to the first Five
Year Plan has beer. given through
news bulletins in wvarious languages
and in the form of talks. discussions
and dialogues etc.. in the general
programmes as well as programmes
for special audiences.

TReATY OF FRIENDSHIP WITH IRAQ

*558. Shri S. C. Samanta: (a) Wil
the Minister of Commerce and Industry
be pleased to state how the treaty of
friendship between India and Irag
signed at Baghdad in November, 1952
has helped the two countries in their
industrial and agricultural progress?

(b) What were the trade relations
between the two countries before the
signing of the treaty of friendshin?

(¢} How much articles of food and
of which varieties were imported from-
Iraq up to December, 19517

(d) Have any fresh articles of export
from India been added?
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The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):

(a) The Treaty of {friendship be-
tween India and Iraq has not yet
come into force. It is awaiting

ratification by the two Governments.

(b) Normal trade relations existed
‘between India and Iraq before the
signing of the Treaty.

(¢) A statement showing import of
.articles of food from Iraq during
1951-32 is laid on the Table nf the
House, [See Appendix IV, annexure
No. 39.1

(d) No, sir.
PHOTOGRAPHS FOR PASSPORTS AND Visa

*559. Shri S. C. Samanta: Will the
Prime Minister be pleased to state:

(a) whether Government are aware
that 1t 1s 1mpossible for poor, 1gnorant
.and uneducated people to produce and
pay for photograpns to obtain pass-
ports and visas for travel between
India and Pakistan; and

(b) if so. whether Government con-
-template to help 1n any way these un-
fortunate people?

The Deputy Mmister of External
Affairs (Shri Anil K. Chanda): {a) 'The
Government are aware nf the difficul-
ties and the cost invalved.

(b) These cdificulties are to a large
-extent inherent in a passport and visa
system. Onee it is  derided that
Ppassports and visas are necessarr,
photographs are required for identi-
ficatinm. The Government have kept

the fees ar low as passible: in fact. the .

administrative costs
fully covered by these fect. The
Grvernment will keep this matter in
view and will introduce such changes
as m:av be considered feasible,

are not being

STATISTICAL QUALITY CONTROL 1IN

INDUSTRY

*560. Shri B. K. Das: Will the Minis-
ter of Commerce and Industry be
‘Dleased to state:

. (a) whether Government have any
‘plan to introduce statistical quality
control in industry in the country;

b)Y if so, how it will be worked out
:and what steps have been taken for its
implementation; and

fey what arrangements have been
‘made to have adequate trained per-
sonnel for the purpose?

The Minister of Commerce and
“Industry (Shri T. T. Erishnamachari):
'(a) and (b). Under arrangements
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made with ‘the United Nations
Technical Assistance Administration,

a team of four experts on Statistical
Quality Control recently visited India
and gave lectures and training courses
at selerted centres. The results of
these lectures and coursss are at
present  being studied with a view
to assessing the scope of  Statistical
Quality Control methods and devising
means of further promoting their
application in India.

(c) 153 selected candidates drawn
from the industries, from Government
Organisatinns and from research and
educational institutions have already
received training. 18 of thess candi-
dates were givem more intensive
training to enable them to serve .z a
nucleus of teachers in future. pro-
grammes of training.

ASHES OF NETAJI SusHasH CHAKDRA Bose
*561. Shri A. N. Vidyalankar: Will
the Prime Minister be pleased to state:

(a) whether it is a fact that Govern-
ment have recentiy received a reqguest
from the Government of Japan that the
Inian Government should take charge

of the ashes of Netaji Subbhash
Cnandra Bose;
(b) whether Gouvernment have in

their possession conclusive evidence
that Netaji Subhasn Chandra Bose is

dead, and the ashes saia 1o be his re-
ally belong to Nctaji: and
(c) whether Government intend to

bring the ashes to India and to build
a suitable memorial of this illustrious
son of India”

The Prime Minister (Shri Jawaharlal
Nehru): {a) No such reguest has heen
received. but #s a matter of fact. the
ashes of Netaji Subhas Chandra Bose,
which are in the Renkoji temple in
Tokyo. are in the custody of our
Embassy in Japan.

(b) Government have enquired Tre-
peatedly into this matter and a resume
of the evidence in Government's
possessinn was placed on ihe Table of
the House on the 5th March 1952. All
possible steps were taken by Govern-
ment and they are satisfied that the
report of Shri Subhas Chandra Bose's
death is correct. The facts as ascer-
tained have been made public. .

(c) Government requested the Chiaf
Minister of West Bengal to ascertain
the wishes of Shri Subhas Chandra
Bose's family regarding the disposal
of his ashes, The Chief Minister
replied that the family were disinclined
to move in the matter and did not
it to be persued for the time
being. No further step has been taken
since then,
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SCHEME TO PRODUCE SYNTHETIC PETROL

*562. Shri Sarangadhar Das: (a) Will
the Minister of Commerce and Industry
be pleased to state whether it is a fact
that Shri Bijayananda Patnaik had ad-
dressed a letter to the Government of
India giving a proposal to extract pet-
rol from Indian coai and volunteering
to pay even the sum of Rs. 14 lakhs
which was needed for preliminary in-
vestigations?

" qb) What reply, if any, was sent to
Shri Patnaik?

Tae Minister of Commerce and In-
dustry (Shri T. T, Krishnamachari):
(a) and (b). He did address the
Governmient of India on the subject,
but I am not aware of any ofler to
pay Rs. 14 lakhs for preliminary in-
vestigations. He did ask the Central
Government for assistance towards the
capital necessary for the project and
for a subsidy. Government's reply was
‘thuat 1o as:istance in the capital could
be otiered and the question of sub-
sidy could be considered if the Tariff
Board recommended it,

TRAVELLING AGENCIES AND PASSFORTS

#5363, Shri A. N. Vidyalankar: Will
the Prime Minister be pleased to state:

(a) whether it has come to the notice
of Government that certain travelling
agencies have recently come into exis-
tence. that charge exorbitant rates
irom the intending trave'lers, by dup-
ing them with an assurance that they
would secure passports for them;

(b) whether it is a fact that some of
the individuals whose applications for
pas:soarts had been rejected on various
grounds at first instance had been
granted the passports later, when they
applied again through one of these
agencies; and

(¢} what steps Government are pro-
posing to take to safeguard the public
from such agencies, and to ensure that
no undue favour is shown to such
agencies in the matter of granting pass-
ports?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
and (c). In 1851 it came to the notice
of the Government of India that some
Travel Agents were trying to exploit
the illiterate public by promising to
obtain passports for them if the latter
booked their air passages through
them. The amounts demanded for
these passages were far in excess of
the normal rates.

The Government of India have
since instructed all Passport Issuing
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Authorities in India not to accept
applications for passports from Travel
encies.

(b} The Government of India are
not aware of this as passports to pri-
vate persons are normally issued by
the Governments of the States in
which they reside, There may, of
course, be cases in which applications
once rejected were reconsidered on
appeal and passports granted, but it
would be incorrect to say that such
passports were eventually granted
because they were applied for through
a Travel Agency.

TRADE AGREEMENT WITH PAR IST N

*564, Shri S. C. Singhal: (a) Will the
Minister of Commerce and Industry
be pleased to state whether Pakistan
hag fully implemented her trade agree-
ment for the year 1951-527

(b) If not. which provision of the
agreement Pakistan failed to imple-
ment?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) and (b). Barring foodgrains the
Indo-Pakistan Trade Agreement of
1951-52 did not commit either Govern-
ment to export or import commodities
and goods up to the quantities or values
specified. The two Governments only
agreed to facilitate the importation
and exportation of the articles. e.g.
by the issue of licences and/or provid-
ing foreign exchange.

Pakistan agreed to supply 7.7 lakh
tons of foodgrains but could supply
1.92 lakh tons only on account of food
shortages which developed in that
country later.

CoAL  WASHING PLANTS

#565. Sardar A. S. Saigal: (a) Will
the Minister of Production be pleased
to state how many coal washing plants
have been installed to wash lower
grade coals?

(b) Have coal washing plants been
found useful for prolonging the life of
coking coal reserves?

(c) What help do Government pro-
pose to give to speed up the work of
installation of coal washing plants in
collieries?

The Minister of Production (Shri
K. C. Reddy): (a) Two.

(b) Yes.

(c) The nature and extent of assis-
tance which would be required for the
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purpose from the Coal Board or the
Government, has been referred to, a
Coal Washeries Committee appointed
by the Coal Board recently to examine
and report on all aspects of the prob-
lems relating to establishment of coal
washeries jn India. The question raised
will be considered after the Committee
submits its report, which is expected
by the end of March 1953.

Coking CoaL

*566. Sardar A. S, Saigal: (a) Will
the Minister of Production be pleased
to state how many collieries are at pre-
sent producing selected A and B cok-
ing coals?

(bl How much out of this ig extract-
ed by stowing?

(c) Do Government propose to make
“stowing compulsory?

The Minister of Production (Shri
K. C. Reddy): (a) 83 Collieries.

(b) About 0.8 million tons or ap-
proximately 10 per cent. of the total
output,

(c) Stowing will be enforced in
cases wWhere it is really mecessary and
urgent in the interests of conserva-
tion of coking coal or Safety in the
coal mines.

GYpPsUM FROM KASHMIR

*567. Shri N. P, Sinha: (a) Will the
Minister of Production be pleased to
state whether the Sindri Fertiliser Fac-
tory hag offered to take its supply of
Gypsurn from Kashmir?

(b) Which State or States in India
supplied before and will they continue
to do so?

{c) What are the termg and condi-
tions of the supply of Gypsum from
Kashmir and how do they compare
with those of other States?

The Minister of Production (Shri
K. C. Reddy): (a) No.

(b) Sindri's requirements of Gyp-
sum are drawn from deposits in Rajas-
than. Unless better deposits in ade-
quate guantities and capable of econo-
mic working are discovered elsewhere,
Sindri's requirements will continue to
be met from Rajasthan.

(c) Does not arise.

LoaN To NeraL GOVERNMENT

*568. Shri B. N. Roy: Will the Prime
Minister be pleased to state:
(a) the amount of loan granted by

the Government of India to the Nepal
Government:
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(b) the terms of the loan; and

(¢) whether negotiations for more:
loan to that country are going on?

The Deputy Minister of External
Affairg (Shri Anil K. Chanda): (a)
to (c). The Government of India have
agreed in principle to assist the Gov-
ernment of Nepal by the grant gof
loan for the development of that
country, The amount and terms of
this loan are still t¢ be settled.

TURPENTINE AND RESIN INDUSTRY 1IN
MANIPUR

*569. Shri L. J. Singh: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether any research has been
made in the Manipur Hills after Inde-
pendence. to find the possibilitieg of
starting a turpentine and resin indus-
try in Manipur;

(b) if so, the results of such a re-
search; and

(¢) whether Government propose to
consider the desirability of having such
an industry in Manipur, where more
than one lakh pine trees are available,
similar to the Government-owned In-
dustry at Shillong?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):

(a) No, Sir.

(b) Does not arise.

(c) The Government of India have
no such proposal under consideration
at present. The State Government are,
it is understood, proposing to make
a preliminary survey of the possibili-
ties in this field. Such action as Gowv-
ernment might take in the future de-
pends on the results of this survey.

INTERNATIONAL MATERIALS CONFERENCE

*570. Shri M. R. Krishna: (a) Will
the Minister of Commerce and Industry
be pleased to state whether India was
represented on the International Ma-
terials Conference held recently?

(b) Has this Conference allotted any
quota to India?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) Imdia was represented on the
Mangamnese/Nickle/Cobalt Committee
and the Sulphur Committee of the Inter-
national Materials Conference held in
December, 1952 and January, 1953 res=-
pectively.

(b) The Meanganese/Nickle/Cobalt
Committee has allocated to India 10u
metric tons of Nickle: and the Sulphur
Committee 19,000 long tong of sulphur
for the first quarter of 1953.
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In addition, India has been allocat-
ed 5,000 metric tons of copper and 2
metric tons of molybdenum by the
Copper/Lead/Zinc and Tungsten/Mo-
lybdenum Committees respectively,
for the first cuarter of 1953. .

‘Licensing COMMITTEE'S RECOMMENDA-

TIONS

*571. Shri 8. N. Das: (a) Will the
Minister of Commerce and Industry
be pleased to state what are the im-
portant recommendations so far made
by the Licensing Committee?

{b) Which of these recommendations
have been acceoted and given effect to
by Government?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
{a) The function of the Licensing
Committee is to examine all applica-
tions for licences received under the
Industries (Development and Regula-
tinn) Act, 1951, The Committee has
sn far considered B1 applications. and
recommended the grant of licences to
54 undertakings.

(h) All the recommendations of the
Licensing Committee, except one. have
been accepted by the Government of
India,

Rice DoxaTiox BY S1aMESE Rep CROSS
SOCIETY

*572. Shri K. G. Deshmukh: (a) Will
the Prime Minister be pleased to state
whether the Siamese Red Cross Socie-
ty hag donated rice to India for distri-
bution in the cyclone-affected area of
Nadras?

(b) If so, what is the quantity of
rice donated?

The Deputy Minister of Extermal
Affairs (Shri Aril K. Chanda): (a) and
{b). In November, 1952. the Thai Red
Cross Society donated to the Indian
Red Cross Soriety forty bags of rice
for famine relief in Madras. On arri-
val of this consignment in December,
1952. the Indian Red Cross Soriety
derided to utilise the rice for relief
of the viclims of the cyclone-affected
districts in Madras State.

DEVELOPMENT OF TRIBAL AREAS

*573. Shri Bheekba Bhai: Will the
Minister of Planning be pleased to
state:

fa) the triba] areas selected for de-
velopment under the Eive Year Plan:

(b) the nature of development pro-
posed to be made; and

534 PSD
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(c) the total amount to be spent over
the different kinds of development
work?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) All the
tribal areas mentioned in the Table
(Part A and Part B) under Sixth
Schedule of the Constitution have been
selected for development wunder the
Five Year Plan.

(b) Statements giving the break-up
of development expenditure and par-
ticulars of schemes for scheduled
tribes and scheduled areas are placed
on the Tahle of the House. [See Ap-
pendix IV, annexure No. 40.]

(c) Rs. 8;5 crores,

Factories For CyYCLE PARTS

*574, Shri Tushar Chatterjea: Will
the Minister of Commerce and Indus-
try be pleased to state: )

(a) the total number of factories
producing cycle parts in India and the
workers employed in them State-wise;.

(b) the factories which have closed
down recently and the number of
workers affected:

(c) the reason for these closures;
and

{d) the steps Government propose
to take in order to help the factories
to resume production and render im-
ammediate relief to the affected workers?

The Minister of €ommerce and In-
l:u.;stry (Shri T. T. Krishnamachari):
a)—

States.

West Bengal
Bombay
Punjab (I).
Uttar Pradesh,
Delhi.

Madras.

Information regarding the number
of workers employed in these factories
is not available.

(h) and (c). So far as Government
are aware, two factorieg have closed
down and the main reason for the
closure is understood to be lack of
demand. .

(d) '"The policy of ‘no import’ of
cycle parts that has been adopted in
order tp utilise the available foreign
exchange resources for obtaining more
important items, should help the local
Industry.

Number of factories.

R T
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HosieEry FACTORIES

*575. Shri Tushar Chatterjea: Will .

the Minister of Commerce and Indus-
try be pleased to state:

(a) the total number of Hosiery
factories existing at present,in India,
State-wise;

(b) the total nmumber of
employed in these factories;

workers

(c) whether it is a fact that a large
number of hosiery factories have been
closed down during the last one year;

(d) if so. the number of factories
closed down. State-wise. the losg in
production and the actual number of
workers rendered unemployed;

(e) how far these closures have
been due to foreign competition;

(f) what steps Government propose
to take in order to help these factories
to resume production; and

(g) what immediate relief Govern-
ment propose to give to the unemploy-
ed workers?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) to (g). The information is being
collected and will be laid on the Table
of the House in due course,

PETROLEUM PRODUCTS FROM Sovier

Russ1ia

*576. Dr. Amin: (a) Will the Minis-
ter of Works, Housing and Supply be
pleased to state whether Government
have made any efforts to import fur-
nace oil and other petroleum products
from Soviet Russia and if so, what are
the results?

(b) Is it a fact that petroleum pro-
ducts are available at cheaper rates
from Soviet Russia than those charged
by the oil companies in India?

(cy If the answer to part (b) above
be in the affirmative. do Government
propose to allow the import of petro-
leum products from Soviet Russia?

The Deputy Minister of Works,
Housing and Supply (Shri Burago-
hain): (a) No, Sir, Not in ‘recent
vears.

(b) No, Sir. Not to my knowledge.

(c) Does not arise.
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Sk MiLrs

*577. Shri Tushar Chatterjea: Will
the Minister of Commerce and Indus-
try be pleased to state:r

(a) the total number of Silk Mills
which worked in 1950, 1951, 1952 and
January. 1953, State by State, with the
number of workers empioyed;

(b) the total wvolume of production
of these n}ills year by year;

(e) the total number of mills which
have closed down since May. 1952, the
volume of production affected and the
number of workers thrown out of em-
ployment;

(d) the reasons for the closure; and

(e) the steps Government have taken
and propose to take in order to enable
the mills to resume produection and
render relief to the affected workmen?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) and (b). A statement is laid on
the Table of th: House. [See Appendix
IV, annexure No. 41.]

(c) to (e). Government have not
received any report of closure of silk
mills since May 1952, There has how-
ever been some reduction in the pro-
duction of silk clotn as a result of
some mills switching over production
from silk to art silk cloth. The gques-
tion of any reduction in the number
of workers as a result of closure of the
silk mills does not therefore arise.

SALE OF RUBEER

*578. Pandit Munishwar Datt Upa-
dhyay: (a) Will the Minister of Com-
merce and Industry be pleased to state
what quantity of rubber U.S.A. and
Britain purchased from India in the
years 1950. 1951 and 19527

(b) How does the proposed sale of
Ceylonese rubber to China alfect our
rubber trade with.U.S.A.,, Britain and
other countries?

The Minister of Commerce and In-
dustry (Shri T. T. Krisanamachari):
(a) A Statement is laid on the Table
of the House.

(b) In view of the extremely small
quantity of export of rubber irom
India, which is normally conflned to
sole crepe rubber. ng serioug reper-
cus<ipns are anticipated by anything
happening to the contour of*this trade
elsewhere in the world.




817 Written Answers

STATZMENT
E.Tports Of rubber to the UK. and the
U. . from India
Country 1949-50 1950-51 1951-52
tons Lons tons
UK. . 509 658-5 141°3
U.S.A. . . 255

GYPriaNn  Corrtox

*579. Pandit Munishwar Datt Upa-
dhyay: (a) Will the Minister of Com-
merce and Industry be pleased to state
what has been the position of India as
Egyptian Cotton purchaser during the
last three years and what is her posi-
tion in January, 19537

(b} What are the assurances given
by the Egvptian delegation which visit-
ed India in January, 1933 regarding
the high prices of Egyptian cotton and
also regarding the machinery for and
place of, settlement of cotton trade dis-
puies in future?

(c) What is the positisn of purcha-
ses of Egyptian cotton by U.S.A., Bri-
tain and other European countries?

The Minister ¢f Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) A statement is laid on the Table
of the House.

(b) Government did not have any
discussions with the Egyptian delega-
tion.

{c) A Statement showing exports of
cotton from Egypt for the period
August-December, 1952 is laid on the
Table of the House. [For (a) and (c).
See Appendix IV. annexure No. 42.]

Pimrrl Pemiciniin  FACTORY

*580. Dr. Rama Rao: (a) Will the
Minister of Production be pleased to
state who constitute the Board of
Directors of the Pimpri Penicillin Fac-
tory?

(b) What is the percentage of the
Government of India’s share in the
total capital invested in this Factory?

(¢} Have the Government of India
entered into any agreement with the
W.H.O. or UN.IC.EF. with regard
to this Factory?

(d) If so, what are the terms?

(e) Have any items of machinery
for this factory been either imported
into India or presented as gifts?
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(f) If so, what are the details of the
same?

The Minister of Production (Shri
K, C. Reddy): (a) No company for the
management of the Penicillin Factory
has yet been registered, but the ques-
tion is under consideration,

(b) The factory is still under constru-
tion, but the Gowvernment of India's
share of the estimated cost will be
about 70 per cent.

(c) Yes.

(d) I lay on the Table a statement
giving the principal features of the
anint Plan of Operations. #See Appen-
aix IV. annexure No. 43

A copy of the Joint Plan is also
available in the Library of the House.

(e) All imported plant and equip-
ment for the factory iz to he controu-
ted by UNICEF and the first consign-
ment has already arrived in India.

(f) The first consignment that has
been received consists of some com-
ponents for the Cooling Tower for
the Penicillin Factory. The bulk of the
equipment will begin to arrive from
April, 1953: I would invite the hon.
Member's attention to Appendix [I of
the Joint Plan which gives details of
the equipment in question.

qrfrenfral w1 fed-feq s&aq
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The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a) The
Rajasthan Government are taking
preventive measures to stop the infil-
tration of Pakistanis. Those who have
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already entered India are being dealt
with according to law.

(b) 462 Pakistanis are said to have
entered Ganganagar District.

PROHIBITION - SCHEME

*582. Dr. Ram Subhag Singh: (a)
Will the Minister oi Planning be
pleased to state whether it is a fact
that some, of the State Governments
have deferred their prohibition
schemes indefinitely for using all the
available funds for the development
schemes under the Five Year Plan?

(b) If so, which State Governments
have done so?

The Minister of Irrigation amnd
Power (Shri"Hathi): (a) and (b). The
required information is being collect-
ed and will be placed on the Table
of the House in due course.

v CONSTRUCTION OF HOUSES

*583. Shri Sivamurthi Swami: (a)
Will the Minister of Works, Housing
and Supply be pleased to state how
much money has been advanced as
loan or grant during the last year to
gereral public housing co-operative
socizties: and how much has been set
apart for building Government ser-
vants' quarters;

(b) How many hcuses have been
built and how many were under con-
struction by the Ministry last ygar'!

(c) Is there any provision made to
advance loans without interest to Hari-
jans or other poor people?

(d) If so, how much amount has
been given during the last two years?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
(a) No grant or loin was given to
general public housing co-operative
societies during the year 1951-52. A
sum of Rs. 53 lakhs was set apart
in the year 1951-52 for building Gov-
ernment servants’ quarters.

(k) 1211 houses for Government
servants were under construction
during the year 1951:52.

(c) No.
(d) Does not arise.

FAT FEM ILA

* ue¥, ot TAg fAg oW
mitwsa a4 I AAT 9g FAeT A
A

(%) Wi I FEE IR
w1 fowfam &+ ik sw & fod

9 MARCH 1953

Written Answers 820
faagi & ame AW F o7 A
g IIW JA ATE 9,

(&) ¥mmag == g fs
FoE IGT faei § o1d qrare #
@ 2 owr g stwafzaai argm
F FTw;

() ’ue sk ey autyd
fafr s s #1777 S
W[ o faeft arardt 7 3¥ M@
FTAAT T A qAT '

(a) @izgf @& wE™m FEEI
F gF g, &9 F Z afaerEf
§?

The Minjister of Commerce and In-
dustry (Shri T. T. Krishuamachari);
(ay The export oi carpet; is being
freely allowed without any licence
since April 1946. Qur Traue Represen-
tatives abroad extend all possible fa-
cilities to carpet manufacturers and
exporters in India by helping them to
get trade contacts and furnishing them
with the information they require.
Further, in order to ensure that
the trade does not suffer on account
of poor guality, steps have been taken
to fix minimum standards.

(b) There has been a slump in the
export trade in woollen carpets since
1951.

(¢) A statement is laid on the Table
of the House. [See Appendix IV, an-
nexure No. 44.

(d) Persia.

Doctors AxD HEALTH SERVICE
PROGRAMME

*585. Dr. Rama Rao: (a) Will the
Minister of Heal'h be pleased to state
what steps are being undertaken by
Government to increase the number of
doctors in the country?

(b) Has any section of the Medical
Profession been consulted with regard
to the Health Services Programme en-
visaged in the Five Year Plan?
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(c) If they have been consulted.
what were their views for the ex-
pansion of the Medical Services in the
country?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Steps to increase the
number of doctors in the country are
taken primarily by the State Govern-
ments who are doing their best in the
matter with the limited finances- avail-
able. Most of the larger States main-
tain Medical Colleges. Some of them
propose to open new Medical Celleges.

(b) Yes. A representative section of
the Medical Profession was constitu-
ted into a Health Panel for advising
the Planning Commission and a nuinber
of suwh-committees were formed to
study specific subjects.

(c) Their views were generally in
favour of expanding the facilities for
professional education and training. an
increase in the number of hospitals
and dispensaries and an integrated
curative and preventive approach to
the problem of rural health.

TrLeGRAFH WORKSHOP, JABALPUR

*586. Shri M. L. Dwivedi: Will the
Minister of Communications be pleas-
ed to state:

(a)y whether it is a fact that the
Te'ceraph Workshop situated at Jabal-
pur is being shifted to Bangalore:

(b) if so. what are the reasons for
this: and

(¢} when the workshop was es-
tablished in Jabalpur?

The Deputy Minister of Communi-
cations ($hri Raj Bahadur): (a) No.

(%) Does not arise.
(c) In 1942,

TraMways 17 DeLHI

*587. Shri M. L. Dwivedi: (a) Will
the Minister of Transport be pleased
to state what steps the Delhi Road
Transport Authority have taken over
the Tramways running in Old Delhi?

(b) Is it a fact that the tramways
in Delhi are worn out and are not
giving satisfactory service?

() What steps are being taken to
im?ﬁ‘g’ve or abolish the tramways in
17

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
The Delhi. Tramways Service was
taken over by the Delhi Road Trans-
port Authority from the Delhi Central
Electric Power Authority with effect
from 1st April 1Y51.
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(b) Yes.

{c) The Delhi Road Transport Au-
thority has under consideration the
question of replacing gradually the
trams and trolly buses by petrol or
diesel-engined buses with bodies
suited to the requirements of the
routes concerned.

RAUTANA DESERT

*588. Sardar Hukam Singh: Wil the
Minister of Food and Agriculture be
pleased to state:

(a) whether the first phase of the
scheme of immobilization of the
Rajputana Desert has been initiated;
and

(b) whether the desert has made any
further encroachments upon the Indo-
Gargetic plain?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Yes. A Desert
Afforestation Research _Station has
been established at Jodhpur with
effect from the 17th October, 1332

(b) A quantitative assessment of the
encroachment is not feasible.

CENTRAL FFRTILIZER POOL

*589. Sardar Hukam Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have decid-
ed to continue the Central fertilizer
pool during the year 1953;

(b) what were the demands for
Ammonia Sulphate on the Central pool
by the various States Governments and
interests during the year 1952; and

(¢} whether all demands could be
met out of the poo!?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Yes.

(b) A statement showing the de
mands for sulphate of ammonia made
on the Central Fertilizer Pool by the
various State Governments and inter-

_ests during the calendar year 1952 is

piaced on the Table of the House. [See
Appendix IV, agnexure No. 45.]

(c) Yes.

FooD SuBsIDY TO TRAVANCONE-COCIIN
STATE

*593. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the extent of subsidy or
aid promised to or earmarked for
Travancore-Cochin State in the light of
the discussions at the States Food
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Ministers' Conference held in New
Delhi in‘January, 1953; and

(b) what representations. if any,
have been made by the Travancore-
Cochin Government regarding the ade-
quacy of such Central aid or subsidy?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) and (b). This
matter was recently discussed with
tthe representatives of the Travancore-
«Cochin Government. They have made
-a provision for Rs. 2 crores in their
vbudget towards maintaining the issue
price of rice at Rs. 17/- per md. during
1953 also. The Centre has agreed to
arrange supplies of rice to the State
wduring 1953 in such a way that it
would enable the State tp limit the
Soss on the sale of rice to Rs. 2 crores
provided for in tke Travancore-Cochin
Government’s budget.

COIMBATORE-MYSCRE Raniway LiNe

+596. Shri T. S. A. Chettiar: Will the
Minister of Railways be pleased to
state:

(a) whether the Mysore Legislature
has passed a Resolution asking for a
new railway link between Coimbatore
and Mysore wvia Satyamangalanr; and

(b) whether the matter has been
examined and whether Government
propose to take up that work in the
near future?

The Deputy Mirister of Railways
and Transport (Shri Alagesan): (a)
Government is not aware of any
Resolution of the Mpysore Legislature
on this subject.

(b) A list of construction projects
to be taken up or surveyed has al-
ready been given in the Minister's
Budget speech. Construction of any
more lines can be considered only
after a decision has been taken on
the results of the surveys scheduled.

DreconTrROL. ON FCODGRAINS

*599, Shri T. S. A. Chettiar: Will the
Minister of Fi and Agriculture be
pleased to state:

(2) the effect of decontrol on focd,
in the various States which have de-
controlled substantially, on prices and
availability; and

(b) what steps Government have
taken or propose to take to keep dcwn
prices?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Allowing for
the effect of seasonal variations, prices
of foodgrains have, on the whole, de-
clined and availability in the open
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market increased inasmuch as the off-
tuke from Government shops has
gone down. -

(b) Precautions to keep prices with-
in reasonable limils and avoid corner-
ing of stocks are «4n hand; but ng need
has yet arizen to put the machinery
into service.

CoNgrzss SEssioN AT HyDERAEAD

*602. Shri_Vittal Rao: (a) Will the
Minister of Communications be p'eased
to state what were the special arrange-
ments made by the Posts and Tele-
graphs Department in connection with
the 58th Session of the All-India Con-
gress?

(b) What was the total expenditurz
incurred by the LDwepartment on thuse
arrangements?

The Deputy Minister of Communij-
cations (Shri Raj Bahadur): (a) The
following arrangements were made:.—

(i) Postal:—Three post offices
were opened, namely at  Nanal-
nagar. sarvodaya Pradarshani and
Nuouter Hospitai. The Nanalnagar
post olfice was a delivery office.

(ii) Telegraph:—A camp tele-
graph office was opened for the
prompt handling of the large
volume of press and public traffic.

(iii) Telephones:—A temporary
telephone exchange was opened at
the Camp. 108 telephone connec-
tions and twp Public Call Offices
were given in the camp area. 19
telenhones were provided in Hy-
derabad.

(b) The actual figures are not yet
available. It is expected that the ex-
penditure would be about Rs, 29,200/-.

INDIAN SHIPS FOR OBSERVING WEATHER
CONDITIONS

*605. Dr. Rama Rao: (a) Will the
Minister of Communications be pleased
to state whether the Government of
India have launched a scheme for ‘re-
cruiting’ Indian ships for observing
weather conditions during their navi-
gation?

(b) What are the full details of the
scheme and how far has it been imple-
mented?

(c) Who will study all the data so
collected by the ships?
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(d) Have the ships been fitted with
any special instruments for these
observations and if so, from where
were these instruments procured?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes.

(b) The scheme was launched in
1948, Under this scheme certain se-
lected ships which are equipped with
a full set of ordinary meteorological
instruments are required to send their
observations by wireless four “imes a
day to coastal meteorological stations.
There ig also an arrangement with
certain other shins which are not so
equipped to send their observations
0n 1‘cque5t or whenever necessary.

(¢) The Forecasting Offices at Cal-
cutta, Madras and Bombay.

(d) The ships are fitted with ordi-
nary meteorological instruments, such
as Barometer, Barograph. 2sychrome-
ter ete. Some of these were purchaded
from the UK. and others were manufac-
tured in the Indian Meteorlogical De-
partment.

MepIcAl.  Entcation

*607. Pandit Lingaraj Misra: Will
the Minister of Health be pleased to
state what 1s the general outline of the
scheme. for the unification of the
Courses of Medical Education in India?

The Minister of Health (Rajkumari
Amrit Kaur): There is no scheme for
the unification of the Courses of Medi-
cal Education in India.

RarLway STALL -Hot DERS AT KHARAGPUR™

*609. Shri N. B. Chowdhury: Will
the Minister of Railways be pleased to
state: i

(a) whether several hundred shop-
keepers within the Railway premises
at Kharagpur have stopped payment of
rents as a protest against the enhance-
:r;e;:t of rates of the small stall holders;

(b) if so, what is the decision of
Government on the representation of
E!\.e _’Kharagpur Shopkeepers’ Associa-
ion?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
70 out of 624 small stall-nolders with-
in the Railway premises at Kharagpur
have stopped payment of rent ag a
protest against the enhancement of
rent.

(b) The decision on the represen-
tation of the Kharagpur Shop-keepers’
Association is that they should pay
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the enhanced rent. The enhancement
was effected after due agreement bet-
ween the Railway Administration and
the Merchants' Association at Kharag-
pur.

ScHEDULFD CASTE EMPLOYEES !N P, anD T.
DEPARTMENT

*512. Shri Ganpati Ram: Will the
Minister of Communications be pleased
to state: .

(a) the total number of new Post and
Telegraph oflices opened durmg the
year 1952 (State-wise); and

{b) the staff employed during the
said period and the amount of expen-
diture incurred by the Government of
India?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) A
statement giving the required informa-
tion is placed on the Table of the
House. [See Appendix IV, annexure
No. 461

(b) The information has been called
for and will be placed on the Talle
of the House in due course.

Nrw DELHI  RATLWAY STATION,

*616. Shri Viswanatha Reddv: Will
the Minister of Railways be pleased to
state wnen the work ot remodeiling of
the New Delhi Railway Station will be
taken up and when the work is likely
to be completed?

The Deputy Minister of Railways
and Transport (Shri Alagesan):
The waork is proposed to be taken up
during 1953-54 and is likely to be com-
pleted during 1954-55.

TRANSPORT FACILITIES FOR CATTIE SHOW

*§17. Shri Anirudha Sinha: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
Railway Administration used to grant
facilities for transport of cattle on
Railways for Cattle Shows;

(b} if so, in what form;

(¢) whether it is a fact that no faci-
lity in any form is now granted to the
cattle-breeders for transport of cattle
on Railways for the Cattle Shows and
if so, since when;

(d) whether the Railway Adminis-
tration have received any representa-
tion from the All India Cattle Breeders
Conference and from other organisa-
tions for revival of the facilities; and

(e) if so, what are the decisions. if

any, taken so far by the Railway
Administration?
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The Deputy Minjster of Railways
and Transport (Shri Alagesan): (a)
Presumably the hon, Member is refer-
ring to the ‘conceesion allowed by
Railwaygs for the transport of cattle
intended for Cattle Shows. If so, the
answer is in the affirmative.

(b) (i} By coaching trains :

Outzeard Journey Full tariff rates.

Rerurn Journey At 1/roth of the
normal rate subject
i a minimum charge
of Rs. 10/- per ve-
hicle and certain
other conditions.

1) By Goods Trains :

Ourward Fourney
Return Fourney

Full tariff rates.

Free of charge sub-
ject to certain- con-
ditions.

(c) The concession by CoaChing
train was withdrawn in 1942 but that
by goods train continues to apply.

(d) No representationg have been
received by Railway Administralions
from the All India Cattle Breeders
‘Conference or from other organisa-
tions. The Railway Board, however,
received representations from the All
India Cattle Show for the revival of
the concession by coaching trains.

(e) Government are unable to agree
to the revival of the concession by
coaching trains,

NorTH EASTERN FRONTIER Agency (De-
VELOPMENT)

415, Shri Bheekha Bhai: Will  the
Prime Minister be pleased to state:

(a)-the total expenditure incurred
for the development of the North
Fastern Frontier Agency, since 1948:
and

(b) the expenditure incurred so far
on different items of development of
the North Eastern Frontier Agency?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) Total Expenditure
from 1948-49 to 1552-53: Rs. 1.56,09.403.

(b) 1. Revenue Expenditure on
Forest, Agriculture. Medical and Edu-
catiot Departments—

Rs.
1948-490 . 6,95,572
1949-50 - 9.85,586
1950-5T . 13,06,654
1951-52 . 20,28,700
1952-53 -

17,91,500 (latest es-
timated

ture).
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II. Expenditure on Capital Outlay on
Development buildings and Roads.

Buildings Roads Total

Rs. Rs. Rs.
1948-49 . 6,77,587 4,72:.236 11,49,793
1949-50 . 10.22,607 6,82,554 17,05,251
1959-51 . 1,87.931 14,27,002 15,14.931
1951-52 * 1,68,416 12,20,000 13,88,416

1952-53 . 2I1,33,000 9,000,000 30,33,0C0

BANARASI  Saries

416, Shri Ganpati Ram: Will the
Minister of Commerce and Industry
be pleased to state:

(a) tae total wvalue of Banarasi
saries produced by indigenous produ-
cers in 1951 and 1852;

(b) the total amount exported to
foreign countries;

(c) which of the foreign countries
aflord good markets for these saries;

(d) whether the Pakistan Govern-
ment have imposed any duty on the
saries exported and il so, mow much;

(e) what measures Government have
vontemplated or taken to promote the
industry; and

(f) which are the main firms pro-
ducing it?

The Minister of Commerce ang In-
dustry (Shri T. T. Krishnamachari);
(a) The wvalue of the annual produc-
tion of Banaras silk and brocade in-
dustry is estimated at Rs. 4 to 4%
crores. Exact figures for 1951 and
1652 are not available.

(b) The export trade is estimated
at Rs. 50 lakhs annually.

(c) Ceylon, Pakistan, Burmé. Mala-
ya, Fiji, Egypt, the UK. and the US.A.

(d) Yes. According to the Pakistan
Tariff of 1950, a Revenue duty of 50
per cent. ad-valorem plus Rs. 2/-per
lb. plus one-half of the total duty is
levied on the Banarasi cloth. This
roughly comes to 80 per cent.

(e) The U.P. Government is con-
sidering the question of standardisa-
tion of gold thread to be wused in
Saries, standardisation of quality
hrocades and rendering financial kelp
to weavers for purchase of raw ma-
terials.

(f) A list of firms engaged in the
industry is laid on the Table of the
House. [See Appendix IV, annexure
No. 47.] -
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TRADE AGREEMENT WITH WEST GERMANY

417. Shri M. L. Dwivedi: (a) Will
the Minister of Commerce and Indus-
try be pleased to state the technical
assistance which the trade agreement
between India and the Federal Repub-
lic of Germany signed on the @&th
November, 1952, provides for the deve-
lopment of Indian Industries?

(b) What is the extended list of
items of import into India from West
Germany in lieu of the extended list
of items the import of which would
be freely permitied from India into
Western Germany?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) The hon. Member is referred to
part (a) of the Starred Question No.
448 put by Shri 8. C. Samanta o the
3rd March, 1953, and my reply thereto.

(b) The Trade 'Arrangement does
not specify items of import into India
from Western Germany.

E.C.A. F. E. WorkmNG PARTY oN HOUSING

418. Shri S§. C. Samanta: (a) Will
the Minister of Works, Housing and
Supply be pleased to state what are
the recommendations of the ECAFE
Working Party which met in  New
Delhi in November, 1952 about Hous-
ing and Housing materials?

(b)Y Who from India were represent-
ed in the Party?

(c) Have Government taken or im-
tend to take any stens in the matte:?

The Minister of Works, Housing and
Supply (Sardar Swaram Singh): (a)
A statement ig laid on the Table of
the House: [See Appendix IV, annex-
ure No. 48.]

(b) As the meeting at Delhi was
of the Inter-Secretariat Working
Party of the ECAFE, no country as
such was represented, though senior
officials of my Ministry attended some
of the meetings, on invitation.

(c) The Working Party submitted

its recommendations for ratification %n °

the 9th Session of the ECAFE held at
Bandung last month. Government will
consider what steps, if any, that they
may have to take on receipt of the
recommendations of the ECAFE in the
matter.

9 MARCH 1953

Wrilten Answers 830

MutroN Hipes axp  Skins  (Export
419, Shri Jhulan Sinha: Will' the
Minister of Commerce and Industry

be pleased to state:

(a) the position with regard to the
export of mutton’ hides and skins from
India during the last two years for
which export figures are available: and

(b) whether there are avenues for
making more profitable use of these
commodities inside the country by
restricting their export?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari}:
(a) A statement giving the informa-
tion required in respect of hides and

skins ig placed on the Table of the
House. [See Appendix IV, annexure
No. 42.]

Export of mutton is not recorded
separately in oificial statistics.

(b) Export has been restricted
where it has been found necessary in.
the interests of indigenous industry
Housing

INDUSTRIAL SCHEME

420, Shri Vittal Rao: Will the Minis-
ter of Works, Housing and Supply be
pleased to stale

(a) the total number of houses cons-
tructed under the Government of In-
dia's Indusirial Housing Scheme in
the States in 1952, Siate-wise and in-
dustry-wise;

(b) the number of houses cons-
tructed by employees’ c&operatwes

(c) the total amount of subsidy and
loan granted to the wvarious States,
and the amount spent by the States
and employers State-wise and indus--
try-wise;

(d) the percentage of industrial
employees who still remain without
proper housing provisions; and !

(e) the number of houses planned
for 1953 and the amount of subsidy
and loans sanctioned by the Govern-
ment of India State-wise and industry-
wise?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):.
(a) A statement is laid on the Table
of the House. [See Appendix IV,
annexure No. 50.]

(b) Nil.
(c) and (e). A statement showing:

the amounts of loan and cubsidy"
sanctioned to State Governments
and employers in connection with.
the Subsidised Industrial Housing
Scheme in 1952 and 1953 (to-
date) is placed on the Table of the

House. [See Appendix IV, annexure
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No. 51.]

No amount was spent by ‘he State
Government’s and Employers upto the
31st  December,
are proposed to be constructed during
1953-54. "

(d) The information is not availa-
ble, but it is well-known that there is
an acute shortage of housing in indust-
rial areas.

EoUIPMENTS AKD TECHNICAL SERVICES FOR
Five Year PrLan

421. Dr. Amin: Will the Minister of
Planning be pleased to state:

(a) the total amount that Govern-
ment have spent and which they pro-
pose to spend on the imports of
-equipments and on technical services
from foreign countries out of the total
sum of Rs. 2.069 crores provided for
in the First Five Year Plan; and

(b) the total amount Government
have spent and propose to spend on
the purchzge of indigenous equip-
ments and on techmical services, avail-
able in our country?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The required information - is being col-
lected and will be placed on the Tabie
of the House in due course,

DEVELOPMENT COUNCILS

422, Shri K. C. Sodhia: (a) Will the
Minister of Commerce and Industry
be pleased to state what is the per-
sonnel " of each of the two Develop-
ment Councils so far set up?

(b) What approximate annual {unds

are placed at their disposal?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
" {a) A statement is laid on the Table
of the House. [See Appendix IV,
annexure No., 32.]

(b) Rs. 50,000.

FiLms DIVISION AUDITORIUM

423. Shri Badshah Gupta: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the annual _expenditure incur-
Ted. nn the Films Division Auditorium.
New Delhi; and

‘h} the names of the Hindi Docu-
mentary Films. if any, prepared so far?

The Minister of Information and
Broadcasting (Dr, Keskar): (a)—

1950-51 Rs. 11,708/-
1951-52 Rs. 12,180/~

1952, 28,500 houses -
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(b) Hindi is one of the languages in
which documentary lilms are released
by the Films Division. A statement
showing details of the filmg released
by the Films Division up to date is
placed on the Table of the House. [See

. Appendix IV, annexure No. 53.]

OuTtrtT FROM GOVERNMENT COLLIERIES

424, Shri Jhunjhunwala: Will the
Minister of Production be pleased to
lay on the Table of the House the
figures regarding—

(i) the output of coal from Gov-
ernment collieries during the
last three years according to
difTerent grades: and

(ii) the prade-wise despatches
from these collieries Lo the
different categories of con-
sumers during the iast three
vears ?

The Minister of Production (Shri
K. C. Reddy): (a) the figures are—

1949-50 I950-ST  T95I-42

Sclected A 3,73.950  3.26.097 [2,29.227
Selected B 2,23,064
*Grade I  22,94.803 20,61,661 "23,74,513
tGrade IT 2,63,913 [J2,19,595  3.06,887
Grade IIT A ... ) [16.837
Grade IIT B 4.838

ToTaun

*Includes production from Kurasia
Colliery. in Madhya Pradesh.

+Includes production from Talchar
and Deulbera Collieries, in Orissa.

Note.—Only Coals produced in the
Bengal/Bihar fields have been graded.
The coal produced from Talchar and
Deulbera collieries corresponds app-
roximately to Grade II, and that from
Kurasia colliery to Grade 1.

(ii) Figures of grade-wise despatches
to di.erent consumers are being collec-
ted and will be laid on the Table af the
House,

TeA ESTATES

425. Shri M. Islamuddin: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of tea estates in the
different States of India wholly owned
by Indians and foreigners separately
in the years 1948 and 1953:

(b) the number jointly owmed by
Indians and foreigners in the said
years: and
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(c) the total number of workers
employed in Tea Industry in the said
vears?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
{a) and (b). Precise information ahout
the number of tea estates wholly or
joirtly owned by Indians and {aeign-
ers is not available. A statement show-
ing the number of tea estates in differ-
ent States of India, as on the 3lst
Murch 1948 and 31st March 1952 is
laid on the Table of the Housz. Infor-
mation for the year 1952-53 has not
vet been compiled.

(¢} The number of workers em-

ploved in tea plantations in 1948,
1949 .and 1950 were:
1948 — 968.993
1949 -— 985.616
1950 — 1.033,057

Information in respect of the subse-
guent years is not available.

STATEMENT

. Number of Tra Estates
State in cach Srare

As on the 315t As on the

March 315t March

1948 1952
Assam . . =83 787
Bengal . i 206 206
Bihar 9 9
Uttar Pr::dc:h 4< 45
Punjab (Kangra) fg2 g2~
Himachal Pradesh 174 189
Tripura . . 55 55
Nepal . . I 1
Tetal North India . 2,255 2,309
Madras & Coorg - 2,670 2,794
Mysore . . 12 12
Trav ancorc-Cochm . 1,105 1,126
Total South India 3_.”8‘,' 3.932
Total All India 6,04z* 6,241

*Excludes 110 Tea Estates in Sylhet and
24 Tea Estates in Chittagong now in Pak’s-
tan.

TRADE WITH PARISTAN

426. Shri M. Islamuddin: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what commodities were export-
ed to and imported from Pakistan
during 1952: and
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{b) the volume and value of each’
such commadity?

The Minister of Commerce (Shri
Karmarkar): (a) I would invite the
hon. Member's attention to the answer
given on the 17th June, 1952 tg Un-
starred Que:xstion No. 191 by Dr. Rem
Subhag Singh.

(b) A statement giving the informa- .
tion reguired in respect of principal
commodities is laid on the Table of
the House. [See Appendix IV. annex-
ure No. 54]

T s (Frata )

¥3e. it vaama feg : 77 arforsg

(F) 2942 & wWrew & faaiy
71 m@ ol w17 oW ogeW;

(=) wrwds wp F9E 0F
G AT AT FIEET A3 4T

() fa%ri & g & ig=r 73
F fod gF gr7 we@ W A
qr ?
The Minister of Commerce and In-

dustry (Shri T. T. Krisanamachari):
(a) Rs. 15,90.000/-

(») Federation of Malaya. Ceylon,
Singapore, Saudi Arabia, US.A.. Ku-
wait, Bahrem Isles, Burma, Pakistan.
ete.

c) Indian silk cloth is included in
the bilatera] trade arrangements with
foreign countries whenever possible.
Indian silk products are being sent
abroad for display at Trade Exhitutinns
and Fairs and our Legations and
Missions have been instructed to pro-
mote the sale of Indian silk goods.

Tt q@
¥3¢. =it TyAma Vag : v aforen
AT TENT T TZ TASTR AT FAT FLA ¢
(F) 2242 F WT & arara
w3 fa2it Tl gy Y oamr A
7
(&) = feomr g G
oif a7 A SgE 7 T 7O V4T
ST & v F aré g A
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() W@ F wEi o A Fs
arfs & AT AT § Gar 4 g
ATAT; A -
(7) @it g7 & faoy #
wrd & oarew i gm o § fea
gHg ar :
The Minister of Commerce and In-
dustry (Shri T. T. Krisvanamachari):
It is presumed that the gquestion re-

lates 1o raw silk. The answer has
been framed accordingly.

(a) Quantity Value
(ibs.) (Rs.)
3,609,254 85,79.000

(b) The total consumption of raw
silk in India during 1952 is estimated
at about 23 millions lbs. It is not in
public interest to.disclose the informa-
tion relating to the Defence Services.

{e) On present estimates the nor-
mal consumption requirement per year
of raw silk in India is between 2}
million and 3 million lbs. The produc-
tion of indigenous raw silk during
1953 is estimated at about 23 million
1bs.

(d) It is difficult to give any indi-
“ cation at present.

ImporT OF CLOTH

429 Giani G. 8. Musafir:  Will the
Minister of Commerce and Industiry
be pleased to state the quanlity and
wvalue of cotton. silk and other varie-
ties of cloth imported into India dur-
ing the last three years?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari);
A statement is placed on the Table of
the Houze [See Appendix IV, annex-
ure No. 55.)

IsscE PrRICE OF CEREALS

430. Shri Dabhi: Will the' Minister of
Food and Agriculture be pleased to
state:

(a) the issue price of each kind of
cereals at ration shops in the statutory
as well as non-statutory areas in each
State on the 1st January, 1953;

(b) the’issue price of each kind of
cereals at fair price shops in each
State on the 1st January 1953; and

(c) the market prices of each kind
of cereals in each State on the I1st
January 19537
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The Minister of Food and Agricul-
ture (Shrj Kidwai): (a) to (c). A
statement is laid in the Table of the
House. [See Appendix IV, annexure
No, 36.]

PosT OFFICES 1N  RAJASTHAN

431. Shri Bheckha Bhai: Will the
Minister of Communications be pleased
to lay on the Table of the House state-
ments containing—

(i) the number and names of Post
Offices proposed to be opened during
the year 1953-5% in Rajasthan;

(ii) the number and names of com-
bined Posts and Telegraphs Offices in
Rajasthan; and

(iii) the number and names of Ex‘ra
}t%epa_,nmenlnl Post Offices in Rajas-
an?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (i) to
(iii). The programme for giving post
offices to places with population of
2000 and above has been completed as
far as Rajasthan is concernced. The
policy” for further extension of postal
facilities and telegraph faeilities with
due regard both to population and
distances has yet fo be applied. The
Government are. therefore. not in a
position at the present moment to fur-
nish the information for 1953-54 asked
for by the hon. Member.

PRIVATELY-OWNED Rarway Lines

433. Shri H. N. Mukerjee: Will the
Minister of Railways be pleased to
state: .

(a) the name. and the year of pur-
chase. of each privately-owned Railway
line by Gowvernment; .

(b) the amount paid in the case of
each such Railway;

(e) the basis of computing the
amoun® referred to in part (b) above:

{(d) whether =&crounts have been
closed for all the Railway lines pur-
chased; and

(e) if the answer to part (d) above
be in the negative, how much is due,
for which railway. and when out-
standing payments will be made?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
to (e). The information asked for the
last two parts js being' collected and
will be laid on the Table of the House
in due course, It is regretted that it
is not easily practicable to compile
the rest of the information as this will
entail an examination of records since
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UpAIPUR ‘AERODROME

434. Shri Balwant Sinha Mehta: (a)
Will the Mumijster of Communications
be pleased to state whether it is a fact
that the work of construction of Udai-
pur Aerodrome has been taken In hand?

(b) If so, how much amount has
been spent so far?

(c) What amount of money has been
budgeted for the year 1953-54?

(d) Wkhat amount is proposed to be
spent for the whole project? -

(e) In how many years will it be
completed?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) No,
Sir. The matter is under examination.

(%) Does not arise.

() Hs. 20,000 has been provided to
enuble the work to be commenced.
Further funds will be diverted accor-
ding to requirements.

td) The estimated cost of the pro-
ject is Rs. 7.53 lakhs.
~ te) It is not possible to give any
indication just at présent as to when
the work will be completed. The ques-
tion of the priority to be given to the
construction of an aerodrome in Udai-
pur is still under examination.

SupPLY OF FOODGRAINS TO STATES FOR
GrAruiTous RELIEF

435. Shri B, K. Das: Will the Minister
of Food and Agriculture be pleased to
state:

(a) the total quantities of rice and
wheut supplied to different
during the year 1952 for gratuitous re-
lief or for sale at concession rates in
their distressed areas,

(b) the total expenditure made by
Government on that account; and

(c) the share met from the funds of
the Central Government?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) No separate
allotment of foodgrains has been made
to any State for gratuitous relief or
for «ale as concessional rates. Cerlain
quantities were, however, utilised by
.some of the State Governments for
this purpese. but information regard-
ing quantities actually issued is not
available at present.

(b) This is not awvailable
being collected. .

(c) The Centre has already agreed
to meet 50 per cent. of the expendi-
ture incurred by Madras and Saurash-
tra on gratuitous relief subject to a
maximum of Rs, 48 lakhs and 25

and s
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lakhs respectively. The Centre has also
already agreed to bear the ioss incur-
red in issuing subsidised rations to

" distressed persons in scarcity affected

areas in (i) Assam (Centre's liabili-
ty is estimated at Rs. 20.57 lakhs), (ii)
in West Bengal (Centre's share esti-
mated at Rs. 28.58 lakhs) and (iii)
in Manipur (Centre's share estl-
mated at Rs. 40,000/-.) Request from
West Bengal Government for further
assistance and the request of sume of
the other State Governments that part
of the expenditure on concessional
sale and gratuitous relief may be met
by the Centre are under consideration.

JuTE PRODUCTION

436. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the total acreage of land which
was under jute production in the year
1952 (Stateswise);

() what was the total quantity of
jute produced; and

() what is the target of jute acre-
age for the year 19537 _

The Minister of Food and Agricul-
ture (Shri (Kidwai): (a) and (b). A
statement giving the reguired infor-
mation is placed on the Table of the
House.

{c) The State Governments have in-
dicated that they hope to increase thsz
acreage in 1953 bv 94,000 acres, but
this figure cannot be taken to be a
target in the proper sense of the word
as much will depend on weather con-
ditions and prices. The plan is to reach
an acreage of 2 million acres by 1955-

STATEMEXT

Area under and production of Jute in
India during 1952-53.1

Area Production
State (000 acres) (o000 bales
of 4co
Ibs. each) |
(a) ()]
Assam® . .37 925
Bihar {excInding mer-
ged territories) © 460 870
Orissa, . . .17 256
Uttar Pradesh . 8o 164
West Bengal* . B36 2,413
Tripura . . 24 5
ToTAL 1.834 4,695

*Includes negligible figures of mesta
also. . .

iFinal Estimate figures and, there-
fore. subject to revision.
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Minor IRrRIGATION WORKS

“ 437. Dr. Ram Subbag Singh: Will |

the Minister of Food and Agriculture
,be pleased to state:

{(a) the amount of aid given to State
Governments for minor irrigation
works in the year 1952-53; and

(b) whether the amounts so given
have been fully spent?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) A loan of
Rs. 910:38 lakns and a grant of Rs.
203:13 lakhs have so far been sanc-
tioned.

(%) This information will not be
available before the 30th June 1033.

FooDp AND AGRICULTURE ORGANISA-
TION

138. Shri A. C. Guha: Will the Min-
ister of Food and Agriculture be pleas-
ed to state:

(a) the humber of schemes and re-
searches so far sponsored by the F.A.O.;

(b) the places and institutes where
these are being worked; and

(c) if any financial aid has been
given, the amount thereof?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) 23, of which
9 have been completed.

(b) A statement is laid on the Table
of the House. [See Appendix IV, an-
nexure No. 57.)

(¢) The F.AQ. have given Rs.
2.34,562 for conducting a rice hybridi-
zation scheme. In the case of the other
schemes, aid has taken the form of
provision of experts, equipment and
training facilities; information abdu?
tae cozt of these is not available,

NavTicar AND ENGINEERING COLLEGE,
Bompay

439, Shrimati Renu Chakravarity:
Wiil the Minister of Transport be
pleased to state:

(a) whether Government propose to .

place on the Table of the House a
report of the working of the Nautical
and Engineering College, Bombay, since
its inception with particular reference
to—

(i) the number of students ad-
mitted every year and who have
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qualified from the institution every
Year,

(ii) the amount of money spent
on the institution every year by the
Government of India,

_ (ifi) the subjects in which coazh-
ing is offered,

(iv) the number of personnel on
the staff of the college in eacn
grade giving reference to those who
are foreign natiopals, and

_(v) the number of foreign nation-
als, if any, studying in the college;
and

(b) whether additions to the equip-
ment of the college have been made
recently; if so, what they are, what
they cost and from where they were
procured?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
A note giving the information required
by the hon, Member is placed on the-
Tal:]ile. [See Appendix IV, annexure
58.

(b) During the year 1952-33 Engine
mddels, Gyroscupe, Echo Sounder and
Radar walued at about Rs. 1,01,350/-
have been purchased from (1L.K. wlile
L.aboratory and other equipment cost-
ing about Rs. 10.400/- have been ac-
quired in India.

WisiT OF LApoUr MINISTER TO TRAVANCCRE-
CoCHIN

«  440. Shri V. P. Nayar: Will the Minis-
ter of Labour be pleased to state:

(a) whether he visited the Travan-
core-Cochin State in the latter half
of 1952; and

(b) if the answer to part (a) above
be in the affirmative, whether he pro-
poses to lay on the Table of the House
a list of Labour and other Organisations

- to which he paid a visit in the Travan-
core-Cochin State?

The Minister of Labour (Shri V. V.
Giri): (a) Yes,

(b) On 22nd October, 1952, I paid
a wisit to the Indian Chamber of Com-
merce. Cochin, and attended a meeting
of the Students of Kerala Instituie of
Industrial Relations. (On 23rd October,
1952, interviews were granted to (1)
Travancore Cement Workers Union,

Kottavam; (2) Cochin Thuramugha
Thozhilali Union, Mattancherry Co-
chin; and (3) Cochin Port Cargo

Labour Union, Palluruthy, Ernakulam.
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CHITTARANJAN * LOCOMOTIVE WORKS

441. Shri Nambiar: Will the Minister
of Railways be pleased to state:

~ (a) the total number of employees
in the various categories in the Chit-
taranjan Locomotive works;

(b) their wage scales;

f .

(c) the number of employees who
have been provided with quarters and
the accommodation and amenities in
various types of quarters;

(d) the names of foreign nationals
in employment with their nationality,
designations, salaries. allowances and
any other privileges they enjoy;

(e) whether there is any discrimina-

tion between the Indian and non-
Indian employees holding similar jobs
in the matter of pay scales and other
privileges;

/f) .whether it is a fact that five
more British Technicians are being
called from UK. for work in this
Factory; and

(g) if so. what will be their desig-
nations, scales of pay and allowances
ete.?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a).
(b) and (d). A statement giving the
required information is placed on the
Table of the House. [See Appendix
IV, annexure No. 59.]

(c) 4326 employees in all categories
are provided with quarters; the other
staff do not need family quarters at
present as they have either not brought
their families to Chittaranjan or are
living in messes, Class I and II officers
have been provided with senior and
junior type ouarters having 5 and 4
rooms each. Class III and IV employees
have been allotted quarters each of
which contain two to four rooms, All
quarters are provided with electricity.
water taps and sanitary fittings. The
type of “cuarters allotted to class III
and IV staf depends upon the pay
drawn by the employee.

(e) No.

(f) Yes. Obtaining the services of
a few technicians (numbering t to 7)
under the Colombo Plan is under con-
sideration in order to assist the Loco-
motive Works in certain specialised
fields.

(g) The technicians proposed to be
ebtained will be either Rate-Fixers or
Operator Demonstrators. No salary will
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be payable to them by the Government
of India. They will, however, be pro-
vided with free boarding and suitably
furnished lodgings and paid a subsis-
tence allowance at the rate of Ra. 10/-
per diem,

’

Post AND TELEGRAPH OFFICES

442, Shri A. N. Vidyalankar: Will the
Minister of Communications be pleased
to state:

(a) the number of
(i) post offices,
(ii) telegraph offices, and

(iii) telephone connections, in each
of the districts in Punjab on
the 31st December, 1952;

(b) the number of new post offices
opened during the year 1952 (District-
wise); and

(c) the number of the above offices
and telephone connections in India
(State-wise)?

The Deputy Minister of Communi-
cations (Shri Raj Babhadar): (a) to
(c). Two statements A and B are
placed on the Table of the House giv-
ing the required information, [See
Appendix IV, annexure No. 60.]

CommunAL HoOLIDAYS FOR EMPLOYEES
OF SOUTHERN RAILWAY

443. Shri Nambiar: (a) Will the Min-
ister of Railways be pleased to state
whether it is a fact that the communal
holidays for festivals such as Pongal,

pavali, Christmas, New Year Day,
Ramzan and Onam are denied to the
employees by the Southern Railway
who are not coming under the Fac-
tories Act and if so, since when?

(b) What are the reasons for cur-
tailing this privilege?

(c) What action ig taken on the re-=
nresevations on behalf of the staff
for restoration cf this privileze?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
to (c). Government are informed that
the practice of granting communal
holidavs to Line Staff. ie. other than
workshop and olfice staff, was in vogue
on the ex-5.1 Railway portion only
and that in March. 1952 the General
Manager, Southern Ratlway. issued
instructions layving down a unifarm
procedure for the' entire Railwayv Sys-
tem under which no public holidays
are to be granted to staff other than
workshop and office staff. Government
seg no grounds for changing these
orders.



343 Written Answers

Hory FamiLy HospiTAL, DELHI

444, Shri Madhao Reddi: Will the
Minister of Health be pleased to state
whether the Central Government have
given any financial help to the Holy
Family Hospital which is being con-
structed in Delhi by  Archdiocese of
Delhi-Simla and Medical Mission
sisters?

The Minister of Health (Rajkumari
Amrit Baur): Yes, a grant-in-aid of
Rs. 2 lakhs has been sanctioned by
Government towards the establish-
ment of a General Hospital at Masi-
garh, Delhi of which a sum of Rs.
1,75.000 has already been paid.

MAINTENANCE BENEFITS

© 445, Shri M. R, Krishna: (a) Wil
the” Minister of Labour be pleased to
state whether Government factories in
India are providing Maintenance Bene-
fits for the injured employees for
rehabilitation?

(b) How many factories provide the
benefit and in which Siates do the
employees enjoy this faeility?

The Minister of Labour (Shri V. V.
Giri): (a) and (b). A factory worker,
whether in Government or private-
ownea factory, who iy a workman
under the Workmen's Compensation
Act, 1923, is.entitled to compensation
for injury caused by accident arising
-out of and in the course of his em-
ployment. The amount of compensa-
tion payahle depends on the nature of
the injury and the average monthly
wages of the worker concerned. In
areas where the Employees’ State In-
surance Act. 1948, in force. an in-
sured workman is entitled, to periodi-
cal payments in the shape of disable-
ment benefit. In the event of death,
his dependents are eligible for depen-
dents’ benefits. Both these benefits
are in lieu of rompensatmn provided
Hor in the Workmen's Compensation
Act, 1923,

T“e Workmen's Compensation Act
av2'ies to the whole of India exceot
the State of Jammu and Kashmir. No
.other benefits for rehabilitation are
presuribed under the law. Information
is nnt available whether any particu-
lar Government factory provides any
special benefits.

Crop DESTRUCTION BY HAIL-STORMS

144 Shri € N Da.ii‘ (a) Wil the
Minister of Food and Agriculture be
pleased to state whether and if so. to
what extent Rabi anrd other crops
have been damaged as a result of
hail-storms in wvarious States of the
country?
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(b) What is the total estimated
areas affected giving separate figures
for each State?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) and (b). !
statement giving the available infor-
mation is placed on the Table of the
House. [See Appendix IV, annexure
No. 61.]

Frying Cruss

445, Shri T. S. A, Chettiar: Will the
Minister of Communications be pleased
to state whether there is any proposal
to increase the number of flying clubs
in India? N

The Deputy Minister of Communij-
cations (Shri Raj Bahadur): Gowvern-
ment have plans to subsidise twp new
Flying Clubs—one in Assam and the
other in Rajasthan.

QuARrERs FOR RAIL'WAY EMPLOYEES

448. Shri  Kasliwal: (a) Will the
Minister of Railways be pleased to
state the total number of quarters
built by the Railways in the years
1951 and 1952 for their employees?

(b) How many were for the class IV
employees and how many were for
the other staff?

(c) What is the total cost incurred
on the construction of these quarters?

Thae Deputy Minister of Railways
and Transport (Sari Alagesan): (a)
The record is maintained according to
the financial year for the purpose of
publication in the Annua] Report on

‘Railways copies of which are placed

ir. the Library of the House each vyear.
The number of quarters huilt by the
Railways in the year 1951-52 as shown
in the Annual Report for 1951-Z¥, s
6458 and it is expected that about
8.000 are likelv to be completed curing
the year 1952-53.

(by Of the number given above.
some B0 per cent. are for class IV
?{}d the balance for other than class

(c) Rs. 699 lakhs approximately.

AGRICULTURAL EDUCATION

449, Shri Chinaria: (a) Will the
Minister of Fooed and Agriculture be
pleased to state whether Model Sylla-
bus for the co-ordination of Agricul-
tural Education is complete?

{h) Have anv books been written
to implement that and if so, in what
language or languages?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) The Indian
Council of Agricultural Education has
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suggested the framework within vwhich
the courses in each subject in the
Agricultural Colleges should be revis-
ed. These recommendations have been
communicated to the State Govern-
ments and Vice-Chancellors for their
suggestions before a model syllabus is
drawn up.

{b) The question of writing any
books does not arise.

SHUTTLE TRAINS BETWEEN TRIVANDRUM
AND SHENCOTAH

450. Kumari Annie Mascarene: Will
the Minister of Rallways be pleased to
state:

(a) the number of shuttles that are
now running between Trivandrum
Quilon and Shencotah;

(b) the number that were running
formerly, and

{c) the reasons for the reduction, if
any, in the number of shuttles?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). From lst January 1946 the
number-of shuttle trains running on the
Shencotah-Quilon-Trivandrum Central
Section is as follows:—

One each way between Shencotah
and Punalur. Two each way bet-
ween Punalur and Quilon, Four
each way between Quilon-Trivan-
drum Central.

(e) There has been no reduction
in train services on this section from
Ist January 1946.

SoIL SURVEY

451. Shri Heda: (a) Will the Minis-
ter of Food and Agriculture be pleased
to state whether plans are afoot to
make a country-wide soil survey?

(b) If so. what are the salient
features of those plans?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Yes, under the
Technical Co-operation Agreement
with U.S.A,

(b) The salient features are:

(1) the Establishment of a Soil
Testing Laboratory at IARI. with
equipment worth about 2,00,000 dol-
lars to be supplied by the US.A. and
a regional Soil Testing service. For

this purpose the country is divided .

into six major soil regions with cen-
tres at Poona, Delhi, Kanpur, Coim-
batore and Sabour,

534 PSD

9 MARCH 1953

Written Answers B46

(2) A Soil Survey unit is located at
each of the above centres for exami-
nation of master profiles, Soil samples
and associated samples which will be
atpalysed for their chemical composi-

ion.

(3) Collation and compilation of
results of analyses including prepara-
tion of soil mapg by the ILA.R.I

(4) Collection of 2 monoliths for
each master profile, one for use in the
States and the other at the LLAR.L

(5) Assistance by U.S.A, by provid-
ing a Soil Scientist and specialists in
Soil Survey to the extent required and
also by giving facilitieg of training to
suitable Indian Officers in tracer
technique, green house laboratory in-
vestigations, and in cartography.

AIR-CONDITIONED COACHES

452. Shri Tushar Chatterjea: Will
the Minister of Railways be pleased to
state:

(a) how many  air-conditioned
coaches are run on the Indian Rail-
ways;

(b) how many of these have been
introduced since May. 1952: and

(¢) the comparative cost of an air-
conditioned coach and a I Class coach?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
24 coaches. ’

(b) 2 coaches for conversion of the
weekly air conditioned service between
Howrah and Madras into a bi-weekly
servica from 1'Mh January 1953.

(¢) A Broad Gauge air conditioned
coach costs about Rs. 2,72,000 com-
pared with a cost of about Rs. 1,62,000
for a Broad Gauge first class coach.

CONTRACTUAL CLAIMS AGAINST N.W.
RATLWAY

453, Shri Tushar Chatterjea: Will
thre Minister of Railways be pleased to
state:

(a) how many claims have been
received by the Government of India
in terms of the Press communique
dated, the 23rd May, 1948 for supplies
made to the old N.W. Railway, what
is their aggregate amount, how many
have been settled and for what
amount;

(b) whether there are still any pre-
Partition contractual claimg pending
with the Northern Railway for settle-
ment, if so. what is their number and
what is the total amount involved;
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(c) what are the reasons for delay
in the settlement of these claims;

(d) how long it will take to settle
finally these claims; and

(e) whether any pre-Partition con-
tractual payments have been made by
the N.W. Railway authorities to their
nationals to the debit of the Govern-
ment of India, in terms of the press
communique and if so, how many and
what is their total amount?

The Deputy Minister of Railways
and Transport (Shri Alagesamn): (a)
Total claimg received, 4426 tor Rs.
2,39,25,186. Claims since setlied, 2389
for Rs. 1,51,83,923.

(b) Yes; 1537 for Rs. 87,41,263.

(c) Before the claims can be settl-
ed, their admissibility has to be joint-
ly verified by the Northern (India)
and the N. W. (Pakistan) Railways
with the connected records that are
in the custody of Pakistan railway.
Verification staff from Northern Rail-
way cou!d not visit Lahore since July
1951 owing tec permit difficulties.

(d) The Pakistan Government have
agreed to issue Visas to Lahore and
the verification staff are expected to
go shortiy and verify as many claims
as possible provided the necessary
records are made available.

(e) Certain payments have been
made by the N.W. Railway authori-
ties but ng details have been receiv-
ed from that railway so far.

OVERBRIDGE 1N MUZAFFARNAGAR

454, Shri Raghavaiah: (a) Will the
Minister of Railways be pleased to
state whether it is a fact that no
overbridge exists along the railway
line in Muzaffarnagac?

(b) Is it a fart that a large number
of accidents have occurred in Muzaffar-
nagar, as people have to cross the
railway line and if so, what steps do
Government propose to take in the
matter? [

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
There is no overbridge.

(b) 9 accidents have been reported
during the last five years. The Rail-
way Administration would be prepared
to construct a foot-overbridge provid-
ed the State Government are agree-
able to meet jts cost. There js a'so
no objection to provide a road over
bridge in replacement of one of the
three existing level crossinz of the
State Government agree to bear its
share of the cost of approaches etc.
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in accordance with the extaut rules.
Both these proposals were considered
and dropped by the State Government
in 1950.

NationaL HARBOUR BOARD

Shri M. L. Dwivedi:
"55’{ Shri S. C. Samanta:

(a) Will the Minister of Tramsport
be pleased to state what are the
recommendations of the National
Harbour Board?

(b) How long the Board has been
in office;

(¢) How many meetings of the
Board have been held in all?

. (d) What is the total expenditure
incurred in this connection?

(e} What is the decision of Govern-
ment on the recommendations made
by the National Harbour Board?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (e). The National Harbour Board
is an Advisory body which meets from
time tp time to consider matters of
general policy relating to port develop-
ment. The proceedings of the 1st and
2nd meetings of the Board, copies of
which have been placed in the library
of Parliament, give a summary of the
recommendations made by the Board
at those meetings and the action taken
on the recommendations made at the
first meeting. A report of the action
taken on the recommendations of the
2nd meeting will be included in the
proceedings of the third meeting copies
of which will be placed in the library
of Parliament when printed copies
become available.

(b) The Board was constituted on
the 14th August 1950.

(c) Three.

(d) The expenditure incurred in
connection with the meetings is in res-
pect of payment of Travellinz Allow-
ance to non-official members. This
amounted to Rs. 504/- for the second
meeting and is likely to amount to
Rs. 1900/- for the third meeting. There
were no non-officials on the Board at
t]?%dtime when the first 1meeting was

eld.

DEMAND OF WAGONS FOR SUGAR

456. Pandit Munishwar Datt Upadh
yay: (a) Will the Minister of Railways
be pleased to state whether it is a facy
that rise in sugar prices in certain
parts of the country was due to trans
port difficulties?
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(b) What was the total number of
wagons supplied for sugar in the
months of October, November, Decem-
ber, 1952 and January, 1953 on diffe-
rent Railways?

(c) What is the position of demand
for wagons for cotton. coal, cement
and foodgrains during the last four
months?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
No, in fact the transport made availa-
ble in October, and November, 1952
was not fully availed of by the Trade.
Railways could not, however, meet the
accumulated demands in the subse-
quent month,

{b) A statement giving the informa-
tion is laid on the Table of the House.
[See Appendix IV, annexure No. 62.]

(c) A statement showing the posi-
tion of demand as well as supply of
wagons for cotton, coal, cement and
{foodgrains on different Railways
during the four months October, 1952
to January, 1953 is also laid on the
Table. [See Appendix IV, annexuré No.
63.]

DruGc MANUFACTURING CONCERNS

457. Shri K. C. Sodhia: (a) Will the
Minister of Health be pleased to state
the number and names of the princi-
pal drug manufacturing concerns in
India and what control do Government
exercise over them and through what
agency?

(b) Do Government make any pur-
chases from those firms for use in
their hospitals and if so. what was the
total worth of purchases made during
1951-52 and 1952-537

(c) What was the value of drugs,
purchased by Government from foreign
countries during the same period?

The Minister of Health (Rajkumari
Amrit Kaur): (a) A list of the princi-
pal drug manufacturing concerns in
India is laid on the Table of the
House. [See Appendix IV, annexure
No. 64.]

Drugs can be manufactured cnly
on a lhrence granted under the
Drugs Act, 1940 and the rules made
thereunder and have to comply with
standards laid down in the Act and
Rules. State Governments are responsi-
ble for ensuring that drugs manufac-
tured and sold conform to the requir-
ed standards. Machinery to enforce the
provisions of the Drugs Act and Rules
has been set up in Part A and Part C
States and will be set up in due course
in Part B States.
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(b) and (c). A statement showing
the value of orders placed by the
Director General of Supply and Dis-
posal and Regional Offices under him
for indigenous and imported drugs
during 1951-52 and 1952-53 is laid on
the Table of the House. [See Appendix
IV. annexure No. 65.]

SHIPPING COMPANIES
458. Shri K, C. Sodhia: (a) Will the
Minister of Transport be’ pleased to
state the amount of subsidy, if any.
proposed to be paid to the Shipping

Companies during the year 1953-54
and already paid during the year
1952-537

(b) In what form has this subsidy
been or will be paid and how much {o
each company?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
No subsidy has been paid or is pro-
posed to be paid tc any shipping com-
pany during the year 1952-53 nor has
any provision been made in the pudget
estimates for the year 1953-5¢ for
payment of subsidy. A suggestion
however for payment of an operational
subsidy to the Scindia Steam Naviga-
tito_n Company Ltd. is under consider-
ation.

(b) Does not arise at this stage.
RAJASTHAN DESERT

459. Shri Krishna Chandra: (a)
Will the Minister of Food and Agri-
culiure be pleased to state whether
US.A. is giving any kind of assist-
ance in the control of the spread of
Rajasthan desert by tree planting and
other means?

(b) What are the details of the
scheme?

(c) What has so far been done in
the matter?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Yes.

(b) and (c¢). Equipment worth 25,000
dollars is being supplied under Opera-
tional Agreement No. 10—Develop-
ment of Forest Research and Desert
Afforestation. In this connection the
attention of the hon. Member is invit-
rd to the reply given to Shri N. P
Sinha's Starred Question No. 761 on
27th November 1952.

QUARTERS FOR RAILWAY EMPLOYEES AT
SONEPUR

460. Pandit D. N. Tiwary: (a) Will
the Minister of Railways be pleased
to state what amount has been spent
over the construction of new staff
quarters at Sonepur Railway Stalion?
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(b) Have Government received any
report or complaint about the construc-
tion of Railway quarters at Sonepur?

(c) If the answer to part (b) above
be in the affirmative, what action has
been taken in the matter?

The Deputy Minister of Railways
and Tra t (Shri Al n): (a)
Rs. 8:40 lakhs have been spent over
the construction of new quarters at
;Sg;;pur Railway Station upto January,

(b) No.
(c) Does not arise.

Foop Crors COMPETITIONS

461. Shri Badshah Gupta: Will the
Minister of Food and Agriculture be
pleased to state the names and
addresses of the persons State-wise
who were the last recipients of re-
wards on an All-India basis for having
stood first in producing richest food
crops?

The Minister of Food and Agricul-
tore (Shri Kidwai): The names and
addresses of the persons who obtain-
ed crop competition awards on All
India basis during 1951-52 are given
below State-wise:—

State Name and address
of prize winner Crop

UP.. . 1. Shri Jai Pal Ch- Potato.
andra sfo Shri
Bireshwar Chan-
dra, Bullandsha-
har, U.P.

Punjab] . 2. Sardar Gurdev Wheat.

Singh s/o Sardar
Bijla Singh, Na-
tional Model
Farm, Village
Kalalmajra, near
Khanna, Tehsil
Samrala, Distt
Ludhiana. Pun-
jab.

Punjab . 3. Shri Walaiti Gram.

Punijab.
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State Name and address
of prize winner Crop

. 4.5Shri Bhimgonda Jowar
Dada Paul, sfo

Shri Dada Adgo-

nda Patil of Tam-
adalge, Taluk

Shirol, District
Kolhapur, Bom-

bay.

Bombay

Bombay . 5. Shri Vaman Bajra.
Ramchandra Ma-
rathe sjo  Shn
Ramchandra
Mahadu Marathe,
of Arthe Bk., Tal-
uka Shirpur,
Distt. West Kh-
andesh, Bombay.

Coorg . 6. Shri  Jangama Paddy.
C. Sangayya sfo
Shri Jangama
Chikabasavaiah of
Alur Village, P.O.
Somwarpet, Coo-
TE.

Lasour WELFARE FUNDS

462, Shri Ramachandra Reddi: Will
the Minister of Labour be pleased to
state:

(a) the amount of balances as on
the 31st December, 1952 of the Mica
Mines Labour Welfare Cess Fund and
Coal Mines Labour Welfare Cess Fund;

(b) whether they are invested and
earning interest;

(c) if so, the amount of interest
accc:lrued till the 31st December, 1952;
ar

(d) if not invested, why not?

The Minister of Labour (Shri V. V.
Giri): (a) Rs. 1,13,43,000 and Rs.
2,76,08,000 respectively.

(b) to (d). The Mica Mines Labour
Welfare Fund Act, 1946, does not pro-
vide for investment being made. Simi-
larly, there is no provision for invest-
ment of monies in the General Welfare
Account of the Coal Mines Labour
Welfare Fund. In the case of the Hous-
ing Account of the Coal Mines Labour
Welfare Fund., however, there is pro-
vision in the Coal Mines Labour Wel-
fare Fund Act, 1947, enabling the Hous-
ing Board to invest its monies in (Gov-
ernment securities or with the approval
of the Government of India, in other
securities. Information regarding in-
vestments and interests thereon is being
collected and will be placed on the
Table of the House in due course.
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CocOAMUT RESEARCH CENTRE AT
SAKHIGOPA!

463. Pandit Lingaraj Misra: (o, Wil
ihe Muswr of Food and Agriculture
be pleased 1o state when the Cocoanui
Researrh Centre at Sakhigopal in
Orissa was established?

(b) What is the annual recurring
cost for malintaining the Centre and
what has been the non-recurring ex-
penditure on the Centre so far?

(¢) Who supervises the working of
the Centre?

fd) What have been the achieve-
ments of the Centre so far?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Tt was estab-
hshed on the 9th Octeber, 1948,

(b) The figures of annual recuriing
cost for maintainyng the centre are as
nnder:—

B4 A, T
1948-49 1097-10:0
19449-30 0,824-0-0
1950-51 10,308-1-0
1951-52 12.431-0-0

Non-recurring expenditure so far in-
curred amounts to Rs. 75,189-8-0

(e) The Scheme is being worked
under the supervision of the Assistant
Director of Agriculture, Orissa.

(d) A note on the work done at the
station so far is placed on the Table
of the House. [See.Appendix IV, an-
nexure No, 66,1

Price or Orissa Ria

464, Pandit Lingaraj Misra: (a)
Will the Minister of Food and Agri-
oulture be pleased to state what is the
price per maund of rice supplied by
the Government of Orissa to the
Central Government?

(b) How does it compare with the
ice paid to other States or to rice
g:porwd- from other countries?

(¢) What i{s the quantity of rice
supplied by Orissa this year?

The Minister of Foed and Agricul-
ture (Shri Kidwal): (a) and b). A
statement is laid on the Table of the
l;ouse.] [See Appendix IV, annexure

o. 67.

(e) Orissa hag this year so far cffer-
od 80.000 tons of rice for export.

534 PSD

3 LIARCE
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The -Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Construction work js in progress along

the whole 'nlignment but no pnrtion
:’;creof has so far been fully cuomplet-

(b) The line is expected to be open-
ed tp goods traffic before the end of
the financial year 1953-54.

it & T St & W
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The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)

No.
(b) About 3 months.

{c) In accordance with Section 66,
sub-section (2)(a) and (b) of the
Indian Railways Act, names of stations
are printed on tickets, in the case of
3rd class, in a language in common
use in the territory traversed by the
Railway and in English in the case of
other classes. No schemes for printing
the names of stations in Hindi on the
ticketg sold at stations lying in non-
Hindi speaking areas is, therefore,
under contemplation at the moment.
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The Deputy Minister of Railwacs
and Travsport (Shri Alagesan): ()
and (c). Separate accounts fle  hol
kept aof the expenditure on the difler-
ent Wings of the Research Orgaaisaticn
on the Hailways. 1he total cost ol re-
search for Civil, Mechanical, Electri-
cal, Metallurgical and Chemicai Wings
mcluding Documentation Service and
Library is estimated at Rs. 10.24 lakhs
in 1952-53.

(b) and (d). A comprehensive mole
indicating the work undertaken by the
Civil Engineering Wing of the Resear-
ch Organisation is given at paras. s
to 109 of the Report by the Railway
Board on Indian Railways for 1951-52,
Volume 1, a copy of which is in the
Library of the House. The correspond-
ing details for the Mechanical Engi-
neering Wing will be found at paras.
110 to 113.

Post Orficrs 18 COOCH-BEIAR

468. Shri Barman: Will the Minister
of Cgmmunications be pleased to
state:
~ {a) ihe total number of Post Offices
and Sul-vost Offices in the District of
Conch-Behar (West Bengal);

(b) whether it is a fart tirat the
rural areas of that State are in need
of postal communications; and

(¢) if so. what steps Government
propose to take in the matter?

9 MARCH 1953
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The Deputy Minister of Commupnica-
tions (Shrl Raj Bahadar): (a)—

Head Office’ 1
Sub Office lind
Branch Office G4

(b) and (c). The programme for
opening post oflices in villages with
population of 2,000 and above has been
completed. A new policy laking into .
account the population to he cerved
by a new post office, as alse thp dis-
tance of the new post oflice from exist-
ing npest offices, is shortly going 1o be
iaid down, It is hoped that fnis  will
1urther develop pastal .. communicas
tions in the Cooch Behar Distriet.
35 new Post Otlices  were opened  In
that district during the last 2 vears.

wTRE (I 93N) W @
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The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) There
is a full fledged extra departmental
hranch office at Mardah. In 1949, it was
shifted to a hamlet named Kanarsi
about 0 furlongs from Mardah, since
suitable accommodation was not avafl- -
able in Mardah.

(b) Representalions have heen receive-
ed from the Pradhan of the gaon salka
and from the residents of Mardah for
change of location of the oftice. The
matter is under examination by the
Postmaster General.
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(Part T]—Proceedings other than Questions and Answers)

OFFICIAL REPORT

I571
HOUSE OF THE PEOPLE
Monday, 9th March, 1853

The House met at Two of the Clock
[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I}

2-42 P.M.
ARREST OF THREE MEMBERS

Mr. Deputy-Speaker: I have to in-
form the House that I have received
the following communication from the
District Magistrate, Delhi:

“District Magis trate"s House,
Delhi.

March 6, 1853.

Dear Mr. Speaker,

1 have to inform you that I have
found it my duty to arrest the [ollow-
ing Members of the House of the
People under section 188 1P.C. for
deliberate deflance of my order
banning meetings and processions,
passed under section 6 of the Punjab
Security of State Act 1951, as extend-
ed to Delhi State. These gentlemen
were taken into custody this evening
at about 6-45 .M. and have been lodged
in the District Jail, Delhi,

(1) Shri S. P. Mookerjee, M.P.
(2) Shri N. C. Chatterji, M.P.
(3) Shri Nand Lal Sharma, M.P.

Yours sincerely,
Sd./- Satish Chandra,
District Magistrate,
Delhi.”

Bhri 8. 8. More (Sholapur); What is
the date of the communication?

1572

Mr. Deputy-Speaker: 6th March
1853, the very day of the arrest. I have
also received the following lefter from
Dr. S. P. Mookerjee, Shri N. C. Chat-
terjee and Shri Nand Lal Sharma:

“District Jail,
Delhi,
The 8th March, 1953.

To
The Speaker,
The House of the Peaple,

Dear Sir,

We, three Members of the House of
the People, feel it our duty to inform
you and the House as to why we can-
not attend Parliament now in session.

We have been illegally and uncon-
stitutionally detained in this jail in
violation of the mandatory provisions
?fd?rticle 22 of the Constitution of
ndia.

We were arrested at Delhi on the
6th instant at about 6-30 p.m. and
have since been detained in custody.
Yet we have not been produced hefore
any Magistrate in contravention of
article 22, although more than 24 hours
have expired since our arrest.

We are amazed to read a report in
some newspapers supplled to us by
the jail authorities. That report alleges
that we were produced before a Magis-
trate on Friday last who remanded us
to judicial custody for four days.

This statement is absolutely un-
founded. “We were not produced before
any Magistrate after our arrest nor
any order of remand was applied for
by the Police or made or pronouncad
by any Magistrate in our presence.

Yours truly,
Sd. Syama Prasad Mookerjee,

Sd. N. C. Chatterjee,
Sd. Nand Lal Sharma.”
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[Mr, Deputy-Speaker]

I have received notice of the follow-
ipog) adjournment motion.  (Interrup-
tion). . )

Shri V. G. Deshpande (Guna): This
involves- a privilege of the Members
of this House, Against the provisions
of the Constitution, they have been il-
legally detained in custody, and that is
why they cannot attend the House, I
therefore request that the Chair may
kindly direct the Privileges Committee
to take up this matter.

Mr. Deputy-Speaker: If any hon.
Member who thinks that it is a breach
of privilege raises the matter in the
proper manner as provided for by the
rules, I will consider the same, .

MOTIONS FOR ADJOURNMENT
FIRING ON REFUGEES AT YOLE CaMP

Mr. Deputy-Speaker: I have received
notice of the following motion for ad-
journment from Shri Hiren Mukerjee,
namely, to discuss the situation arising
out of the police firing on refugees at
the Yole Camp, Dharmasala, Xangra
district, Punjab (India), which resnlt-
ed in the death of eight persons and

serious injuries top twenty-two persons. ..

May I know from the hon. Minister
what the situation is?

The Minister of Rehabilitation (Shri
A. P, Jain): On the 3rd instant, the
Juint Secretary of my Ministry, accoin-
panied by the Additional Secretary of
the Food and  Agriculture Ministry
went to the Yole Camp to work out
a sckeme for the rehabilitation of the
refugees living there. They received
seven deputations of the refugees who
were proposed to be settled in differ-
ent places. It is incorrect to say that
these officers refused to receive any
deputation. When the last deputa-
tion came, it consisted of some agri-
culturists, who insisted that they
were not prepared to go and settle in
Jammu, but on the other hand they
would settle only in some part of India
like PEPSU or the Uttar Fradesh.
There is no land available for settle-
ment of agriculturists in either nf these
provinces or in any other place. They
were therefore told that land was
nvailable in Jammu and they must
settle there. They refused to do it
whereupon they were informed that
those of them who refused t., go nnd
scttle will no longer be kept on doles.
When these officers came out, shout
a thousand displaced persong gathered
round the jeep, did some injury to
the jeep and also assaulted some of

the persons sitting in or mnear the
jeep. These offirers could come out
of the crowd, and they informed the
Deputy Commissioner about the inei-
dent. A proper report was also lodged
in the Police Station. Police investi-
gations were started, and the Police
arrestedi one person on the 5th instant.
That person was taken to the Police
Station, which is situated at snme dis-
tance from the Yole Camp. A mob
consisting of about 4000 strong sur-
rounded the Police Station and some
firearm was used, by which the Deputy
Superintendent of Police and a Iead
Constable were injured. Thereafter,
perhaps previously as well, there was
plenty of stone-throwing, with the re-
sult that eight other policemen also
received injuries. Then fire was open=
ed by the police and three persons were
killed on the spot and ten persong were
injured. These ten persons were taken
to.the hospital where subsequenily two
of them died. The Deputy Superinten-
dent of Police also succumbed to his
injuries. Thus, there have heen alto-
gether six deaths—one of the Deputy
Superintendent of Police and five of the
displaced persons.

It will be seen that the matter is
purely one of law and order, The State
Government has dlready ordered a ma-
gisterial enquiry which is being held.
Important officials of the State Gov-
ernment have visited the place and
everything is being done to look into
the matter. I submit that so far as
Parliament ig concerned. the adjourn-
ment motion is out of order, because
law and order is a State subject.

Shri H. N. Mukerjee (Calcutta North-
East) rose—

Mr. Deputy-Speaker: I have seen the
explanatory memorandum sufficiantly.

Shri H. N. Mukerjee: May 1 submit
a fe®wpoints which arise out of the
statement made by the hon. Minister?

The hon. Minister has admitted that
the Central Government officerg who
went to this particular refugee camp
had made certain suggestions regard-
ing the rehabilitation of the refugees
concerned. From the :ide of the refu-
gees we get reports that those sugges-
tions were not thrown over board y
the refugees just like that. They me-
rely said that they do not wan’ tn be
sent back to a dangerous area in Jam-

. mu very near the frontier of Pnkistan,

but were willing to be rehabilitated in
other areas of Jammu. Anyhow the
matter is under dispute. Since the
whole incident arose-out of the action
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«of certain Central Government cfficers
:and it led to the death of quite =a
number of persons, and perhaps the
condition of those who were injured

»4s giving cause for anxiety, this ig a
matter which should be looked into
very much more deeply.

Besides, the enquiry which has been
-ordered by the Punjab Government,
full three days after the occurrence,
is a mere departmental enquiry, while
the nature' of the happenings is such
‘that we feel that a very different kind
©f enquiry—an open, non-official judi-
cial enquiry—is.called for. All these
Jmatters require to be agitated and that
is why I submit that this is a matter
avhich is not germane purely to the
jurisdiction of the Punjab Sovernment.
The Central Government has a great
«deal to do with the incident and there
are 50 many other matters which we
would like to agitate in this

- Mr. Deputy-Speaker: I have heard
both the hon. Member as also the
spokesman on behalf of Government,
the hon. Minister. I would not even
have heard both sides, but for the fact
'that this relates to the firing on re-
fugees and the Central Government Is
taking a very large interest in their
rehabililation. The detailed manner in
which refugeeg have to be settled, the
places where they have to be settled,
all these are matters entirely in the
thands of the State Governments and
tpte Centre has only an advisory capa-
«city.

Shri S, S. More (Sholapur): Are we
not the controlling authority?

Mr. Deputy-Speaker: Apart {rom
that, ‘law and order' is entirely a State
:subject, (Interruptiont Hon. Members
have only a right to represent; they
have ng right to go on commenting
while I have to come to a conclusion.

Shri S. 8. More rose—

Mr. Deputy-Speaker: I have heard
‘hon. Members sufficiently.

Shri S, 8. More: Can we not go into
legal aspect of the jurisdiction of the
‘Central Government?

Mr. Deputy-Speaker: But there Is
?:‘. waty of expressing it-—not laughing
out,

That is the position of the Central
Government. So far as the firing is
concerned, it is no doubt an unfortu-
nate incident. Personally I am against

the use of violence against anybody;
80 is the Government also, I am sure.
Unfortunately six persons have died.
But this is not a one-sided affair. The
Deputy Superintendent of Police also
was killed. Violence seems to have
started somewhere and the Govern-
ment, naturally, to preserve law and
order, had to resort to firing. The State
Government hag ordered a magisterial
enquiry. To suggest to them from this
House that they should have a judi-
cial enquiry into the matter is not pro-
per’ It is a judicial enquiry because the
District Magistrate has been put in
charge of it. It is not a mere depart-
mental enquiry.

Shri 8. S. More: Has there been sepa-
ration of the judiciary from the exe-
cutive?

Mr. Deputy-Speaker: I am not pre-
pared to go into that matter. The Dis-
trict Magistrate is a District Magis-
trate all the same.

Pandit Thakur Das Bhargava (Gur-
gaon): It is a magisterial enquiry: it is
not a departmental enquiry.

Shri A. P, Jain: A First Class Magis-
trate is making an enquiry.

An Hon. Member: Why can it not
be an open affair?

Mr. Deputy-Speaker: Hon. Members
forget that there is a Legislature work-
ing in the State of Punjab. Neither the
Government nor the hon. the Home
Minister is directly interested in the
enquiry. Under these circumstances to
suggest that there should be a judicial
enquiry is not proper. I am sure that
every step will be taken to see that
there is a proper enquiry and the facts
of the case are placed before the Gov-
ernment, before the House and before
the public when the time comes. Under
these circumstances, all proper und
legitimate steps are being taken. I do
not think the proceedingg of this House
should be interrupted by any adjourn-
ment motion. The matters that have
been referred to by the Deputy Leader
of the Communist Party will be taken
into consideration in making the en-
quiry by the authorities that have been
appointed to make the enquiry.

I do not think it is a proger case
for me to grant my t to raise
this motjon in debate. .
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ARREST OF THREE MEMBERS

Mr. Deputy-Speaker; I have receiv-
ed notice of another motion from
Shrimatj Sucheta Kripalani, Shri S. S.
More and Shri Ramachandra Reddi
regarding:

“the arrest and continued deten-
tion of three prominent Members
of the House belonging to the op-
positiop without their being pro-
duced before a Magistrate within
twenty-four hours which hss pro-
duced a tense political wuituation *
charged with communa] | itterness
in Delhi and several other pearts
of the country.”

There is another motion notice of
which has been given by Dr. Krishna-
swami, and also some others relating
tp the same matter. I shall first dispose
of this one and consider the others
later. I shall see whether they are bar-
red or whether they raise any special
matter. I shall take them up later.

The Minister of Home Affairs and
States (Dr. Katju): There are several
objections to this motion. In so far
as the detentlon of these three hon.
Members of this House is concerned
and the question raised that they were
not produced before a magistrate, I
have just been informed that an appli-
cation has been flled in the Supreme
Court for a writ of habeas corpus. The
Supreme Court has entertained that
application and has fixed tomorrow for
the disposal of that application. There-
fore, thig particular matter, namely,
whether these detentions are valid or
invalid, will now be the subject matter
of judicial process and should not be
discussed in this House.

In regard to the second matter, Sir,
you have just now been pleased to read
a letter from the District Magistrate
of Delhi informing you that Lhe deten-
tion of these hon. colleagues of ours
is under Section 188 of the Indian Penal
Code, Now I understand that a regular
complaint has been flled and 1ne matter
is again the subject of judicial process.
Under these circumstances. I submit
that it would not be proper, nor would
it be permissible under the rules, to
have a discussion in thig House while
a criminal case is pending.

So far as the general situation in
Delhi is concerned, the position is like
this. An order was made by the execu-
tive authorities prohibiting certain pro-
cessions and meetings. That law accor-
ding to those authorities was openly
detied gnd judiclal proceedings are

now pending. Whether communal bit-
terness has increased has mnothing to:
do with this matter, The iaw must be:
enforced. Therefore, on il these
grounds, I submit that the adjourn-
ment m_otion is not in order.

Shxi Raghunath Singh (Banaras.
Distt.—Central): Was any bail applica=
tion moved on behalf of the accused?

Dr. Katju: Not to my knowledge.
Personally I would have heen glad’
if it had been moved and very likely
the authorities would have agreed to
the magistrate making the bail order.

Shri R. K. Chaudhury (Gauhati): May:
I regpectfully enquire, apart from the
question of adjournment motion, or of
a judicial or any other enquiry, whether
as a matter of fact these three hon.
Members were produced hefore a
Magistrate or not? We have a written
statement from these three gentlemen
before you as against a Press report.
We would like to know whether as a
matter of fact they were ‘produced
before a Magistrate or not.

3 pM.

Dr. Katju: The answer will have to
be given tomorrow in the. Supreme-:
Court, but I shall certainly make en-

_ quiries, :

Shri R, K. Chaudhury: The Speaker is:
supreme in this matter, He ha: every
right to know whether an hon. Mem-
ber who has been arrested has neen
produced before a Magistrate or nat.

Shri 8. S. More: I happen to Le one
of the signatories to this. Of course,
I have heard patiently the points rais-
ed by the Minister of Home Affairs.
I want to make this submission. I
want to know whether these three
M.Ps. were produced before a Magis-
trate in accordance with the vrovisions
of article 22. I do not know on which
particular point the matter is being
agitated in the Supreme Zourt. There
may be so many points. Has each one
of the points been submitied 1o the
Supreme Court? That is relevant. Sim-
ply a broad statement that the matter
has been taken to the Supreme Ccurt
cannot stop a discussion of the ma‘ter
in this House, ,

Another point I would like to
raise and that is that you may
defer your decision for some time.
Let the relevant papers be produced
by the Ministry in charge of this
particular matter in this House;
then only we can see whether the dis-
cussion on this matter is likely to:
tread upon the jurisdiction of the Sup-
reme Court or the particular law court
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in which the complaint has been flled.
Unless we know the limits of the dis-
cussion here and the limits of the par-
ticular points which are going to be
agitated on the floor of the Supreme
Court or the particular magisterial
court, merely saying that this matter
is sub judice is too broad and vague
a statement which should not be allow-
ed to stand on its limping leg in this
House.

Mr. Deputy-Speaker: I have heard
both sides. It is rather unfortunate that
the proceedings regardini‘ the Mem-
bers of the House should have resulted
in this. But I am only concerned with
the question of privilege. If tnere is a
«question of breach of privilege, it is
.a different matter. But so far as the
question of production before a magis-
trate is concerned afte: arrest, that is
not a matter I think which this House
.can o into, after once Lhe urrest is
proper. We cannot go on  pursuing
‘from stage to stage whether legally the
various points of procedure have been
followed or not. When an hon. Member
breaks law and order it is open to the
Government, in the maintenance of law
and order, to arrest him. I understand
that regular proceedings under the
Indian Penal Code have been launch-
ed, and a complaint has &also been
lodged under section ‘188, The matter
is nmow sub judice. Even otherwise,
when once an arrest is made, even if
he is a Member of Parliament, all that
‘we are entitled to is that the House
should be informed through the Speak-
-er 2s soon as an arrest Is made, an
-arrest of a sitting Member «{ Parlia-
‘ment while Parliament is in session.
The privilege is to have the advantage
of hearing the Member. That is all.
We cannot go intp the details. Informa-
‘tion has been given to us even before
the proceedings and the adjournment
motion has been placed. I read the
letter from the District Magistrate.
‘What follows subsequentiy hereafter,
if some error of law has been coramit-
ted. we cannot sit in judgment. There
is the court, there is the Supreme
Court, an equally important organ to
safeguard the fundamental rights and
interests of citizens, Under these cir-
cumstances, I feel, notwithstanding
whether there is a case for pursuing
‘this matter or not, this House cannot
‘g0 into further details as to whether
they have to be produced or have been
produced before a Magistrate or not.

Even apart from that, this iz a
matter where under section 188 it ig
open to say that the order is illegal.
Further, it is said that a writ for

habeas corpus has been filed before
the Supreme Court. Whether this is
one of the grounds or not, all these
matters can be raised, and if the de-
tention is illegal any Member who ap-
pears before the court is rntitled to
get his release.

Therefore, now that the matter is
in the hands of two courts I do not
think it is proper for us to interfere
I would only refer hon. MemUers who
have tabled the motion to sub-rule
(vii) of Rule 62: .

“The motion shall not deal with
any matter which is under
adjudication by a Court of Law
having jurisdiction in any part of
India.”

The moment a complaint is flled or
a petition is launched invoking the
jurisdiction of any of the courts, the
courts are seized of the matter, and
to that extent the jurisdiction of this
House is barred.

Regarding the point made by Mr.
Rohini Kumar  Chaudhuri that T must
send for the papers, with all respect
to him, I fee] it is not within the
province of the Speaker or the House.
After the arrest, so long as the arrest
is proper and duly intimated :0 the
House, the law must take care of it-
self. So far as the hon. Members who
suffer, under that are concerned, if
there is any illegality committed, there
ffe the courts to set right those mat-
ters.

Shrimati Sucheta Kripalani (New
Delhl):.l have a subrission to make.
You said that we cannot pursue the
matter stage by stage. In the present
case these are not ordinary citizens;
they are Members of Parliament. There
is a fear that executive interference
may prevent these people from fulfil-
ling their obligations to the Iouse.
Therefore, I submit that the House has
a right to follow it stage by stage.

Mr. Depuiy-Speaker: 1 haye deeply
considered this matter—with" all res-
pect to the hon. lady Member and
Leader of the Party who has also join-
ed in tabling the motion. It is not
within the province of the House to
see gtage by stage whether any irregu-
larity is committed. We cannot usurp
the functions of the courts of law. It
is true that the persons against whom
proceedings are started are “fembers,
and prominenc Members, of the House.
All the same, I regret my inability
to pursue this matter stage by stuge.
We cannot be a super-court to the Sup-
reme Court esteblished under the Con-
stitution. I do not think this House,
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or much less myself, can arrogate to
ourselves the powers given to the Sup-
reme Court under the Constitution.

Shri Vallatharas (Pudukkottai): May
I seek information on a particular
point? It is an important point,

Mr. Deputy-Speaker: Order, order.
While I am on my feet no hon. Mem-
ber should stand up. _

This "matter is disposed of. I do not
think I can give my consent to this
motion. I shall take up another
matter.

Shri Vallatharas: The House must
know the basis, whether it is arrest and
remand or detention.

Mr. Deputy-Speaker: The hon, Mem-
ber is a lawyer. And he has heard so
far. It is unnecessary to raise the ques-
tion. It is not a detention. The hon.
Minister has said there has been a vio-

lation under section 188 of the
Indian Penal Code. That means
violation of an order promulgated

in due course of law by a Magis-
trate. Any contravention of a
lawful order passed comes within the
pale of section 188. And a case has
been flled. It is not a matter of deten-
tion. It has been expressly stated for
fifteen minutes till the hon. Member
starts once again.

Shri Vallatharas rose—

Mr. Deputy-Speaker: Let us not
take up the time of the House unneces-
sarily.

BAN oN ProcessioNs IN DeveEr

Mr. Deputy-Speaker: Ihave received
another adjournment motion in the
name of Babu Ramnarayan Singh, Dr.
A. ‘Krishnaswami and Kumari Annie
Mascarene—I think the hon. Minister
must have got a copy of it—to discuss:

“The tense situation in different
parts of the country consequent
on the issue of a prohibitory order
banning processions in Delhi on
March™ 6th at the instance of or
with the knowledge of the CGovern-
ment of India. such order having
been re-imposed within {wenty-
four hours of revoking a previous
prohibitory order misleading the
public to believe that such imposi=-
tion of orders will not be continu-
ed and imposing it further without
adequate notice and without shnw-
ing the courtesy of informing res-
ponsible leaders and Members of
Parliument who had announced
that they would lead such proces-
sions”.

Prima facia it is out of order. There
is an Assembly and there are a set of
Ministe;z who are in charge of law
and oraer in the State of Delhi. I
would lLke to know how thit 1 in
order.

Dr. Krishnaswami (Kancheepuram):
The hon. the Home Minister, in answer
to a question by Pandit Hirday Nath
Kunzru in another place, pointed out
that it was his consent that was ob-
tained before this Order was re-im-
posed.

Mr. Deputy-Speaker: That was only
in an advisory capacity.

Shri 8. 8. More: Let the hon. Minis-
ter say it

Mr. Deputy-Speaker: This is in the-
ordinary course of administraiion. This
only shows—the promulgation of an
order under section 144, the withdraw-
al of the order, and re-promulgation
only shows—the cautious manner in
which the authorities seem to have
proceeded. Instead of continuing the
ban for two months in the metropolis
and trying to find out whether things
will settle down and then withdrawing
it, it seems much more attention has
been brought to this matter, That is
normally what any Magistrate would
do under these circumstances.

" Shri V. G. Deshpande (Guna) rose—

Dr? N. B. Kharé (Gwalior): Is it not
a fact that all Part C States’ Police, in-
cluding Delhi, are working under the
direct supervision and orders of the
?odme? Minister of the Government of
ndia

Mr. Deputy-Speaker: I know that in
Part C States law and order is con-
stantly being reviewed or supervised
by the hon. Home Minister hut the
Administration cannot be expected to
review or interfere with every order
passed under section 144, No (iovern-
ment, under these circumstances, will
be able to do this.

Kumari Amnnie Mascarene (Trivan-
drum): Section 144 is not mnandatory
but discretionary, and this is an indi-
screet application of section 144.

Mr, Deputy-Speaker: I am glad.

Shri 8. S. More: My submission is,
for a Part C State the Home Minister
of the Government of India is supposed
to be the technical boss of the whole
apparatus. It may not be possible for
him to supervise every order but
technically, legally and constitutionally.
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he is supposed to be in charge uf the
whole thing.

Mr. Deputy-Speaker: I agree. Though
I was in the middle of the statement
of my decision regarding this matter,
having regard to the interest shown
by hon. Members, I listened to hon.
Members also and I have the benefit
of their advice but what I feel is that
while law and order will be the ulti-
mate responmblllty in a Part C State,
every order

Ba.bu Ramnarayan
bagh West) rcse—

Mr. Deputy-Speaker: I do not think
there is anything s» far as this matter
is concerned. It is not the urevious cne.
It need not be therefore referred to.
I heard that matter and disposed of
the same. Then, regarding the tense
situation created in different parts of
the country consequent on the issue of
a prohibitory order banning proces-
sions in Delhi, that is not only in Delhi,
in different parts of the country, in
Madras where Mr. Rajagopalachari is
there, very many hon. Members, Mln-
isters of first rank, in charge of varioug
administrations are there! We have to
exercise jurisdiction contrary to what
has been laid down in the Constitution.
That portion is out of order?

Singh (Hazari-

So far ag Delhi State is c¢oncerned,
to impose a ban and withdarw it from
time to time, I think, to do all this,
we will have to have 100 Home Minis-
ters if this matter has to be looked
into almost every day. It is ordinary
law and order. I do not think. there-
fore, it is right for the Home Minister
to interfere with law and onrder at
every stage. It is purely a local matter.
I am not going to give consent to this
motion being moved.

Kumar{ Annie Masearene: May I
raise a point of order?

Mr. Deputy-Speaker: I am coming to
the point of order.

INTERFERENCE WITH RIGHTS OF THREE
‘MEMBERS

Mr. Deputy-Speaker: So far as Shri
Umashankar Muljibhai Trivedi’s mo-
tion is concerned, I do not think I
need call upon him to tell us anything.
IL is certainly out of order. It reads:

“The tense situation cireated by
the Government of India in several
parts of India such as Delhi,
Amritsar,  Jullundur, Ambala,
Banaras arnd Calcutta by the un-

imaginative and communally-mind-
ed interference with the fundamen-
tal rights of the citizens of India

articularly of three Members of
this House who were arrested at
8 .M. on 6th March, 1953 in Delhl”

If commotion arises on account of
these arrests, I am not prepared (o give
my consent. I am afraid I have 10 give
them only this advice that they must
be careful in future. .

Bhri U, M, Trivedl (Chittor): May
I. be permitted to explain this?

Mr, Deputy-Speaker: It is sufficient-
ly explanatory.

Shri U. M. Trivedi: If you will allow
me to explain this ......

Mr. Deputy-Speaker: This s suffici-
ently explanatory. It is in English
which I can understand. The subject
matter is there.

Lum CHARGE AND TEAR GAS ON PUBLIC
. MEETING IN Bara Tum

Mr. Deputy-Speaker: Shri V. G.
Deshpande’s motion is:

“The uncalled for and .nwar-
ranted lathi charge and use cf tcar
gas on a peaceful and legally con-
stituted public meeting in Bara
Tuti, Delhi, on Sunday the dth of
March 1953, resulting in injuries
to over a hundred persons”.

Hss the hon. Member to say any-
thing more than what he has said
here? I do not want the House to be
burdened with a discussion over this
matter.

Shri V. G. Deshpande: In elhi, yes-
terday, we made enquiries and the
District Magistrate informed us thet a
public meeting could be held in Delhi
again on the spot Pcople collected at
that place without any provorcalion
and that legal and constitutional meet-
ing was assaulted with lathi charges
and tear gas. Men and women were
told that they could {form roces-
sions. They were again lathi charged
when they formed processions. I
myself was on the dais. Without in-
forming us, all of us were lathi charg-
ed. Two hon. Members of the Delhi
Legislative Assembly were alco a3dres-
sing the meeting. Mr. J. D. Sharma
a Magistrate of Delhi, was there
(Interruptions). Hon. Members ought
not to laugh at such a serivus matter,
they ought to be ashamed that their
Government is indulging in such as-
saults, . (Interruptions). -
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Mr, Deputy-Speaker: Order, order.
Some Hon. Members: Sit down.

Shri V. G. Desapande: They nre cre-
ating disturbance in the meeting. (In-
terruption.)

Mr. Deputy-Speaker: Order, crder.
Will the hon. Member resume hig seat?

Shri V. G. Deshpande: I want the
protection' of the Chair. When men,
women and children are being assault-

Mr. Deputy-Speaker: Order, order.

Order, order.

Sari V. G. Deshpande: I warn them
that a time will come when the blood
of the youth (Interruptions) on the
floor (Interruption).

The Marshal then approached the
hon. Member.

Shri V. G. Deshpande: Excuse me,
Sir. :

Mr. Deputy-Speaker: I am afraid
the time has now come when I should
take more serious notice of the con-
duct of hon. Members here. No hon.
Member need cheer me up. It is a
serious situation. I know how some of
the hon. Members are behaving. I was
lenient once. I was lenient a second
time. I cannot put up with this kind
of conduct by any group of hon, Mem-
bers hereafter on the floor of the House.
No excuse will be tolerated. I .sk the
hon. Member to withdraw from the
House, to quit for the rest of the day.

Shri V. G. Deshpande: I will get cut.

Mr. Deputy-Speaker: I cannot allow
any hon. Member to disobey. No hon.
Member could ever dream of it here-
after,I am really sorry for saying this.
I was till now too lenient. 1 tind this
leniency has been misunderstood as
incapacity. I will not allow this House
to be converted intp pandemonium. I
will not allow it so long as I sit here.
The Chair is anxious to preserve order
in this House. There are ways for agi-
tating. We have to set an example to
the rest of the country. There are as
many as 20 or 25 Assemblies watching
us, and being a young State, we are
also being waiched by others in the
world. This is not the way in which
we have to behave. I shall give an op-
_portunity to every hon, Member to
speak. Whatever is necessary and legi-
“imate, I shall certainly hear, before
~oming to a decision, I shall certainly
do so, but this is not the manner in
which hon. Members ought to behave.

When I am on my legs, requesting the
hon. Member repeatedly not to conti-
nue, still he continued to speak and
ultimately he said ‘Excuse me'. This
sort of thing cannot admit of any
excuse. Even asking him not to conti-
nue in this House for the rest of the
day ,is not enough, but this is “he first
time I have seen the hon. Member
doing this, therefore, I am prepared
to be satisfled with that kind of pun-
ishment, so far as he is concerned.

Shri Nambiar (Mayuram): Op a
point of order, Sir. I want 1o know
when a Member is on hkis legs and argu-
ing his case 'before you, and in the
midst of the argument, you have ad-
vised him to stop, But still he conti-
nues to speak, whether it is right cn
your part to call the Marshal to your
aid. What is the motive in sending the
Marshal? Is it to remove him by force?
Is it in order?

Mr. Deputy-Speaker: It is q.ite in
order. I have got a right to intervene
even if a Member should have got up
to speak with my permission, if at a
particular stage I find that he is not
speaking pruperly and so he »nught not
to be allowed to continue to speak any
longer. I have got a right, and the
Speaker has always got the right and
privilege to cali a person to seeak. Un-
til he is so called upon to speak, no
Member ought to speak. And if " any
hon. Member does not obey the instruc-
tions of the Chair, he can be asked to
go out of this House, and it is for the
purpose of enforcing that order that
the Marshal is sitting nere, I am not
expected to use force myself and go
and pull him out, after asking him to
go. Under these circumstances, 1 shall
use this relentlessly, whoever fhe hon.
Member might be. This is my ruling
upon this point of order. I am entitled
to use such force as is necessary to
sce that order is maintained here. I am
not going to be bamboozled or bullied
into doing this or that. I have got the
absolute prerogative in this }ouse to
maintain order, and I shall do so at
any cost, irrespective 7f who the per-
son is. Even when any hon. Member
is on his legs, I am entitled to ask him
to stop.

Shri H. N. Mukerjee: On a point of
order, Sir. There are, so far as we
know, certain procedural steps to be
taken before the Marshal {8 requisl-
tioned for services. Do I take it fiom
you, from what you have just said
that you propose in future, the mo-
ment you feel something untoward or
unseemly happening, to send the Mar-
shal to eject a particular Member out?
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Mr. Deputy-Speaker: There is no
point of order in this. Only a hypothe-
itical question has been put to me. (In-
terruptions). Order, order. I am afraid
I will have to use more stringent pun-
ishments here. (Interruptions).

Pandit S. C. Mishra (Monghyr North-
East): You cannot use force on every-
body. (Interruptions).

Mr, Deputy-Speaker: If necessary, I
would not hesitate to use force. I am
bouna to maintain order. I will not
allow a3y hon. Member, however big
he might be, or any small group of
hon. Members, to disturb order jn this
House. The Chair is sufficiently strong
to take care of itself, and if I am
not able to do so, I would not =it in
this Chair for a minute longer.

The point that has been raised is
this, whether I can take the aid of the
Marshal. In spite of the fact that I
rose and repeatedly requested the
kon. Member not to continue, still he
went on continuing. It is not as if after
he is called to order, he should try to
explain his conduct. He would not
allow me at all to say anything. Under
these circumstances, what am I to do?
It 15 an extraordinary situation that
arises, If a gentleman, notwithstanding
the fact that the Speaker asks him
to sit down, refuses to do so, and refu-
ses to obey the ruling of the Chair, or
to explain his conduct, the only me-
thod that I know of is to ask him to
withdraw and the Marshal to take him
out of the House. I will do o, if the
thing is repeated again, and I will
have no hesitation in doing so, That is
my ruling on the matter, I shall do so,
whoever it might be. But I will not use
this method if as soon as I get up, any
other member who is on his legs sits
down immediately. Here I was on my
legs, asking the hon. Member (¢ hear
me, but the hon. Member went on with-
out hearing me at all. It was not as it
he wag himself in possession of the
House, and was the Speaker, and not
myself. Under these circumstances, that
is my ruling on the matter. 1t is not
necessary to go into hypothetical ques-
tions)like this any further. (Interrup-

Shri H. N. Mukerjee: If that is your
ruling and that is the way in which
You are going to behave, as a protest
against that sort of ruling, we walk
out.

Kumarl Anmie Mascarene: My point
of order remains, Sir.

Mr, Depub-sﬁeaker: It has heen ce-
cided upon already.

The Prime Minister (Siari Jawahar-
1al Nehru): May I suggest, Sir, that the
names of those who have walked cut
may be noted down?

Shri Vallatharas: Is there any signi-
ficance in noting down the names of
those who have walked out? The Mem-
bers have got the privilege to walk
out of the House. So, what is the signi-
ficance in having their names noted
down?

Shri B. Das (Jajpur-Keonjhar): May
I make a submission, Sir? The gentle-
man who spoke earlier cast raflectivns
on the Members of this rdouse, and
also on the Chair. I submit ‘nat the
Chair should examine the speech made
by Mr. Deshpande, which .ontained
reflections on the Members of the
House, and have it expunged.

Shri S, 8. More: May I make a sub-
mission, Sir? We may disagree with
any of the rulings you may give. We
have the democratic right of recording
our protest by silently walking out.
The hon. Leader of the House mude a
suggestion that the names of those who
are walking out should be .ioted. May
I understand the implications ¢{ this,
and under what rules it is Jone?

Shri Jawaharlal Nehru: May I say
a word? Every hon. Member has got
the right to go out of the ilouse. But
one has to see the context and the
circumstances and the manner in
whicn people walk out.

I do submit that these names be
noted for future guidance, lest these
things occur again. It is desirable, be-
cause I submit that what we hLave
been observing in this House for the
last half an hour or so has peen very
extraordinary and I hope that that
kind of thing is not going to be re-
peated in this House, because when
this House ceases to be the ‘louse of
the People conducting its affairs jn a
decorous way, it is something entirely
different, which certainly our Consti-
tution did nol envisage.

Mr. Deputy-Speaker Sp far &s this
point is concerned, it is under protest
that the hon. Deputy Leader of the
Communist Party walked out. I wanted
to know hew many people are jcin-
ing. the protest, so that I may note
down. their names here, It {s not as if
every hon, Member gets up and says
‘I am going to protest’, and then walks
out, He has: made this' protest on be-
half of a group. That I will record,
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saying that these are the gentlemen
who have protested against my ruling.
The wprotest is not against anything
else, but against my ruling. I want to
know exactly who are all the persons
who are not in favour of my :tuling,
so as to know what I ought to do, if
persons protest against or challenge
my ruling. -

Shri S. 8, More: With due humility
and with all great respect for you, I
want to seek scme information from
you on one peint, It is time that when
we are having the first Parliament under
democracy, even the Members of the
Opposition are keen on knowing their
rights and limitations. On certain occa-
sions, you may give a particular rul-
ing, and it is open for some of us, con-
sistent with democracy, to disagree.
Of course, there are some .iimitations.
Instead of voicing our disagreement
on the floor of the House, we may
'walk out i protest, and
that was the practice which kad all
along been followed here by the Cong-
ress during the rule of the 3ritishers.
Supposing I venture to disagree with
you, and I walk out, what are the im-
plications? What is the sort of punish-
ment that I invite thereby, and under
what rules? I want to know my own
rights in this matter.

Shri B. Das: Walk out every day.

Mr, Deputy-Speaker: I am not going
to say on anything hypothetical at this
stage. During the proceedings of the
House, when a gentleman wants to re-
cord anything, and spys something,
then whatever he says is recorded.
Hon. Members have no right to pro-
test against my ruling. They are bound
to obey my ruling. They ought not to
say ‘I am not accepting your ruling.’
If any Member says so, then it is a
protest, and it means that that gentle-
man wants me to go against my ruling
or change my vuling, merely because he
refuses to accept my ruling. In every
dcmocracy, if the majority makes
the rule, others have to submit to it.
Apart from that, I am here in the
Chair, and I have ultimately *o decide
the point; rightly or wrongly I decide,
but can anybody say 'I protest against
your ruling’, and then go out? On that
I think I can take action on them,
to see that they do not do this kind of
thing eny more. I do not want that
any hon. Member should have a right
here tp say ‘I protest against wyour
ruling’, and then walk out. He cannot
say that he is protesting agalnst my
ruling, but he has always got the right
to say ‘Could you reconsider your rul-

ing?’ There is no question of protest-
ing at all. I wanted to know what exact-
ly the attitude of these gentlemen ls,
If they protest against my ruling, does.
it mean that I am to be coerced into
doing, a particular thing, merely be-
causg they ptotest? If they do not want
to agree with me, let them do so by
all means and go silently out of the
House. But what -has happéned is a
very unnatural practice. It is not the
normal practice. Even the Chair is
not immune from the attacks and.
disagreements.

Under these ' circumstances, I do not
want to spend any more time over this
matter. The House will now proceed.
to the adjournment motion, ihe motion
which stands in the name of Mr. Desh-
pande: unwarranted lathi charge etc. I
have heard this. Anyhow, he has left.
the House. I would like to hear the
hon. Minister.

Dr. Katju: I told the hon. Member
who has given this moticn that if he
were to put a Short Notice Question, I.
shal] endeavour to give all the facts as
we know them relating to this incident.
I make that offer to any hon. Member of
this House so that I may have an oppor-

_ tunity of enquiring and stating what

we might come to know. Otherwise,
the general explanation is this: the-
police case is that the crowd was mis-
behaving, that they charged the police
and the police had to do something.
to defend themselves.

Mr. Deputy-Speaker: In view of the
statement of the hon. Home Minister,
and in view of the fact that an assem-
bly which meets lawfully without any-
anticipation of an order under section
144 - may at any time become an un-
lawful assembly and it is the duty of
the police to watch the situation fromr
time to time and take such steps in
order to avoid injury to the general
public, I do not think that a motion in
the nature of an adjournment motinrn
is the proper method to ventilate
grievances or place matters before the
House. A Short Notice Question, as
suggested may be put down and an
answer in ertenso will be given. I do
not think I am called upon to Zive my
consent to thig adjournment motion.

Shrimati Sucieta Kripalani: In this
conection, may 1 submit, Sir, that if
the facts as stated by Mr. Deshpande
are true, then, it is_a wvery pecullar
situation. How we can live under the
situation, it is very difficult for me to
understand. The meetng was not ban-
ned, The procession was not Lanned.
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Yet when they held a peaceful meeting
and took out a procession, .hese were
lathi-charged. How this is defensible
under any law, I would like to know.

Shri Jawaharlal Nehru: Why should
the hon, lady Member presume that
the facts as stated there are true?

Shrimatl Sucheta Kripalani: I would
therefore like to be corrected and I
would like to know what the facts are.
We have a right to ask the ron. Home
Minister for a full statement of facts.

Mr. Deputy-Speaker: He is prepared
to give all the facts after due enquiry.
Instead of allowing this adjournment
motion to stand over—I think it is un-
necessary—if a Short Notice Question
is sent even before the House rises, I
will send it on to the hon. Minister
‘and certainly as the scene is only
Delhi, he will gather all relevant mat-
ters and place them before this House
as early as possible.

Dr, Katju: Yes.

Shri Frank Anthony (Nominated—
Anglo-Indians): May I make submis-
sion, Sir? I am only concerned with
the academical question of the princi-
ples of admitting an adjournment
motion. I am not pleading for the poli-
tics of any particular Member. There
are certain accepted standards by
which this House judges the :udmissi-
bility or inadmissibility of adjourn-
ment motions. The first one is the res-
ponsibility of the Central Governmaent.
You observed, and I respectfully sub-
mit that that observation is not accept-
able, that so far as Delhi is concerned,
the Home Minister’s responsibility is
a remote responsibility, I say yes, it is
an absolute yardstick whether the
responsibility is immediate or less
immediate or more remote. With re-
gard to the other position whether this
is a definite matter of urgent public
importance, the statement is there that
it was a peaceful meeting that it was
lathi-charged. Unless the Government
says that these allegations are false, it
is onr the basis of these assertions that
we have to see whether it is a definite
matter of urgent public importance.
Whether it is the responsibility of the
Centre, I submit, that is no reason in
principle academically to exclude the
discussion on an adjournment motion

Shiri S. 8. More: May I just point out
one fact, Sir? I ‘would only ask your
permission to read one extract. I am
reading from the Times of India, It
says:

“As there was no ban on the
meeting, it had proceeded for
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nearly 65 minutes when at about
7 p.M, some policement near the
platform suddenly...... "

Shri Jawaharla] Nehru: Is reading
from papers allowed in the House, Sir?

Mr. Deputy-Speaker: He is only read-
ing to give information.

Shri 8. 8. More: “...... made a lathi.
charge causing scare among tihe
audience.” .

Dr. Katju: It is all wrong.

Shri 8, 8, More: “......Even the magis-
trate on duty Mr. J. D. Gharma was
apparently taken by purprise. He
disowned having ordered the lathi-
charge in the presence of a large num-
ber of Press correspondents.”

In veiw of this very responsible state--
ment in a responsible paper, I would
urge the urgency of the particular ad-
journment motion and if discussion:
is allowed, public fears will be allayed.
it a proper explanation comes forth.
from the other side.

Shri Jawaharlal Nehru: May I say a.
word, Sir? Sp far as Government is
concerned, we welcome, if the Oppo-
sition requires it, a full discussion not
only of this particular incident or that,
but all these amazing things that are
happening in Delhi today: a challenge
to this Government, a challenge to law
and order, a challenge to decency and
a challenge to everything for which
this Government and this country
stand. I should like a full discussion
of all these things. When hon. Mem-
bers go and break the law deliberately,
when hon. Members side with the ene-
mies of the country, when hon. Mem-
bers do something which encourages
the enemies of this country, I am
amazed at the attitude of some hon.

* Members raising these petty points

when these big things are considered.
Let us have a full discussion of all
matters. Let us see who is right and
who is wrong.

Mr, Deputy-Speaker: Some report ap-
pears in the papers and unless infor-
mation is supplied by the Government,
they will, in the first instance, go only
by the newspaper reports. They may
be correct; they may not be correct.
Therefore, I would like the hon. Min=-
ister to make a statement regarding
this matter as early as possible.

Dr. Katju: As I said, tomorrow mor-
ning, if you want it, Sir.

Mr, Deputy-Speaker: Yes.
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Dr. Katju: That is right.

Mr. Deputy-Speaker: The hon. Min-
ister will make a statement.

Shri S. 8. More: If he makes a state-
ment, we cannot be in a position to ask
any gquestions.

Mr. Deputy-Speaker: Let us see.

Shri Vallatharas: May I make a sub-
.mission, Sir? Of course, so far as the
ruling of the Chair is concerned, ab-
.solutely, we obey the Chair. There is
10 question about. thit. There are peo-
ple who do not see eye to ‘eye with
the present “occurrences in Delhi city
.and also the connected occurrences
inside the country. As the hon. Prime
Minister observed, it is a matter of
-concern. Instead of dismissing all
these motions on technicalities, I would
welcome the hon. Prime Minister’'s sug-
gestion that the matter be gone into
sp that a party stands condemned or
absolved. That is the proper method.
1 would request the Chair to allow
the motion and give an opportunity to
the House to discuss it instead of sit-
ting at a later stage and indulging in
a discussion of the matter. I see much
courage in the Prime Minister's obser-
vations and I do welcome the sugges-
tion.

Mr. Deputy-Speaker: ThYs is merely
a suggestion. Government is entitled to
make a suggestion that we do not
want to hide anything. Equally, it is
:opéen to any hon. Member here to
know exactly the details. Therefore,
the first step is this. There are certain
allegations which find place in the
newspapers. That matter has been
read out by Mr. More, Therefore, let us
know the facts as to exactly what hap-
‘pened, before the House can think of
.anything else. There is no intention on
the part of the Government as is evident
‘from hon. Prime Minister's statement,
either to shirk or burke any issue.
Therefore, we will have a statement
from the hon. Minister. We will pro-
ceed to cther business.

DEATH OF SHRI N. C. CHUNDER

Mr. Deputy-Speaker: I regret to have
40 inform the House of the death of
Shri N. C. Chunder who was a Mem-
ber of the old Central Assembly. I
desire on behalf of he House tp ex-
press our sense of the loss on the
passing away of Shri Chunder and to
convey our condolences to his family.
The House may stand in silence for
.a minute to express its sorrow.
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MESSAGE FROM THE COUNCIL OF
' STATES

Secretary: Sir, I have to report the
following message received from the
Secre‘tary of the Council of States:

‘‘In accordance with the provi-
sions of sub-rule (6) of rule 162 of
the Rules of Procedure and Con-
duct of Business in the Council
of States, I am directed to return
herewith the following Bills which
were passed by the House of the
People at its sitting held on the
3rd March, 1953, and transmitted
to the Council of States for its re-
commendations and to state that
the Council has no recommenda-
tions to make to the House of the
People in regard to the said Bills:

1. The Appropriation (Railways)
Bill, 1953. '

2. The Appropriation
No. 2 Bill, 1953.

3. The Appropriation (Vote on
Account) Bill, 1853.”

(Railwaysg)

GENERAL BUDGET—GENERAL DIS-
CUSSION—contd.

g

Shri Tulsidas (Mehsanan West): I
thank you for calling upon me to
make a few observations on the Bud-
get. Much has been said jn favour and
agaimst the proposals contained in the
Budget and also on the general as-
pects of the Budget. But, we cannot
dispute one thing. Since Mr. Deshmukh
took over the charge of the finances
of the country, we have had a remark-
ably stable financial policy.

I have to make this observation, that
since the hon. the Finance Minister
Eas taken over tue charge of the fi-
nances of the country, the one $alis-
faetion in the country is that there is a
stable flnancial policy with regard to
all the aspects. He has also shown
great skill in adapting the dnancial
policy to the needs cf planning with
the fewest possible changes.

Last year the hon, the Finance Minis-
ter observed that the ggneral level of
taxation in this country was very low.
1 would like him to appreciate this that
the general satisfaction on the Bud-
get is due to the fact that he gave an
indication to the public and the
country at large that there was going
to be further increase in taxation. I am
not surprised that there is no further
taxution. He mentioned last vear that
the. gdneral level of taxation in this
country was very much lower than in
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other countries. He also gave examples
of different countries. I know that the
Budget proposals have not made any
provision for increase in taxes. In other
countries the general level of taxation
is highsr than ours— there are coun-
tries like England where the pgeneral
level of taxation is much higher. But
let us not forget that the per capita
national income is very much higher
there. In England, the per capita na-
tional income is about Rs. 3000 and
the taxation is about 40 per cent. of
the national income. In France, the
per capita national income is Rs. 2,400
and the general level of taxation is 32
per cent. In India, of course, our per
capita income is Rs. 254 and our gen-
eral level of taxation is as pointed out
by the Finance Minister, seven per
cent. of the national income. There are
other factors than per capita national
income which are also important and
in my opinion, these comparative fig-
unes “should jpe interpreted with
caution. I wish to draw the atten-
tion of the Finance Minister to the
fact that there are countries in
South East Asia whose level of taxa-
tion is about the same or lower than
in India, though the per capita nation-
al income is much higher. I would like
the Finance Minister to take note of
this. In Malaya the per capita income
is Rs. 1240 while 6:6 per cent. of its
national income is tuken away is tax.
Its income is about five times of what
it is in India. In the Philippines the
per capita income is Rs. 750—thrice
of what it is in India—and the taxa-
tion is eight per cent. of the national
mncome,

i1 am only trying to show that the
Zeneral burden of taxation in India
is not low. The general burden of tax-
ation in this country is quite bigh, if
you take into consideration the fact
that India is one of those countries in
which the per capita income is the
lowest. Therefore, in my opinion—I
am sure the Finance Minister has ap-
preciated the point of view in his Bud-
get—Unless the per capita national in-
rome is increased, the level of taxation
cannot be increased. Increase in level
of taxation must follow the increase
in the per capita national income and
not precede it. Well, I know that the
Planning Commission has taken note
of that and I am sure the Finance
Minister has also done the same.

Then, I would like to point out that
the taxable capacity in the country is
not so much as to make available re-
sources by way of taxation for the im-
plementation ef the Plan, To that ex-
tent. I consider that the flnancial pro-
posals in the Plan arg impracticaople,
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because they involve an increase in the
general level of taxation in anticipa-
tion of a rise in the national income.
I am referring to this because the Plan
suggested certain taxation, particularly
in the States. The proper apprcach will
be to increase the level of taxation
only after the rise in the national in-
come envisaged in the Plan materia-
lises. As the general level of :axation
cannot be increased I feel that we shail
have to consider what are the other
resources that would be available for
the country. In this connection, we
should see if Government can borrow
and get resources in that way. Here
again it is quite evident that borrowing
has not been as successful as it has
been envisaged in the Plan.

I would like the Finance Minister
to take note of one more point. The
other day my hon. friend to :ay right
pointed out that there was inequity-
in the distribution of tax, direct or in-
direct. 1 know the Finance Ydinister
made certain observations in the Up-
per House, but I would also like to
mention here that in view of the fact
that the general level of taxation is
already high as I have already pointe:d
out, thg burden of taxation is not
equitable, Therefore, the direct or in-
direct taxation has to be viewed
from that angle. In 1947-48 on the
highest income group the taxa-
tion level was 92 per cent. in-
cluding BPT, income-tax and super-tax,
while even today the highest in-
come group pays 78 per cent. But if
you compare this with other countries
particularly countries in which my
hon. friend to my right is «lways in-
terested, in Russia the direct taxation
is about 11 per cent —maximum—tnat
is, on the income, while most of the
imposts are by way of indirect taxes.
Even in our country indirect taxation
also comes off on certain commndities
which are being distributed only
among g limited strata of society
Therefore, all indirect taxation is rot
on the whole mass of the country.
Much of it is only on a limited strata
of society. To that extent, the propor-
tion which my hon. Triend has sug=-
gested is not correct. Though the pre-
portion has gone down since 1947-18,
still it is not correct to suggest that
the whole mass is being taxed on the
basis of indirect taxation.

The Plan has suggested new levy of
taxation including agricultural income-
tax, estate duties, land revenue, better-
ment levies, sales tax and it has indica-
ted that about 165 crores of rupees
would be made available by the States.
Here again, the States have found it
impracticable to impose some of these
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“taxes and they have not .been able to
realise the taxes as envisaged in the
Plan, When I refer to these points of
State taxation I am not going beyond
the purview of this House, because 1
.feel that if we have to implement the
Plan—and I am. sure every Member
«0f this House is very desirous of hav-
ing the Plan properly carrizd out—it
is but propér that the entire country,
whether it is the States or the Centre,
.whether it ig the public sector or the
private sector, all must co-operate to-
.gether and all the resources which are
-available in the country should be made
%\.rai]able. for the implementation cf the
1an.

According to the Plan as 1t goes, the
State Governments should raise Rs.
-408 crores during the Plan period in
current revenue surpluses. tiere again,
.according to the figureg available, they
have not been able to raise trese cur-
rent revenue surpluses to the extent
envisaged in the Plan. Therefore, I do
not know how it would be possible to
find some of these surpluses.

I must welcome the appointment of
-2 Taxation Inquiry Commission. I am
.sure the terms of reference will hLe
wide enough. But, I would like to sug-
.gest to the Finance Minister that the
terms of reference should be so wide
as to cover the assessment of the effect
of sacrifices on revenues cither on
LConstitutional _grounds as in the case
of the salt duty, or on idealistic
grounds, as in the case of exvise duties
in the States. I would also suggest
that the Taxation Inqguiry Commission
should go into the question of whether
the present form of the Budget should
be changed or not. In my opinion the
present form of the Budget iz not as
clear as possible and I think it would
be desirable if the Commission goes
into the question whether the presenta-
tion of the Budget should be changed
d4rom the manner in which It is pre-
sented today so that it would be more
explicit to the people.

I have already pointed out that the
taxable capacity of the countiy is not
as high as some people imagine and
make out. It is therefore absolutely
necessary that economy in expenditure
in practically every region must be
very thoroughly effected. Here again,
I find that even though it .as been
mentioned that steps are oeing taken
to avoid wastage of funds nr to see
that the estimates do not go up, it
does not give the correct picture be-
«ause I do not know exactly to what
extent the economy in administrative
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expenditure is carried out. I find that
the expenditure on the administrative
side has been going higher and higher
and we are also getting the reports of
the Audit Committees, of thg Public
Accountg Committee and the Estimat-
es Committee which do not inrlicate
how far the claim of the Government
that every thing possible is done tw
control expenditure is justificd.

I also want to know whether the
Government has got any proposal to
secure the efficiency in State enter-
prises, Here again, I would like the
hon. Minister to see whether it is pos-
sible to make any formula or any basis
on which the State enterprises should
be properly conducted and to find out
whether the expenditure is properly
made. I also find that whenever any
healthy briticism or whataver criti-
cism is made with regard to the States,
resentment is felt. I found in the debate
in the Upper House one of the Mem-
bers resented the criticlsm made
against the policies of the State. I feel
that the order of priorities must be
maintained as it is in the Plan and
everybody whether in the States or
here should take the criticism in the
light of these priorities and should not
mesent the same. Otherwise, I am
afraid, the Plan as a whole cannot go
forward as we all desire to have it.

I would also further like to know
from the Finance Minister about the
proposal of raising the funds by trea-
sury bills. I am rather confused at
the way it has been pointed out in the
Budget. I would like to know fully
how these resources can be made avail-
able, whether these treasury bLills will
be subscribed by the Reserve Bank only
or whether these will be thrown in the
open market. '

I ind during the last two years the
current Revenue Budget is pgenerally
put up in a most sound and conserva-
tive way. But, I am afraid, I cannot
say the same for the Capital Budget.
The figures, in my opinion, are rather
very unreliable. They change very
much and they do not really give the
impression that the Budget is as reli-
ab:e and as sound as the current Bud-
get.

I now come to the question of defi-
cit financing. I find that already up till
1951-52 and 1852-53, the over-all defi-
cits in the Centre and the States comme
to about Rs. 200 crores. If we increase
it further by Rs. 140 crores, as it is
anticipated in this Budget, for the
next year's Budget, plus Rs, 18 crores
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on account of payment that we are to
receive from Pakistan, I am afraid the
deficit will be much larger and will
reach almost the figure of what is
envisaged in the Plan at the end of
this year.

‘Then, practically at the end of the
two years of the Plan, the expenditure
is very much larger than in the last
two years and in the next year. There-
.fore, we shall have to increase deficit
financing. for the last two years, to a
-very much greater extent than what
we have done up till now. What 1 feel
is that the Finance Minister should
rather give us a clear picture with re-
gard to deflcit inancing that 13 intend-
ed so that we will not get cunfused in
that sphere.

4 P.M.

With regard to deficit financing, I
would like, if I may, to warn the Fi-
nance Minister of one thing, and
that 4is, that deficit Mfinancing
‘is a potential source of inflation.
We are resorting to it with the
idea that we may be able to get some
foreign aid or that we may be abhle to
increase production. To the extent we
can get foreign aid and to the extent
‘we can increase our production, I
agree that there is less chance of in-
flation, but then if unforeseen things
‘happen and we do not get the things
‘we want from outside and increased
production does not take place, there
is the potential danger of inflation. I
know that the Finance Minister is
Hully aware of the situation, but I am
simply warning him that dJdeficit finan-
cing, without any control on the
things that I have mentioned, would
‘have a very dangerous effect on the
country's economy.

I would now like to refer to defence
industries. Here again, I find from the
progress made by the defence indust-
ries that the position is not encoura-
ging. I am rather disappointed that
these industries are not making enough
progress. There are industries, called
defence industries, which are managed
by the Ministry of Defence, and there
are also others which are vital and
.strategic to the defence of the country.
These industries -are not making
enough progress, and we have to de-
pend on foreign countrieg for getting
the things we want for defence. This
is rather not a very happy situation,
Industries which are vital to defence
should be properly encouraged snd
should be put on such a gZear that our
requirements with regard to defence
can be made available within the
country itself. When I say “defence in-
dustries”, I mean both the private
sector and the public sector. I do hope

v

9 MARCH 1953

General Discussion 1600

that the Finance Minister will see to
it that these industries make enough
progress, so that we will not have to
depend on outside sources.

As regards the other part of the in-
dustries, I am very glad to see that
we have now re-started the swadeshi .
movement. I hope that it will be carri-
ed forward not only with regard to
manufactured articles, but also with
regard to the personnel and the techni-
cians. We have the requisite techni-
cians and personnel in this country,
ard if, as far ag possible, we can em=-
ploy the personnel and technicians in
the country, it would be much more
desirable and wise, and we should en-
courage them as far as possible,

I have made by observations only
on a few points in the Budget, because
I did not wish to dwell on ti:e points
made by several other hon. Mer:hers,
I felt that these were the rather im-
portant points, and therefore I made
them. I do hope that the Finance Min-
ister will, in his reply, be able to give
a clearer picture.

oft Wit dto famgr (i W@ ¥
ogt) : & ad W @@ owEw W
AT HT TEA FIAT | §AUA A
st § @ § o wae & o
qaT 74T FT A & A TdEt 9T A
=EIE | T HEY WH gEAiw
T ®1 f gERw g, g W R
fodt g% & aa §, few go & w7 A
TF I g duiq feee ¥ s
g e ¢ FAOT B AR A
e fod # g9 #fr @ sda FEN
ff ag ¥ ag #t A A oA v
7% w1 fafeaa w9 § g7 w fao o o

waey gt & o9 A A f
ZATX qEd ¥ W, AT €Y gHET, AW
aay fer # qwe, ol g g gy
qd § | T & e mae ey &
7z W) s #Y ara &1 e aw &
g U qur o & awad Sl
¥ aga forre W § 7 o gw o
¢ aen ¥ ar fRe @ g



1601 General Budget—
[ frofio fergy ]

e agr &, s gw F enfia
wraAr WA 1 T gy o Ty
ALY A gHET I gS AT &Y A7 AR
mf &7 geerr g A & 9 ar off
AT Y A R | v ol ot g
sgesre g wifgd | s @ A
et &= SN § & gETar smivr
¥ @ #1707 & TH A AT AN
o &1 @ & NN HA FT §
M T yget & 9 Fag wor
SfeFey $@ & | gEe W § ag
u g S Ry ST ¥ A @
Fage § AR IR & frag o faar
g1 @\ ag S g S ST
(Opportunist) & sty it wraw
WNIRER MW fms
, A=T AT KY  ATAAT AE &, AR
& e A gu Fwfa @O
g1 %7 @y w fausor @
R YA gFar & fF o WA
@ & I F AT ¥ AT I
W OWHAT & 1 A BN oEgE §
I Y S A FLATEAT & Fgee Fpar
gwar &« fFw S Srr amEw A
g & g ¥ @ | st w=
g E I &1 fAuwer g aaF a QY
FFAO G| AT GHTE @ o7 a7 §
feores & st f= &v & awiq
==z (Legislature), ofiorgfea
(Executive) &R qéifwerd
(Judiciary) 37 % % gut ¥ faege
q@f W f@r @ 1 W@ aw
ag @ O g ¥ qaw @A,
& wR Wi A @ e AR
fearir (Democracy) #t wrawt
w8 b Tt | o o S gfiaegfer
97 W § Weaw ¥ el
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A e NS & qud g
R It fmm g F 3w &
FT T & wareAr TE A |wAT
¢) ag O oF g ¥ ey g
wifgd A 99 aF qar A g FP
W AW & A< wifea AT TTYAT A
T g |

™ vy ¥ U FEAT aqmear
g & <Y aga & 1 R Tew /T
A & o FhEgaa & grwes
Tged (Fundamental Rights of
the Constitution) & faezg & sk
ST FCHTL I A FAGHAT F F FILT
AT | AT S £ e W oF
teY ®3Et v forw & e fados
g A FF & e E 0 Ag
™ AT A7 AW F< 6 ousal F ArS
QAT T T a97 9% I gars faury
Y FJAgeAT F@T & 1 gAR fEET
dY oq ®Y fawer A FT3IAr FF
#€ S qw w1 Afas g 78
g dar g fagrm g1 3w @A A
# N OF FAT FT FATST AT ATZAT
g1 W fagrdr e q@ we A
FifF & fage o aaE=ar I g7
FTALFCWE | A IT T 997 ¥
wfed Fm Tga § fF 97 Fgardr
wdw wwar oy g€ § &t z@ g
# 39 1 qooTT & aud qwadr g |
ge & & giw = (Supreme
Court) # & & FHT#r T
araeay gk & ag a9 W AE A &
FAX A T ATT A A IAT AT F
awg & e we wqA 0 fagT
g A §q (Y% fo F Ie ;T
FHA T @R fA s @ @w
a7 t3Ye o & 3w & waew forar )
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fer 99 & T o @A T g T
aF Q¥R €o ¥ UF 3T Uae qA AT
faw ®r afsdfer dxe (Validating
Act) s8¢ 8 | ® & FI@ER
Fpe %1 Ffw § v fer wrg
gw feit gu fsh & o awfa 3
wFdr § | % wgm § 5 a e
T AT T K FAET 9T AT TG
ST wFar g 1 @ W A A FA
& & awar Sfew fee st fge s Y
dfedfer Q9 & 99 & s fage
g 1 g Afwrc g fr forw #
grafe @ faar s@ ® gwar fa@
gT 99 ¥ gwfo St & gt &1 9w
FIT FT FAAT 7 GFTCR

“No proceeding or action taken un-
der sections 15,21 or 30 of the Bihar
Private Forests Act, 1947 or under any
other section of any of the said Acts
from the respective dates of commence-
ment of the said Acts to the date of
commencement of this Act shall be
deemed to be invalid or shall be called
in guestion in any court or proceeding
whatscever merely on the ground
that a copy of the notifications vnder
section 14 of any of the said Acts was
not served on the landlord or that there
was any defect or irregularity in the
service.”

AT W aw & e wad fawr wy
TR H TEE | T IS & FA
W afx g At w A R
T At wi aw & Al wf
v fage A &1 Prfe i
(Criminal Procedure) & @&
3T I Fow OF KT T @
& fore® s oF e W
st ff wifes ¥ g0 w@
g w7 g | W@ & fedy
W amfor & v w W@w
AT apar &) TR e QX g ¥
FTEME FwmagIaga§ sl
{7 T AT g Aoy o
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> & oA
oW qA ¥ ag  fRdew s fr @
oF FRET ad sy ag i@ fe v
FTHT AT FTA TAT § AT HEHES
eew & faeg ot a8 & ¥g S w7
o R Al FA ) AT
fFfRrdomdar § = oiw A
# ot Sew  f@w (redress)
U & 3T g7 fram ok owar &
qre g dar afY & e 3 i S
¥ o flw v a% 1 wwfed gw
TRy ¢ fF W o %1 98 &
¢ agsasdraro ag wiw ST
® fr fm Aifew afesd &
sigurT #Y Y § ST et Tow T
' FfrFr w3 w1 AfNF T 0

TN gREAT AR WA AW AT
FETFTE | F T F AT Wiy awer
¥ g ¥ gra ¥ 37 §9 FHIT @AT
qEATE | AT R AAT SAT AWAY
g &5 gardy wfw awenr gfw & Fra
FEs I gW FEN € fF
I # Fzare F i a9 g g awdy
&1 o wewre &y & sfafeaa
HAifx & w0 @ IeTEA F FAT BY 7
&1 arx i awenr B g5 F9 w7
qx ¥ Fer IIger fadvar S R
IR T W@ & IAF GIFT B AgT
s qiF dwar wifgd 1 & e
afgar & afd g 3 Ty grfes feam)
o T THHIX AT o o Faavan
ot & gam ofcadw arar offe ®r g
feaoor & o 1 aTwr @ faAvar
off %t qu faearw & fF &7 14
I I T § g oaw FOw
TFT JHIA AT FT wRA AR AT
8t | wATerdY Aar = oy weT
arerer ofr ofY weTT A A T
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g1 IEr o A & A A W
§ 5 geg df@dw & o g
T qaenr g @ awdr 1 T«
g § ¥ GCHIC o1 d9® LA &
gaTa a0 wgar § froaw A
#ifsn (Maximum ceiling) feew
F7 ¥ fr caftadmy aé sfus g
gl <@ @& W FEE S ag
gz TfFagaq (e & I aw
J9AT qigw § Afaw gdT F FST-
@&@F TdEt #1 qiE § A IFAT & A
ag @ faqdt gdta w@d &1 37 A
F197 & wqgre afew faer @1
q# 7@ a F g0 (@@ § fF ek
AR a7 ¥ qfe F e fex anr A
WA T4F gWiT T gAY T #Y
FaEE g g twdr 1w St
am F1 a1 9@ afwg |
957 Y AT AT AerEolr T ITET
Wz d | A qFqx ¥ fawor §
THTE F AN 7 CF 1@ THE THA
fadrar Y &Y @ &Y &1 qg wA
e @G & fod ad I W
%q WFR g qqenc @4 gF g
ST |
T X TW G T GATT AT &
qwA cEd AEArg AR s g
FeA §7 9¢ faa s 0w
wrar & f& gk gw to Wl W@
I AT dar wC @F ar gadr wEY
g &Y a1 FAST ¥ FART AIHX
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¥F, W, wwt e Ao ¥ & AT

g1 @& ¥ wfas w47 9@s # aaorg
wrefy § 1 F wwEar § fF waT T
#r Ty S W a7 & feqr o
@ e &y Qifsesar 48 oA & Ffafsr
g 7 ¢ € IT waw o gy

AR 9T -

syfir faaer de qfe seeary
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g1 ww @Ew A &I
FT 9T 7 faser o & Iy

T afer ©f @ W @ ow oA

# g i T &Y qww & awr E
Tah afafcrr i, wex anfe & aq w1
# oTHT g FaA I FY FAT T A
FIAFAT G| FTHTT AT AT F Y sAQw
Tewr ITHE F wanr 5 oy & I
o #r A @ g1 el ey
9g> g4 W ¥ gwear Y g@ A
afgd | T@ @FawW § G A
afafws Aifs & Fo feamt #
FEAE ASY 421 AT | THlSd T Ay
FHA FT FHEGT AT AR AfUF sy
ar 9ifgd | &9 |@eweg | ot sTm
TF AT AT F qAA TEAT STEAT
glaggam wg ¢ f5 <t from
IEE ¥ I #) aEw FQ@ E
ITFT T BT 17 A Y frw A A
T8 F7, yeBr a¢F ¥ Afr A FA
IT FT FLA AT FT T 2
FC FAN & ¥ A< dwr frgw a@Av
fear ez f& arf femm 4o wHw &
®ET I A @ FH | HEr
T AT T gE IHH FR T Y
FHTL FT 9T g% TR F1 ) sufomy

- fagia &t 7 faar g afer Q¥ S

B e |

& fagr o S @ga F STETT 9%
&Y AT AEA &Y | TH a9 ¥ @t
FTT TS § T FT 37 FF7 77 3w
ITHY 78 T 2 &) o &I W Ro
ofy o sl et & foar oy
% agar § fF qred &t s
AT AAAF I FIX O &
WSS ®Y ATEAT AT AT &Y wO
g F AT € GHAT W FH AEGY
w AT |
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# o & g e (Denmark)
®T SEEIT AW AT qU@Ar g |
agi 9 fo@ Iwrd 1 Fwenr Y oW
<€ ¥ g foar mar fF gast ae &
gare w1 gf yfw & et s 9w
2o wfy o wew & fogr mur H awy
<o sfitaagt fadt #r fredt & foar
Igr1 TEE AR AFA N T A
T HX AW FT G AT ag o
F 7 uq T I A oqEE
2 3 fyamr fr @dt 7 feowedy 7 &
AT T T FT TIAT AL I3 THAY |
¥ g e § BF oo sfadat a
iR % 3} ¥ ATeeAas e
{Uneconomic holdings) &
R AR IF F EW A qE@e q8
Iz aFM | gafeq faan adr 7 fa-
TeqT g ST FV FHA AT F0fgq |
T a® AR W XY 3@ a7
FyAr 1 gas qfadm ofenr w®
Yo uFz gH A& fog Ay =efegd
FE N Y FTIFTHFT AN
IS 9T ¥ ¥ ger famr wrw forady
T fFaET #1 A77 IO FT I [
fro a1 a1 a=dr sfas geer
THT AF G | Moo ¥ OF 90 ;
FE e & ond qT FE gfadw
R fFmm rewT T FT 994 srramgar
® ¥ & (Barter) ¥ w1
qTeT FX) GIH q97 797 ¢ I
e 9T TeeT AT FT HIAT FFEAT F
wa faad f5 % & wr wfes 7
@A OF | T AT A F I A
21 ww fagr & sy gar ar @
TEET TAE A% A A @ A #y
sferar frar a1 @R arard A a9
sfewe & war a1 1 ¥ ow ¥
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FER I T X aft @ a7 ¥ @
AW WS FA A W §
AT W g & oFar 9 ¥ v
g1 FT W A F GUeTCOr I Y
WTAAT 477 FT G A gEd af@
¥ AR AT FEE F TIA N
T IHR § gua! ey ¥ oA @A
& foq adf s o fada v
FAT AR @A & F7F AdF FAv |
A Fmawara” @ faswrg ey
TeaT FHAFT ¥ AT § AZ AT AT
§ sk g% s@x 7@ (Bushel)
& fod #xare Y 33 s3ar Afasw 4w
qErg | FWAFEIH gAr &A@ fE
TE AET T AN A% €A AY qIOT
Farst (Canada) & smar a1 997
q 0 @rg =9 fggeam 7 R 39
fgear @tddt (Germany) ® war
R YAF quw & f5d Frwy ¥ w747
Ffgs FAraeT ) FW EER A EW
1 qaorr av &7 a7 jug 9F g
¥Jew apraz  (self-sufficient) &
o | BfFT w &Y /4 @
a7 ¥ Fgr T 5 g 37 4R AW
Ted & HIAS § qOF aHmE g qaa |
afier sra &7 /U ot fiw mar ay
7Y Fgr L fF 97 adffs A F
qZ BT J°% ABIAT & F&T | gHIQ
wg & 5 go & fod  gway g7 A
qifgd | 9q aF gw g3 AL g av &
gFar ¢ fF 99 affa grar & ar
ot FYE THY TAAT @ I {7 W AR
Rz Y oEd 1 gwEEA g R g
A ¥ MeST WA FAWR AT & foq
STHTT FY T[0T & A TMET F T AT
orar & fod o sowry & ay & 5
o gA F97 2w F g e qar Afl
FT qFX Y 6 g7 v a¥ 1w o
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[ #ro Po ferg)

wed Y F qaerd ot § ag T
T w4 Al § 1w oft gw A
&1 o e § i oae gw
wgfer WA F AR FAFT IaE
FAMT Ao H A G W FAY
B QU FL TS G | T IE T AR
AR TEAT E | ¥ iR A
(Ounces) ™ % #9®, ¥l
§ AL, & 3 A9, FH AT HIIA
o FTIW | WA WA g@iwa v § fw
AT FATT AW ThT _F F FIICT W
zam 75t A awar1 e v ¥
Ifd & gw g I & otfeewar
STCT FT 5T & | A aga ¥ fagaay
Fag e g faazd & O qu &
g A A g1 Fw Al gAnr o
TfaAE FY ST gWT Afgd | AR
FET AZ AraAr QAT =[fgq f5 aw
AT AT RO @ifawE sqwT
FL o S gAR W7 7 qifeewar
# U7  Iowr qyfoq AT gRT
™ a0 & wrea 72 501 A #Y o
adt afirawdrg) Sfew aror g
for Aqmaff & wav foq A
seeie w@rfgd @ W g AW
T FIA AT HE ARAT ALY §
TE TF" | g7 T4 FTQF IS
qrE AT § | AR THo THe o
¥ fafeeee ar age o694 73 9
IH I T QST A¥ET 49T | 48
I O Y AT Ay 4 S
& & AT 7 foras) I weaT
AT ATET IAAT A A =T fwar
ow faurdt 3, oF d@pq & faeardf &
TR BT ¥ TR W g IE v w
& 7 e e ¢ 6 g ot Ol

W I WER 1 wEied g oawew
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T T A FX FFY &1 Hver
W EF FRC gWOOF @ e
Jufewa &7 @y ¢ & IR ama
oY iy & S &7 oW w1 S
el gA W HE-IN Y w
gedT | S Iy g fang =y
W s g s oo fgge &Y
T A FT ALY e @ &,
I G FHFE | I F =2 TF NIEAT
qa1 X @Fa § fr ofar fRal ¥ g
TEH WA § A1 QT 7Y FE § A
¥ foq oY @31 gar AT a1 AW BW
T A R E 1 ARfwra ar fawe
(Millet) g & @@ & fod &
7 ot o qg fegEm  AST o WY
g1 & e xw A & o0 oy srqwme
Frara g fr fadei A oo amd s s
o S a7 A FH T T WS TS
R FAY AL 1| AT AFI F BTH
FA Fars w1 T 99 & s
AT 57 & Wi @ w7 &y FAr § &y
a1 aargr f5 o si9w A7 ser
T AFT 7 fwe FT AT GEr arfr
¥ qfa FT F g7 99 T4 F1 7 FT 9
g1 AR q=I @ JrACHEA AT
Tifgd 1w g St 7 o fRai &
Io7 A #7  Ifgswr fFar qr ar
I T W A A & fod oW Ay
ot F T MR FoA &F fad 9 I wAT
q1 fr wg & § gw foax & o,
afew g aIET &1 Fex A FOEAm )
€ ATAAT W A TG FAT AMER
o o g freew w0 Tfg e
A ST AR qg & S ¥ IW
wora, amge faam | wf oo
AT | €W ag A R qET -«
TR A ), qF fwaw 5T S
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s fF TR g T ), aw fRw &
Teor A AmET 1 SR e A i
Y o, g AT ¥ Faw foi
THWT | AT g WA FE FQ
g foa & difeewar & F4 78 &1
AT F AT F77 ST FT 77 qR
¥ wiw ot wifed 5 & & e
qifees ¥ gu ¥ gwR  F@r w@-
TN FY IqOT A ARAT E | &
TH W@ LY FAOT AT T a1@ Toai
F1 ooy famt & s WY #
T WSS H1 AT T ggr I & qfT w8
T IW W ¥ g 3o Ty M
T aFa § 9 Trfeue @@
{Industrial development) & s
H Iq T FY &7 qHA E |

T §EY HH AT FY IS F
# fagre a1 @ Ao X OE w
MNwr frer a1 R F .7 akrg @R
ofewdt fegeam #1 S fmar ar
_@Qr F 7 78 ¥ fr qga @ g @
o 5 i 93X 9T #7 e & 9@
I wgr IFF F four agr 0w T
*17 (bumper crop) #4r 1 ar
I ag ¥ A N R S o 37
Feag far wifgd fe fRw & woor
A& FAAT | AT A BraATTA T HriHT
(co-operative farming) & awr
FTWE | el wifr & gy
H AT HY OF st @A wiigd | qrfear-
He F Y g7 § ag IR @A qIw
w2 AT F F7& & AT 1o fgrgear
F 7gA F FH FI7 77 GG ¢ 02
T@EEE | T FEd § 5 Iq miferde
A DRadT arvd Rwww
gar § ar &7 ar ST w2 FT gAY

ardifes aw w3F s e wE w14 w7

& 3w § s wT A F e fear
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ghy § | Qar g4 war wifed o
WAGgFA sA Y g anaa g 5 3w
N TN T FwEC W TS AT
e dl

AR AT & W JEwEs AT
g ¥ g wfw, vem, o1, foer ax
@Ry | FEAF I A  J AT
T fAo & a7 989X OF qar
T T FX I9 98¢ Y gz (hand-
loom) & s™f & &¥ FAT LA
g1 %W g § A%gar wgar g fw
G s g ¥ 81 W)
T #T qrvdEr afx @) & wAer &
& F «% fFui s R deew §
# 7oA dw § 1 afk g T
¥ ww § wF feqr v @ oW awAd
§ & woe w1 3 10 3w F Wk
T ¥ FHE o0

farer & qrarg & ft gwq v fw
1o Q7 AT wwWad afaw oo
(Basic education) ¥ fod w&@ m@t
I s Tmagr v Ak
g TTog /N § | e wraAw e
( Finance Commission ) #
qwTe & qaifes g9 agraar wafaw
FEA A AT qIF 3] A7 @
&1 99 9gEar § srer ww w1 qfg
. fgond (earmark) wX
¥ e ag rwd foar & & @ Y
N@RGr s Qa0 § )
a9 g @Y fr = wdffw
qrrar & fremear framer &t
€ AreT Y T@r T E | AEE
74 F T A7 ¥ IqF A T 4
I ¥ for e & =€ wg A6 &
Y T goT FY GARA & oF g Arr
i uder ® wfR A @ T
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[ o dvo oo favgy ]
offeafa s avd fFmaaraaw e
o | dfes aogdae & fed oY smfers
TET THEr JoTr & 4t @@ § fe-
FZH FT FTH! AHAT FHAT ATIEH

T gh e & fR s &7 e
Y Y QYT & I 7 oA Faw dfen
( preventive ) war § wqifex
(curative) aff w@r & |
wifer 7ff @ ¥ oy gw A €
ar AT & W wEx § fF ogw Ay
UFA FT TIH F §, St67 Ay
GF ATHT & A AT F FT T & HK
w1 o § fr g fegem & e
wfew o A & 1 wfed g
ge & fv wamea Qe & frg avg
¥ fydfer &1 T § 9 @ ¥
Fgfer w1 WY @odw &Y 1 ST gETR
U F ShN FT wreey frgay Jmv )
Ia% A FOT &, IT A @A FT A
WM, A%e 9¢e  (night-soil)
FT I A FA T 67 F4 &
T, 8§ 19T BT AT FL KT IHS §
IR 5 & IFF ¥ 3w § o 79 sqaear
ST gFY 1 AN I AT T AT FT
ST ATHIGT FIAT TEX & |

g & " g AT ¥ A FAT
TRy & 5 afearield aei &t
iR fegem & g7 o Ao
% & g cafgd ) R
Argwr 9% fFE & FT2 e T 7,
TEET TP AT swaeqr w1 q0fgd
dx afemdz ¥ dwd ¥ foa
qE'F AYE T F) @ AT famw
sy ¥ wifgd e, vt & fase
LA

9 MARCH 1953

General Discussion 1614

™ W) ¥ g9 TH 9 HT R,
FQ FC &F Tg w5 I AT 9@V
g% affy AT & 99 9 affy Fyor
| §q1 FTATE, ITH1 UF GG TCHITHRY
¥ArTEA | AEY A o g FrEL U
(constituency) & s & ar 9=
Tty AFAT F IR 7 qQ FQ & AV 9€.
gAY a7g A A AT § A gW vEy
g F TATRE @ FA, WAHE
FE U | AfOR FIHX BT A
ewfaT FATR F A FA F, IT
F g W4 gm0 9rfgd fF ifeqdz &
TLTF g R AT 97 F FiLeqodr
W qg ¥q gAr AFAY Arfgd 9 4T
Fag fF gw affy @ § fergeer
Faar gl wwar g1 @@ @ T
¥ 9 a3 78 ¥EAWT § 9T A BT FT
gRER WM A g ¥ & foam ¥ f
W WY GREAT EW &Y W AT W |
qIfRr F) TYTIAT AT FT T |

qfen o g0 a™ET (TdT):
S FYTAT 98T, § AW B @WHD
swqar 2T § fF o A i ag ifear-
qz & % @7 ¥ ¥ a9 qgS war
ag averfear & fF & argq a5
HEE F AACHAR 3T TS | gEIR
aoe & fasfa® F O gy 69
T § I A O fFew @1 Qo avag
g o faue uror ¥ wweg @ ar €
AT IZ TFAT gL ™ ¥ @Y FAT
=g & f 5fF a8 aresardt a1 aurardy
sqeaT ®1 a9 A& & «9fHd wEw
faty @ wifgg 1+ 3few gmw
Tore, S EATT 99 adiq ArAr §
Jeq “faw T xar g, Id F I
9 ¥ §, TWiwd ag fawqe gAY
(mixed economy) # e
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g1 X0 §ww A AT AW
W gt 2w # fafr fIw W
WF @ FT AT E | T
gmwnz #1 ez (adopt) FEAT
wIE #, g U R s W
FFAaTE AT H7 AT WEAT AR & |
gd g & gk Aw Fy afkfeaf &
AR @ FT Y AKE  AAGT TUT §
99 # ag naaw 7@ feur o aFar
fr ug Nge= (peoples) # awre FX
€1 78 4g ¥ ¥ & f5 sy St
7w Ay §
Fg 99 Ay AwwT FT KA FAH
% fog quie st g Sfew o fagrua
HAT ¥ UF U YE FAT AL §
fr Zart g7 @F & oAl smaT &
AT &Y Y "EY AT a7 AT ALY arf
g AT ang  ag sfafsaadr afaay
FAFTH YT IT AT =q@H I AlFal
& AT & T EEAH @A wWE
&g s amy a@ owar § w7 A%
QT ¥ a7 @@ A gufww & fr ug S
WA amET g N oS R gy
FTHTT AT AT | AT T &TOr
I7 & yfq 9t ff AT AR W @A
N FAw g | gEied ¥ O qwda
T § 98 7 frgrr swa & ug FE
wgar g f& oa & Y oF w1 forw
T E A A wawa gdE ug TG g
fs & s s7 T ARG S saaT
o wEar g 5 fri e gardr
TET YT IFT F AIE FT §, IRIT &Koo
famat #! v @ § @@l wew
& A awdty ug § 5 Fur awg
g 5 N1 qdT %7 A ¥ FA3 0w
UM GOMET W 24 § 48 ¥ SIdT Ay
# 1\ F yg wgar § o g ad®
€ IR ag> v feur § I axg ¥
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AR TIAT JETUT FIEAT AT TATHE
A froee g adwr  fee
fe et & 1 S @ § SEwT A g
# I &Y, wifw qg @ 91§ 3T
FAEAT Agr §, Swar e fr gEd
FaEAY &, ITHY A TREE §, M-
X §, 99 a9 F1 fogw @y @@ |
ITHT A T @9t §, I AV G
@al &, I @A FEW T A7 a7 §,
AT Y ST FT I G, I SWAT F (O
& feafe § Saar ¥@ %< ag FAAT
|

T § IerR e g e O gl
a8 g%y Ticadw ¥ frewwr =@
Wr g, IEFT a@ TET 'R wE
AT 97 wiawdr afea) & 3T
AR TR AT A * T2 T AN
UG Y TEHT A€ G2 W 7E TH A
T AR A YT CE qEE G
f& @ T ' g IR FE F I

‘W sadfrex  (unproductive)

& A forgwr ¥ & A Jeqwr A&
Y wwar, g an IMAT §, A9 gL
MA@ I 2T (industries)
% W § a oI D §
IAH TIT ¥ TAARHE F IEA &,
w9t 7Y Tv 'a w I7 A} @ faur
WY AT TH FFa § AL IES | AA T
wE fFug S 99 sEadwA
(compensation) &7 #1 st faur
% ¥ (clause) 8, ag s« f gar?
qfga ot 7 99 affy qSAT F  HrEM
& a3 gu wgr av 5 g @ Qv
' T FINT X FEYE FAET AT
FTC T®LT T, at g x@ hwa
& ot aed3F o d wgnr fa G
# oY of ag 57 7@ AT § AggA
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[ dfex e gao Wrwdt7 ]

¥ 1 o §, Waww w7 A%
T qT A1 98 WX FAT BEAL o™
[ =7ur & ot e A W, o
I9 THW FT ST G &Y 9 §H AR 2
E o gR W A WY gH weem
M 9L @I E, A AFQAA qW I
€Td ¥ IATAT 8, TATHA § TEHY TS G
& o1 Fx, ¥ freae a7 i sraw
TWE AT TF qGA AL WA g, FA A
IR M F AT € I T FTHA
3 a® ¢, il 7 e o Ied
gt st & fF g @ o g T A
TFH Y a9 1T T 7 ATHEAT &Y
wx § AT g g |

WF AR ¥ T §1 W W
s ot feere fF gt 9 i
wTEdl AT T qIEgA w1 o
0T FRAwT, T anfx A & %t
# o &, oY w0 Al Wy wwAr AW
gt fggema & %l o o @Y anfee aw
IE TIG FT TRANTS Y7 29 HY IAFT
Focaw | b aMd g 7 qg o
gaTa 31 A § R s v ard we
ezg (Part ‘C States) & waav
wreT @wi §, IR T R2w A AW
(merge) #T fear s few
frory o5 A W AT IR R ™
1T FT UM @ 5 7 BT O Faraat
A TR 1 A e, A I Y
Fowe  (neglect) & wT faar
g, IY AT I @ ORI AW
wegarex &7 gfd adfr g, owd o
g 91 fomd § &% wewdw #
gl ¥ TOWT §, I AH
s AT wifed, oy & wafeq sz <@
§ afe ot fafred w@t o =g faw
v dgfaa gfiemor st avw @
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f4® waar fama &1 amT o
A arg Y g & 5 5a g w
gfaa gfa =1 o ¥ wfgd &R
T TW TRT HT &% a1 g 97 WA
¥ ey qoe frg g o ¥ a”
# w@ e &7 3 awdw Fav g 6 gt
forw a<g ¥ eORr SwaT 9 @8,
W R gAY WA Y T8 €T
faae s wifgd 5 aeow & s
wifes s 2T & gE@ &7 e
g ff qq AR oY qF 48 @A
AHATH § 9T H AT FA AN F
g wgw f& st aff e
Saga ¥ 9¥ ABTIA § IR W
FX #R I qryar FT gER wqrAl
¥ Im w gafon f5 woew
frourmr v FWQ 1 € Tnar
& Awad ® FW FEA ATH FTHC
BIART I 5 &, 3 & fo sy gadr
aE ¥ urwda (experts) avafat
Y I &, IT A qTH Irg ST
aifgd 1 AT T H I W A A
ot TR wom wfgd 5w ogw 5B
fafde wt fromee s w7 =Y

A

W qF AAw I I AW §,
& 9 B FAOTS ¥ 79 T AT T
yram ffga &1 gaiaga & Al
3 agw A fre® awg & 9% FT -
A f5a ¢l A= qOT W
T far a1, dfew gwat foe g a¢
g afed fe graT g TWE T
Y f5e & s FT IwAT AR
T T §, Witn frew ¥ & o=
e ¢ wgw gt A d fA T
I X famr war a1 0 7 A Fefiwfae
greifenr  (deficit financing )
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9T AT AL ARE TGET 9| ¥ AS
Wt qwe 4w g, SuA fefsfge awe
F1 wfasa ot § Sfes ag v g
27w w1 3T & ag I feT ¥ O A
aramg IRAG s g fes sw
qz  #afas ad® & Frear Tfz@

TEF HM g W gETT S Tl
TEUSHT F &G THAIT GAT § IAH
FIFT INHY qgA A gy qA
g d afsndi)  w ga f
FHIR ST HEITIT SWT FHIT AT
& FfgwTdr § #1 IR ag QO AT
oTer § A IR qAE § @3 R o
qiferde Ay s@vatodl § G w1
G WA §, a1 T q0g § oI
arg #1¢ fawiy syage fFan 9w @R
# gume g fr g g2 0 o wR
T WA A B B I G AE@T
H gafeqd g Ifaa & wmr § 5
TATRF] FY OETT A ITHT AAIAT
T A &g AT w0Ed |

Tl w qr wxa) o & A A
T o ugi o gATR waTw WA 7 w@rfe
Fywea d asArNIaqd @
Y aw frgr ar f6 gurdr arfed
ofer &7 mferst § S oy anfy gardy
qifedt € aY g7 W d1T & A "W
g & gfrar & anfer #raw <& & fod
TE I A awd § AW AT A
Ffe, Ia% wied gfrar & i waw
X W @war g, A S ghaar
fegmma 1 a7w 3w 2t & v ag vam
e F1 fAw R AR o awT € fE
g9 99 a4 amal ®7 TR F Fhia
g & FqEr fegmm § waa
#R wife sw @R & f5d mfer
‘5z (pact) R & wfrs
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X afe ghar & wfe saw
Y o, AT T ol que F gy
TET AT FIA W Hfgw s
arfgd |

¥ AR qF a9 w9 §, qated
FT 419 QoY § foa F s Fomeer
¥ qarfeom & @ A § Y 9@ dro
Bzg § 9t warfeos swmar § AR
ITE A AT FT AW oW Tgar
g fradt Y o @Y Rew & ww
7 % sgradg  (assemblies) &,
ofe ot gre 7 Ao § o fafreed
Y AN 455 gE oY Iq4 I T gwAra A
fax foar § 5 9@ a% a9 g9
FUH 1@ §, 9T T IF Al Iy
g Ffgw  sraw four 9 fF o
TX OF wAar I3 g aore g w¢
€, aY feT 9741 9% A 7 § sarar
fegrg oqur Ffead 7 &, ak
T 7g §fF TN amaR wam
¥ fog ¥ & T 9 WA 7 fewwa
FoTAT qEdt § A wwl o wEr v
g, qar vary T Trfed 5 97 Y g%
ar & fof agh arrd ara FF * fovwa
T 95T 98, FqifF OF aY @97 IuEr
grar § A g fawerdy ox feavaw
AFAZT X FAg A T ¥ fawra
gt &

ey #t A gwidr arfedt §,
I F T q¢H a1 g AR & F seedlw
Tq @f, dfer  FuR WWE §F gIK
%¥z&  (sugar factory) #w
¥ (match factory), &It @7
wwedr (glass factory) a#g o4Y 5§
&, ¥ agar g f naddz ga @ sant
?,Wifs 37 T @y 7 warTQ
AT T aw NE I8¢ G
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[4fsa dto To Aedta ]

iy & A § § wgAr A
g % 3¢ Y aw g W A facyw
I Ig© § TawEs  Far § oy
w4 # Iaw, faw, que, @feaT
AT R w1 oaame 31 A g
wifed, 3fF= ga¥ arq o § 9g 9&3
g fF sfs 9o oy fagia & w©@F
*are gl AT 4% 9@ fed aw AtwaT
g AT a@ I vy O fF I
Ig oy T famma #xA FT FEER
S, faege annfas § o gF ToaT
M www T wifgd, dfew s
Xar st § f& qé @1 w@m
& cefafiedss (administration)
# Faar &1 four Jrar AT gafeq ag
I Jar y Afwd @ o &, Y =
T #r Toa qfedr w1 v & fod
oW fedat &, & @ Todr ¥ fod
mddz & fesme o aft &,
¥fe Juar wiw e AT =fed
frevfa s §? 9@ &
g § a1 T¥ S AT O &
& ar gam § o 97 v ¥ A
arew® W@ g AN F wgar § R 3w
wid & fod v s aoe 9w ®e |
fars swy &, ar IF ag F4 |hr
o wifgd 1+ ug faw qoe @
fasria A &, afer ug F0v shw
& UE O A €z ) fasra § 6
g T I 1T FEAT ifgd | §Aw A
#ro To swTW ( pension and
dearness allowance ) % &ma
g FNd, W9 IgE FuA fEE,
ﬁwmﬁ', >fFr wwE wa &
g ¥ T A e e
g R > & e § 9aF wfv
qut RAfaa Afe awdlr ™ s wg
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g qure & fod & aff Wy
g afew qedr o Raw ¥ fod of
¥ W ¢ 5 o 05> & woifaw a7
g Tw ey o rfear awdft adr i
g Ige A agi s 53 aF FfET
377 A% wrafral | w&@ faar wur
AT a7t & gUA aArzfwal wy frdt 7 fopeft
g § fawe  four  ur 98 wgew
% fzur, gaf=q 79 <te &7 f o
&Y wifgd it A 77 a1k & 94 e
¥ HESH WA T4 §, TAR! GBI
qg=TAr Ffgd AT IIHT IF INT
g%t s =ifgd

T4 & G o7 AT gW i o
FY GIAAT FY FTHYTE TATAT WIZF £ )
»few 8 A FTYE T ¥ foefes
# ot ags & Ay (leakages)
g 97 AFAT A AT wm T q@
yraws € 1 Wew ¥ ¥Te 9y
aFdaT Q 1T TAF AT do7 qrt
g9 7t & 7 & 7 aaensT Ry
T ¥ 10T A3 AA I A%+ & fggar
¥ oF org TR T wouT fueey
wifgd | ¥fex ag & feur w@n )
o T ¥ F¥ A daed g fow Y
TR s e AT AW 2T S1iEd
afir fas drd gareaTa a=@ T W/
T ST F@T & |

™ ¥ yerEr, YAAT A, W
Y o ) w0 AN faw w703 0

Mr. Chairman: I shall ask the hon.
Member to filnish his speech now. 1
shall allow him two minutes more,

dfew @to gAo wwWla: 9F J
3y 7= (thank you very much)'
AT § FIT TC FB FgA1 DEgar g !
T & faofad & aga qmy o1
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& & st s OF & Ay &4 A8
¢ fr faad aoerly qorfew § «&
s<wer (corrupted) &1 ¥fF &
or qud & it FRA SR E )
o ® faevere www A & )
afew ¥@ Froaw 1 faedar af) I
Sy 5 gw 7 a7 97 g% Sl A o9
fgg wafew @i gwr F@ 97
Fur QT ar | wq fygeg feeq WA
4 Ay 1€ 7Y qaar a1, 746 T ¥ q9
QS AESHE HIA 4 a9 Al B
adf qoar g1, T s oF A iy
A qEewEA wg oy A gy qEfew
I FAI AT e 7 ANFrET
& dwd ¥ ¥ frs FTA AL W
AT g fF wre A fear awrd
woifaw & fasms ur suard § faes
w1 gamw four st @Y fT arma &Y
ug 7§ sear wifgd 5 <fF o
AT F1 AT 1T & qrew § sfed
T I FY AT FA E |

A wafe g AW § Wi Qe
wifgd qa avyarfuw dead a3 @
§ o gurd go 3@ dead wAw
F I9 FrNRIfU®  Feqmal 7 72
sargmdam § aaf gw W
afiral ®Y @ 44 Ty § 1 g
T ¥ A B, A€ T oAy,
¥ a8 ¥4 (hoarders ),
I o T & A § oW o
& gefaEl # s F@ O
I=F AT FX § A A EATER
W § A & @gar arqulya w3
¥ a1 fawirT F7 v A BT ITERT
(transfer) szar 2 & 7 97%F
N® WM 9T ATAT ®TH AT QAT
FrorEt & #Q@ ¢ 1 AR offe ag AN
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wrwr{r gorfyw avar fewa (defence)
7Y #< 957 Tafaq gw wrdr fawverdy
I FI @ AAE | H ug A wgar
fe 97 swed & swme W feer
¥ sz o oadl g, 3 gw akx
W St &¢ famifea #74 § fF o
HEAC T FEERT HT FU, gH OFET
g Ja ¥ 77FT FT AT A, Ta gA
AT 31T &Y T/ FTH FQ & 91 5 FAT
#r  faeyardy gard AT am #
§ Figar g ® 7% IR 7 9@ w1 waw
¥ IS AY | qH "L W e wT
FAT &1 g0 «®F | g @
¥ W w7 ¥l Y FIOH A gEr
ardt s gErd Iafy & aga ¥ an
qF wrIT 406 gHRT srwEAr A
g 1 737 ar fgear vy &A@
g, zafed g9 ararg 7 qq %) fao w7
wifre w34 =1fgd

AXTAT WG, § FT T qgA TG
g 2ar g fw e 7 qE aww feur
AT HIAT A HIBT T T ¥ H
arer fzyr |

Shri M. D. Ramasami (Arruppukkot-
tai): Barring a cursory reference inthe
Budget of the Finance Minister and.
also the President’'s address, to the:
existence of scarcity conditions in
several parts of the country, there is
no evidence to show that the actual
famine or scarcity conditions that exist
in several parts of the country have:
been taken notice of by the Government..
It is a pity that this matter has been
passed over, and has not received the
serious consideration that it deserves.
Knowing as we do that the States are-
financially very weak, the Central Go-
vernment should have cagme forward to
give some substantial help to them so
as to enable them to meet the situation
arising out of the existence of fanine
conditions. The southern -listricts of
Madura, Ramnad and Tinnevelly are
the worst affected, so far as the exis-
tence of famine conditions is concernead.
Crop conditions are very obad in my
constituency of Arruppukkottai, wviz.
in Arruppukkottai .and Mudukulathur
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taluks of Ramnad district and in parts
-of Tinnevelly district particularly Koil-
rpatti taluk. After a tour of these areas
the Minister of Local Administration
of Madras State described the situa-
tion as “a second Rayalaseema”. When
I went to my constituency, I toured
about 350 to 400 villages, and made a
- detailed report to the Government of
Madras, as also to the Collectors of
Ramnad. and Tinnevelly unout the
- conditions obtaining in these places.

The crops have withered. Drinking
" water wells have dried up, and tanks
" have not received any supply of water
at all during the year. Cattle and men
. are suffering for want of waier. The
agricrultural population and the ryots
.are starving, and there are acute famine
conditions in these parts. The local
M.L.A.'s and also the leaders of the
Congress Party toured these parts, and
made reports to the Government, ex-
pressing their grave concern over the
- gltuation in these three taluks. But no
action has so far been taken. If at least
some urgent works are started in these
parts, providing work to the peasants,
something could be said to have been
done by way of amelioration. I am
: afraid the gravity of the- situation has
not been fully realised, and unless pro-
vision is made by the provincial Gov-
.ernment aided by the Cendse to give
reljef to the ryots, the preeskige of the
Government would go dowms. and there
is bound to arise dissastistaction
: amongst the people of these areas
. against the Government. The Central
~Government would have done well to
- provide some substantial help to the
:State to combat The situation.

The condition of the handloom
- weavers in these parts is likewise very
- serious. They are at present dependent
upon the gruel centres opened in their
. areas, in urban localities; but so far as
rural areas are concerned, nn such
rprovision has been extended to them,
in spite of their repeated and pathe-
tic requests to the Government. 1 do
not know why this anomaly should
«exist.

So far as the handloom industry is
-concerned, the provision of gruel cen-
tres is not going te solve the problem;
ra long term policy is needed in this
conncction. The apparent help to tide
over the present situation of the hand-
loom industry by the reservation of
40 per cent. of dhoti and saree manu-
facture for the handloom industry is
+only an eye-wash. The representative
~f the Mills. the other ddy, admitted
that the reservation in fact nelped the
-mill industry, to liguidate ita long-
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standing stocks overnight. But it has
not at the same time helped the hand-
loom weavers at all. In spite of all
that, that hon. Member had his own
fears to shed for the unjust action
talken by the Government and plead=
&d for revocation of that policy. It is

‘pitiable that he could not have spcken

otherwise.

Shri B, 8. Murthy (Eluru): It is not
even a hand to mouth industry!

Shri M. D. Ramasami: The :2al solu-
tion would however come with the re-
servation, of the entire realm of
dhoties and sarees for the handloom in-
dustry. It was the realm of the hand-
loom industry for thousands of years,
but the encroachment of the mil] in-
dustry has brought down the hand-
loom industry to its present pitiable
condition. Dhoties and coloured sarees
over a width of 36 inches sould be
reserved for the handloom industry.
Only then will a solution for the prob-
lems of the handloom industry be
found. The reason why the nandloom
industry is not able to compete with
the mill industry is this, The weaving
mills have got their own spinning units
and they take the yarn from the
spinning units without allowing any
margin of profit to the intermediaries
which the handloom industry has to
pay. Besides that the weaving mills
have got their own dyeing umits
and units for sizing, warping and so
on. Unlike the handloom weavers,
the mill industry is not put to the
necessity of allowing" a margin of
profit to all these units. The hand-
loom weaver has to start with yarn
for which he has paid 50 vper cent.
more price than what the mill industry
has paid. The handloom weaversg can-
not weave even one-fourth of what the
mills can weave within a given time.
With all these handicaps, “the hand-
loom industry is obviously unable to
compete with the mill weaving in-
dustry, and the weaving mills are thus
in a position to destroy the handloom
industry. Unless the Government
appreciate the magnitude of this crisis
and come fo their rescue, ten million
people of this country, dependine on
this handloom industry will be heading
towards annihilation.

The proposal to levy a cess on mill
cloth is another eye-wash. The attempt
to levy a cess is more in the interests
of khadi than in the interests of the
handloom industry. Khadi is already
receiving sup[.::rt and subsidy from the
Government spite of the fact that it
is admittad on all hands that khadi
is economically a failure.
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The Minister of Revenue and Ex-
pendlture (Shri Tyagl) Because Khadi
goeg to more and more remote areas,
and the spinners are poor women in
villages.

Shri M. D. Ramasami: Sorry, the hon.
Minister is mistaken, it is not s», It
is only people supporting the Congress
who do it.

I would like to draw the attention of
the Government to an attempt by the
U.P. Government to start co-operative
societies to meet the demands of about
a million people in that State, depend-
ing on handloom industry. Forming
co-operative societies for handloom
weavers, subsidising and flnancing the
handloom industry, besides finding
markets inside the country and outside
for the handloom products, as is
undertaken by the U.P. Goveinment,
coupled with the reservation that I
have suggested, namely, reserving for
the handloom industry dhoties and
sarees over a width of 36 inches, will
alone help the handloom industry and
solve its problems.

Mr. Chairman: Mr. Rachiah.

Shri B. S. Murthy: Sir, the Praja
Socialist Members have not i een given
even one chance.

.Mr. Chairman: I am trying to call
themn and they will get their chance
in their due turn.

Shri N, Rachiah (Mysore—Reserv-
ed—och. Castes): 3, 1 thank you
very much for giving me this opportu-
nity to participate in the discussion
on the Budget. . Thig 15 the first time
that I speak in this House and so I
am very grateful to you,

I rise to congratulate the Finance
Minister because he has presented the
best possible Budget under the cir-
cumstances, in our poor country. This
Budget has been received in different
parts of the country with apprecia-
tion. This Budget has not pruvided
for any further burdeng of taxation on
the poor common man of India. An-
other important observation that I
have to make is this. In our country,
our Budget depends to a large extent
upon agriculture which is the most
important industry. This industry is
not at all developed in our country
because there is no scientific method
in our cultivation. Our Budget, so
to say. depends on the uncertainty of
rain because our agriculture itself
depends on the uncertainty of rain.

In our country agriculture is a very
lmporgant industry and the land pro-
blem is the most important problem.
Mostly we find absentee landlordism
here, This should go in the best

9 MARCH 1853

General Discussion 1628<

interests of the country and the tiller
of the soil should get the land. Then,
I would like to state that India is
not America—with regard to prohibi-
tion, Mr. Raghuramaiah, an hon.
Member of. this House said during.
the discussions on the Estate Duty
Bill that prohibition should be scrap-:
ped. I vehemently oppose such an.
opinion because 36 croreg of our
people are very poor and a major-
portion of the population is poor on
account of this drinking habit. Today,
liguor and other intoxicating drinks.
have really ruined the economic posi-
tioh of the common man in our coun-
try. I have to congratulate the
Madrag. Government and the Bombay
Government because in spite of so-
much loss of revenue, they have in-
troduced prohipition and succeeded.
I have also to thank the Mysore Gov-
ernment because they have intro-
duced prohibition in a large part of
the State. I must say that the pzople
of those parts of the State where pro--
hibition hag been introduced are more
prosperous and the poor man is find-
ing his heaven there. I hope the
Government will introduce prohibi-
tion in -other parts of the country
also, particularly in that State.

If Hinduism is to survive, the cow
slaughter must be prohibited. I come
from a State where there is already
a ban on cow slaughter. A bamp on.
cow slaughter will not only help to
protect the cows and cattle gencraily,.
but it will help the consolidation of
Hinduism and also of the country.
Untouchability i there because of-
this cow slaughter, particularly in
the rural areas. I most sincerely
submit to this august House ihat the
Harijans are even today denied their:
fundamenta]l rights and also access.
to places of public resort, hotels,.
temples and other things. In the-
Mysore State, because of this ban on-
cow slaughter, though there was.
intense untouchability, people are now
feeling happy and 50 per cent. of un--
touchability has disappeared. I am
sure there will be complete removal
of untouchability. Our Government
is complacent by passing a provision
in the Constitution, and they feel that.
untouchability has been removed.
do not think so. They must take-
steps to enforce the law. Particularly
the Central Government should instruct .
the State Governments, and the pollca-
suthoritles - to take immediate and:
vigilant action with regard to the:
observance of untouchability.

Generally our Home Minister and’
our Prime Minister always speak of
efficiency and qualifications in the
services. I am of the opinion that
more than efficiency and qualifications,
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-B.A., M.A,, etc. there should be honesly

and sincerity amo the officers iIn
_giving effect to the laws. They must
have a sympathetic attitude towards
the poor men whom we represent in
thig Parliament.

5 p.M.

I am very sorry to note that the
‘Central. Government is not following
~one uniform principle or policy with
‘regard to Harijan uplift, because 1
know there are some omissions in
-one State while there are some ecom-
missions in anéther State. So to bring
about the consolidation and uplift of
“these Harijang who form about six
croreg of people—one-sixth of the
population of the country—I request
Guvernment to take immediate steps
and also to set up a separate Ministry
“to see that these Harijans are looked
after well both in the Centre and
. States,

An Hom, Member: They will not.

Shri N. Rachiah: Another important
‘thing is this,. We have got political
freedom. Our people, that is, poor
people, have got political freedom, but
they have not got social freedum. To
achieve social freedom. I am of the
‘opinion that the Hindu Code Bill should
be passed without further declay, be-
cause it aims at the consolidation of
Hinduism and also removes all defects
in our economic and sgeial structure.
‘It is of the foremost imporiance that
attention should be given to this and I
hope that the hon. Members of 1his
House will certainly pass that Bill
without any hesitation or disagrce-
ment in the best interests of the
.country in which we live today.

I come now to Mysore State. Mysore
“State is known for its efficient and
&lso gnod administration—in all walks
of administration. You know that
Mysore State though a Part B State,
now enjoys the status of Part A
“State. Article 371 does not now
apply to Mysore State.

Mysore State has undertaken so
-many projects, particularly with regard
to irrizatior development schemes.
“They have taken up now 23 major
schemeg pertain'ng t~ irrigation ceve-
lopment. Of them, the very import-
ent projects arc 'he B~dra project, the
Nugu project aud the Tunga project.
"The Nugu project fs in my consi-
tuency and about 75 to 80 per cent. of
the work has been completed and very
soon. that ig within six monthsg or one
-year, it will be completed. With re-
gard to the other two projects, Badra
-and Tunga projects, the estimates ‘are
too high for the State. The Central

9 MARCH 1953

General Discussion - 1630

Government has not given proper
attention with regard to these pro-
jects. The Badra and Tunga projects
are meant to relieve the distress which
ig there in more than half of the State
The,Mysore Government has rccom-
mepded many schemes with vegard
1o relief to be given to the distreszed
areas. The Ramamurthi Committee
hag already toured those parts of the
State and it has also recommended, 1
learn, for grant of financial assistance.
1 hope with regard to these famine-
stricken = are.s, the Central Govern-
ment which has given some assis-
tance—which:+ is meagre—will give
more and liberal consideration In
giving financial assistance and in re-
cording sanction to the other projects
in the best interest of our State.

Another thing is that after the inte-
gration of Railways, Central exvise
and income-iax, the interests of the
officers and offirials of Mysore State
have not properly been looked after. I
very much regret to say that in the
Railway Department many Harijan
officials have been reverted without
giving any reason or notice whatso-
ever, The officers are not really honest
in their intention with regard to
Harijans.

With regard to the IA and IP ser-
vices, Mysore State officers are not
given the same privileges and treated
on a par with the other officers of
other varts of India who are. in the
same IA and IP services. Now after
the introduction of viva voce examina-
tion for IAS and IPS, our Iiarijan
officers particularly in Mysore State,
have not been given proper representa-
tion, though they are really honest,
efficient and also very popular in the
State. Unless Government gives
direct representation to Harijan offi-
cers in recruitment, I am very pessi=-
mistic that the Harijans in the country
may nat get proper representation in
the services, though there is good
intention on the part of Government
to uplift them. It is some officers and
some Committees who are appointed
by the State and Central Governments
who do not give prorer attention to
this matter. Article 335 of the Consti-
tution provides that the Central and
State Governments should give special
attention with regard to the repre-
sentation of the Harijan officers in the
administration. But I am sorry to
note that such careful attention has
not been given to this matter so far.
1 hope at least in future adequate
consideration will be given to these
and other grievances.
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I come now to another very im-
portant matter. In Mysore State we
produce 60 per cent. of the silk in
the country, There are also the
coffee, tea and sugar industries. Now
the coffee, tea and silk industries are
facing a crisis It has been mentioned
in the papers and ] have also received
roprescatations from many people to
the effect that these industries have
mnot been given prover encouragement.
There is a tendency on the part of
the Governmeni to nominate more and
more officials instead of non-officials
who have been working on the Coffee
and Tea Boards. I hope that in these
days of democracy proper representa-
tion will be 'given to the non-officials,
I also hope that these industries will
be given proper atiention, encourage-
ment and protection in the best inter-
ests of the country.

Coming to the leather industry, I
must say that it is a very important
industry, I have also seen in the
Planning Commission’s Report that
this industry is facing a crisis and
the State Governments should give
proper attention to this. There must
also be co-operative societies started
with regard to this industry, I am
sorry to bring to your notice that
the State Governments while granting
loans to other industries, are not
giving loans or propar encourage«
ment by way of financial help to the
leather industry—so far as I under-
stand, in Mysore State. So miuch
other financial and other help is given
to industries, but the industry with
which the Harijans are concerned is
not at all taken into consideration.
1 hope that sufficient consideration
will be given at least hereafter,

Coming to other important things,
Mysore State has advanced and it has
madne good nrogress with regard to
Harijans, They have taken up =a
housin® scheme and every year 20
lakhs of rupees are spent on house
construction, With regard to educa-
tion up to the University standard,
Harijang are given free education in
Mvsore State. hut this is not done in
some other States.

An Hﬂn.yMember: Not in Madras.

Shri N. Rachiah: I hope there will
be a uniform policy pursued with
regard to education. In our demo-
cracy, compulsory education is very
important and it must be introduced
as far as possible to educate the
masses because after the general elec-
tions, we have been seeing a tremendous
awakening among the rural popula-
tion. Education is very important for
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a successful democracy in our country,
ht:ct%use our democracy is in an infant
5

Shri Nanadas (Ongole—Reserved—
Sch. Castes): What about lands to
Harijans

Shri N. Rachiah: With regard to
lands, my hon. friend does not know
that in Mysore State, more than in
any other State, they are given more
lands and more concessions. My
friend is referring to the Congress
Party. I want to say that it ig only
the Congress Party and Congress
Government that can deliver the
goods to the Harijans, I challenge the
hon. Member: is there any Party or
any Member who would dare to say
that they have not done anything to
the Harijans? It is only the Congress
Party that has done so much to the
Harijans. (Interruptions). I know
a2 18 no other Party in the country
which has done anylthing to the
Harijan community, But for the
birth of Gandhiji in this country, we
would not have got freedom and
thought of the remova! of untouch-
ability. On account of Congress and
Gandhiji, we have been doubly bene-

. fited because they have removed un-
touchabilily by a stroke and it is
going to do more for the amelioration
of Harijans in other respects also. I
hope stepg will be taken to root out
untouchability completely as early as
possible as it is a black mark on
Indian Society.

Shri Morarka (Ganganagar-Jhun-
jhunu): Since this is the first Budget
“ after our Five Year Plan came out in
its final shape and with its full impli-
cations, this Budget is bound to be
different from our wusual Budgets
inasmuch as it is, through this Budget
and ones which are going 1o follow
that we are going to pilot the finances
of our Five Year Plan. Therefore it
is but natural that this Budget should
be examined only against that back-
ground and in the context of the Five
Year Plan and not in isolation,

One of the chief features of the
Budget to which I wish to draw the
attention of the House is, deflcit
financing. I think . that is a most
important thing in the Budget which
deserveg serious consideration at the
hands of this House, Deficit financing
is not a new to this country. It has
been resorted to in the past several
times but in the past, it has always
been resorted to for the purpose of
financing wars and it has always been
associated with inflation and higher
cost of living. That is the reason why
the attitude of the public towardg this
mechanism of ﬂnandnf has become
sceptic and people feel nervous when
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it is talked about. Therefore, they
criticise it to an extent more than
necessary,

Deflcit financing becomes necessary
‘when any country plans its econopic
development on a scale which involves
a larger volume of expenditure than
what ig available to the country by
taxation or by borrowing or by in-
ternal saving or foreign aid. This
technique of deficit financing in the
past hag been associated with a defleit
economic policy. Some countries have
followed it with restraint and pru-
dence and have been successful in
reviving their business activities and
have come out of depression. Other
countries have followed it so recklessly
that in no time they landed themselves
in economic trouble. Deficit financ-
ing in itself is neither good nor bad. It
all depends upon the circumstances
in which it is followed, the extent to
which it is followed and the economie
policy which is associated with it to
counteract its adverse effects.

If we examine our Five Year Plan
we see that the Plan envisages deficit
financing, in no uncertain terms, {5 the
extent of Rs. 200 crores. That, in my -
humble opinion, is a very = modest
estimate, though, I am afraid, that
the actual extent of deficit financing
13 going to be much more than Rs. 200
crores. Ags the House knows, Rs. 365
crores are still remaining uncovered
in our Plan. The Planners have said
that this amount of Rs. 365 crores,
they would cover firsily by additional
taxation in the country: secondly by -
increased borrowing and thirdly by
foreign aid. Talking about additional
taxation, though we can look forward
with a certain amount of interest to
the recommendationg of the Taxation
Enquiry Committee which has now
been set up, yet, looking to the pre-
sent situation, I say with some confi-
dence that we may not get inuch
more revenue from this source of
taxation. Though the Centre in re-
cent years has not imposed any addi-
tional taxation—and indeed it has
given some relief—the States, on the
other hand. have gons on increasing
their taxation in many ways with the
result that the tax burden on the
individual today is wmuch heavier
than ever before,

About internal borrowing, ¥Fou
know, in the recent vears, the borrow-
ing programme of the Government
has hardly met with any success.
Since 1947-48 the totai Government
loans have decreased from Rs. 1517
crores to Rs. 1403 crores and that is

ing to be further reduced in the
5oudget year by 15 crore rupees. That
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is, of course, assuming that the Fin-
ance Minister would be able to raise
Rs. 100 crores by borrowing, which
he has promised to raise as per the
Budget.

An ,hon. Member: By printing.

Shri C, D. Pande (Naini Tal Distt.
cum Almora Distt.—South West cum
Bareilly Distt.—North): Why not by
primting?

Shri Morarka: As regards foreign
aid, with the republican victory in the
United States of America, it has
become very difficult for any country
which wishes to plan its economic
development on a peave-time basis
to expect any aid from that country.
Their recent slogan of ‘more trade
but no aid' has only confirmed such
an apprehension. This meang that
the actual extent of our deficit
financing is going to be somewhere
between Rs. 290 and Rs. 633 crores
depending, of course, on our capacity
tu raise money internally and ability
to borrow externally. And. in view
of this, it is very important to clearly
understand the economic policy which
we are going to associate with this
mechanism of deficit Ainancing so that
the adverse effects of this method of

- financing may be counteracted.

The Finance Minister, In his Budget
speech, has told us that there would
be an over-all Budget deficit of
Rs. 140 crores on the Capital acrount.
Of this Rs. 140 crores, the Finance
Minister proposes to make up Rs. 30
crores by depleting our cash balances
from Rs. B0 crores to Rs. 50 crores;
the remaining Rs. 110 croreg the
Finance Minister proposes to raise by
additional borrowing. The Finance
Minister does not state the .exact
1nethod or manner of this additional
borrowing: rather he leaves it to be
decided later on at the proper time
when the occasion arises.

Shri C. D. Pande: That is what he
says; what have you to say about it?

Shri Morarka: If you examine the
present eronomic situation of this
country, yod see that this is the ideal
time for anything llke deficit financ-
ing. The House knows that at the
moment the private sector ig passing
through some sort of recession. The
stocks in some of our industries
are accumulating; some industries are
closing down; there ig unemployment;
there is a fall in the price level, at
least iIn the wholesale price-level.
Therefore, any additional money in-
Jected into this fleld or into this pri-
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vate sector would do not harm; on the
wother hand, it would do good. I say
it would do good Dbecause it would
increase the employment by opening
industries which are now closed down
as they are starving for finance and
for some capital help.

Most of the hon. Members who have
-criticised this Budget have done so
on the ground that this Budget is
going to resort to deficit inanciag and
that immediately you resort to deficit
financing, there is going to be inflation,
and, immediately, it is zoing to disturb
the economy of this country, I beg
vour leave to examine the criticism
in some detail as I prcpose t» show
‘that their criticism, at least under
‘the present conditions, is simply base-
less and unfounded. The first assump-
tion .that they have made is that
Government is going to raise the total
amount of Rs. 110 crores by resorting
tu deficit financing, that is by printing
more money. Here, today, when
even the Finance Minister could not
predict how much of this amount he
is going to raise by deficit financing
and how much by further borrowing
from the public, it is very difficult for
any hon. Member in thigs Housze to
say that the entire Rs. 110 crores is
going to be raised by deficit financing
Now, suppose for the sake of argu-
ment that we raise Rs: 50 or Rs. 60
crores by borrowing from the public,
then the need for resorting to deficit
financing would be reduced to that
extent. In other words, we would
have deficit financing only to the
extent of Rs. 60 crores or Rs. 57
crores. Therefore, it is all the more
necessary for those hon. DMembers
who feel that deflcit financing is a
dangerous weapon and that it chould
not be used, to see that the borrowing
vprogramme of the Government is
rendered more and more successful,

It is true that the whole of the
Russian Plan was financed by internal
saving and it is also our desire to in-
crease our internal saving so that the
need of resorting to deficit financing or
Toreign borrowing may be less. There
is. however, a difference in our mathod
and the method which was adopted
i1: Russia. We cannot compel the
‘people to sacrifice their consumption
standards; we cannot ~ompel them to
save beyond a certain limit; we have
only to rely on their voluntary co-
operation and we can onlv persuade
them to do these things. If the hon.
Members used their good offices and
if they could persuade people to save
and to harness them for the purposes
of our Five Year plan. to that extent
the need for deficit HAnancing would
be automatically less.
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The second assumption which the
critics make is that the whole of this
Rs. 110 crores, immediately it is
spent, would go into the hands of
such people who would have no capa-
city or have no desire to save at all,
and all the Rs. 110 crores would be
immediately utilised for the purpose
of purchasing consumption goods.
Here, while it is very difficult to say
how much of this Rs. 110 crores
would filter into the hands of the
needy and how much would go into
the hands of well-to-do people, still it
can be easily imagined that it is bound
to go in some proportion to people
who cannot save at all, but by the
same token some of it will certainly
be going in the hands of such people
as can save and as have the ability
to save. Pcople who have high
liquidity preference are generally the
people who would reduce the standard
of consumption only for the purpose
of increasing their saving If we
save, then to that extent the impact
of the increased currency in circulation
would be reduced on the demand
for consumption goods, and to that
extent the price of consumption goods
would be kept in check automatically
without any effort on anybody's part.

The third assumption which unfor-
funately is a very wrong one ig that
throughout this whole period of defi-
cit financing, production and supply
of consumption goods would remain
constant. If the increased quantity
of money in circulation is accomipanied
‘by increased supply, then the price
level remains undisturbed, but if only
the quantity of money in circulation
rises while the quantity of supply of
the goods remainsg constant, then the
price rises. I do not know on what
basis hon. Members have assumed
that the quantity of the supply of
consumption goods would remain
constant. Some of our big schemes
are already producing results, and
others are reaching a point of
maturity. Within the next year or
two, before we inject more money into
circulation, these schemes would have
matured and they would start pro-
ducing foodgrains and other needs.
In respect of other consumer goods
like cloth etc., we have already
started producing more and their
effect on prices is evident. The
success of defleit flnancing depends
upon the productivity of the projects
to which this method should be mar-
rfed. But apart from all these things.
even supposing the necessity does
arise, the Government has many
other weapons for curbing inflationary
tendencies. @ The Government can
always control inflation by, first of oll,
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controlling the volume of profit and
investment in the private sector.
Secondly, with the help of the regula-
tion of foreign trade, it can always
increase and decrease the supply of
the guantity of goods and the supply
of money in the market. Thirdly,
and lastly, they can exercise physical
and strategic controls, While talking
about physical control, if we want our
policy of deficit financing to be a full
success, then our aim should be to
mend rather than to end these physical
controls, at least so far as the prime
necessities of life are concerned.

It is really a great pity that our
planning period should be accom-
panied by floods, famines, cyclones,
and other natural calamities, to meet
which our exchequer has to spend a
lot of money. The refugee problem
is another big and serious drain on
our resources. But more than all
this is our defence expenditure. The
time in which our planning is taking
place is one of uncertain internatioral
situation. It is this wuncertainty
coupled with fear that compels us to
keep huge armies even at exhorbitant
cost, While the necessity of guarding
our national frontiers and the im-
portance of our national security
cannot be
same time the fair question is whe-
ther a country like ours can really
afford such huge armies at such a
high cost, and at the same time
aspire to implement such a gigantic
Plan? It is a tragedy of our times
that our nation which is consistently
neutral, persistently peaceful and
insistently secular should be called
upon to spend a sum no lesg than
Rs. 200 crores every year on a venture
essentially  non-productive—tlefence.
Any economy that we can effect in
this respect would reduce our neces-
sity to resort to deficit financing, I
am not an expert lo suggesi how but
it is not possible to accept that no
economy in this defence expenditure
is possible, and while I cannot sug-
gest the ways and means, I do request
that Government must seriously con-
sider this questicn of reducing defence
expenditure. 1 say so, because if
defence of peace is to be built, end if
it is to be built for all times to come,
then it should be built, not by the
army, not by increased expenditure
on armaments, but it should be built
in the minds of geople, and it can be
built in the minds of people only by
curing the ailments of poverty and
illiteracy. It is said that in the
battlefleld it is not the gun that fights;
it is the hand, not even the hand, but
it ig the heart that fights.
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Shri XKhardekar (Kolhapur cum
Satlara): Today considerable heat has
been generated in the House and if
the temperature outside is about 12°
above normal, 1t is considerably more
so jn the House. 1 will try my best,
therefore, to bring down the tempera-
ture.

I must say that I wa. thorouphly
disappointed with the Budget. I
expected a gond deal of the romantic
eicment in this year's Budget at least,
but there has been more of the head
than of the heart. The economist
has got the' better of the humanist.
To give one or two examples, already
the aids to beauty were taxed. They
have now been taxed more. Fven
when mankind moved about in the
jungles without the loin cloth, they
took care 1o decorate themselves.
Decoration precedes even dress. Now.
philosophers have been telling us that
beauty is only skin-deep, but I am
here to prove—and in the light of
experience, you Sir, also know—that
beauty is not skin-deep; it is merely
powder-deep, and to levy an additional
tax on face powder and other aids to
beauty is certainly to tax beauty, and
that, if I may say. is a way of showing
that we are g little uncivilised. To
quote a prominent thinker, Abercrom-
bie, “aesthetic culture 1is the 1true
measure of civilisation.”

An Hon. Member: The duty is also
skin-deep.

Shri Khardekar: Perhaps the Fin-
ance Minister may say that by taxing
aids to beauty we are taxing only the
rich. That is fantasiic nonsense. I
do submit that all the romance of the
poor people has been interfered with.
I hope that you know that pan is a
direct means to romance, and betel
nut is a direct means to pan, and by
raising the duty further on betel nut,
romance from the poor has been
taken away. Then, one might be led
to think that the middle classes have
been benefited. = Whatever relief has
been given through the income-tax
office has been withdrawn through the
post office.

A lot has been said about deficit
financing  People have spoken almost
ad nauseam about it. I will raise
only one doubt. Deficit flnancing in
other countries has been rescrted to
mainly to meet a depression or to
mitigate the evil of unemployment.
Here the Finance Minister hag beex
bold enough to resort to deficit financ-
ing as a means of development. 1If
our development plans were to work
strictly according to schedule, it is
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quite possible that everything would
have been all right, but because our
plans are based on so many wrong
assumptions, I am quite sure that our
Plan will not work up to schedule. In
the speech of the Finance Minister, we
have an admission, artistically and
beautifully concealed, that there is
something wrong and we are not going
as we should. In plain language, if
1 were to paraphrase what he has
said, he has said that all the States
had agreed to behave, but certainly
some States have misbehaved. Now,
I would like the Finance Minister to
let us know what positive steps are
being taken 1o Lring these truants to
book. I am really ignorant of eco-
nomics, fortunately, and, therefore, 1
will not lose myself in the labyrinth
and jugglery of figures. But I know
this as a human being that all sciences,
including social sciences, particularly
economics aim at making man .nore
progressive and making man more
happy. Now in a Budget that leaves
education starved and health neglect-
ed. I think there is no possibility of
cither progress or happiness.

I would like to refer here to a speech
once made by our Prime Minister.
You know, besides being many things
our Prime WMinister is a master of
phrase, and in one very glorious sen-
tence he described Government as a
sort of house-keeping. Now in this
governmental house-keeping naturally
the Finance Minister is the housewife.
The Deputy-Speaker has very often
told us and rightly that though as a
nation we have several defects, there
is something to be said about our
family system, Now, in our family,
the elderly lady, the mother, or nor-
mally the grandmother, loves all the
children equally, but bestows the
greatest care on those who need it the
most. But thig Deshmukh mother
has been the very opposite of the
grandmother, has been the very
opposite of the natural mother. And
here with this introduction I come to
the most important question as far
as this country is concerned, the ques-
*ion of the backward classes and how
they have been treated.

A friend of mine over there was
very eloquent in his praise of the
Government policy. Now this is not
the time to go into details and all
particulars. I hope, if given a chance,
to discuss the grievances of the back-
ward classes at the time of the Fin-
ance Bill. I say, if given a chance.
because in my case it is a very big
‘i, That is what T can say from
experience. Now, I want to discuss
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briefly the policy, the approach
and the method of the Govern-
ment in dealing with the backwerd
classes in general and the Scheduled
Castes in particular. If I were to
use a metaphor, I would say the
efforts of the Government in this
direction are like the efforts of an
inexperienced doctor, who with all
the kindness in the world goes or. rub-
bing ointment to the body of his
patient when that body is suffering
from blood -poisoning. Now what is
important 1s not where we are going
or what we are doing. Progress, as
Tolstoy said. lies in going in the right
direction. I know that the Govern-
ment has the best of intentions in
the world. Government means well.
But here I am reminded of a sentence
I read the other day in the latest
issue of the Reader's Digest and that
sentence reads thus:

“If you mean well, but if you
don't do well, you are just a fool.”

Is the problem so very difficult?
Those who have eyes must be able
to see and hearts to fee] must be able
to feel. The crux of the whole pro-
blem of the backward classes is the
problem of voverty. Now, in order
to understand the implications, the
full implications of this problem, it is
very necessary once and for all to
know the positive views on this point,
of Gandhiji and Shaw, because I be-
lieve they summarise the whole pro-
blem very beautifully. Now, Gandhi-
il glorified the poor. He said that
the poor were his very Daridra-
narayan. Now, this is in the saintly
tradition of Saints like St. Francis of
Assessi, who wag wedded, as you
know, to poverty. The Bible also
has been telling us that the meek shall
inherit the earth. But we know from
experience that it is not the meek
that inherit the earth, but it is the
strong and the vicious who possess
the earth. Now, Gandhiji's aporoach
or view would have been most wel-
come had his followers—I do not
just stop there—and his countrymen
had something or a good deal of
Gandhiji in them. Unfortunately,
we have Gandhiji on our lips and
something else in our hearts, and
that is the whole trouble.

Look at the view of Shaw. Shaw
considered poverty as a crime, Poverty
meant to Shaw {llness, disease,
weakness. meanness, fillth and the
rest of it. And he said what we
must attack is not Iignorance, sin,
suffering; we must attack poverty.
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By attacking poverty we attack al
these other things. And a brilliant
sentence of his is: “The crimes of a
robber are the virtues of a financier.”
Now if we accept this view—as I
think we as rational beings and know-
ing the problems of this country
ought to—then it is very Ilikely we
will put an end to poverty. If we
cannot put an end to poverty at least
we will malke the poor ashamed of
their wretchednesg and that will en-
able them to reform themselves. My
submission is, if we are not able to
offer a proper alternative, it Iz our
duty tc foster a revolution. Now the
question may be asked: the Finance
Minister may ask: How are you going
to solve the problem of poverty? It
is a huge problem. Well, I offer a
few humble suggestions.

Now we have the Upper House at
the Centre and in the States. Why
not scrape them? Then we have
these several Governorships. Why
do you want them? I know consti-
tutional changes may have to be in-
troduced. But my point is: why
should we be so much after the cxier-
nals and the mere show of democracy?
The essence of democracy ind the
basis of democracy lies in raising the
standard of the common man and
giving him dignity; the basis of
democracy lies in giving proper
education to the poor. Now, as has
been said democracy without educa-
tion is hypocracy without limitation.
So why should we go about with all
the external paraphernalia of demo-
cracy without giving democracy what
I may call the very soul of democracy.

Then, about Governorships. Now
what a luxury they are? I do not
mean to say the Governors are bad
people. Take the case of Bombay.
Mr. Bajpai. I know, would be a very

valuable additien to the Cabinet
Benches. But what is he doing in
Bombay? Just vegetating, nothing
else. Now, if 1 were to describe

Bajpai’'s work in Bombay I would say
that he is like an ineffective school-
master without his proverbiel rod
trying to teach in vain nine supreme
duds. That is whal he is doing.

Take the question of estate duty. I
found an ominous omission of any
reference to it in the Finance Minis-
ter's speech; but we have heard him
clarify the position. But the trouble
does not stop there. If you scrape
those who are at the top, see that you
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feed those who are right at the bottom.
By making the overlord pay the under-
dog you will be doing something
wonderful and that is poetic justice,

There is the question of zamindari
abolitibn. We have been talking
about’ it for long and loudly. Why
not make it a fact all over India and
see that the backward classes get
priority? Then we are havinz so
many river valley schemes and irri-
gation projects. Now those who are
landlords round about are going to be
immensely benefited. Can the
Government no$, if it has any sense
of justice, as was claimed by my hon.
friend who was speaking eloguently,
reserve about 15 or 20 per cent. of the

adjoining land for the Scheduled
Castes? You cannot bring sbout
enthusiasm and cooperation of the

people by feeding them on' words and
phrases; you should feed them pro-
perly.

There is the guestion of prohibition.
I will say something new and some-
thing different.

Mr. Chairman: The hon.
has finished his time,

Shri Khardekar: My group, I am
sure, would not mind.

Member

Some States are indulging dogmati-
cally in this moral luxury of prohibi-
tion. I wil cut my observations
short, The Prime Minister two years
ago went to Poona and talked about
priorities and values—presupposing
considerable culture there. Two
months ago the Finance Minister, in
order to show a face-saving device 1o
the Bombay Government, said: in
view of the famine conditims in
Maharashtra it is time for you to
revise your policy of prohibition.
One Minister not concerned with
prohibition, not the Chief Minister—
well, concerned with Forests, I do
not mean he is a jungli—he said: we
are not short of f:"un for f{amine
relief and so on. I do not know,
am doubtful whether they are short
of funds. But they are very short
of something called the gray matter
at the top. Now., my friend Khandu-
bhai in Delhi and Morarjibhai in
Bombay have been shouting at the
top of their voice of the grand suc-
cess that prohibition has been and
their policy of prohibition has elected
them. [ do not know. I humbly
say—] am g very humble man, as
you know—the Desais of Bombay are
a peculiar people, once Jlefeated,
twice proud.
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Then, the expenditure on adminis-
tration,

Mr. Chairman: I think the hon.
Member has finished his time already
and he should not try to make new
points, So many people are anxious
to speak.

Shri Khardekar: Then administra-
tioaa.........

Mr. Chairman: 1 will give him two
or three minutes more.

Shri Khardekar: As regards ad-
ministration, suppose all of a sudden
the Ministers themselves, half of them
really with "their conscience awakened
think that so many poor Harijans and
backward class people are starving,
end they tender their resignations.
Would there be a crisis or a catas-
trophe? I think there will be much
less conlusion.

People have been talking about
equality and [ am told—if I am wrong
I am prepared to be corrected—that
the Prime Minister speaking at Nagpur
a few monthg ago said: the Scheduled
Caste people should feel ashamed of
themselves. asking for special privi-
Jeges: we believe in equality. Again,
fantastic nonsense, to talk of equality
between unequals. Let me quote
Gandhiji: you cannot talk of equality
between a giant and.a dwarf: If you
want to talk of equality between a
giant and a dwarf, raise the dwarf to
the stature of the giant. I will just
give an illustration. I was a sports-
man when a young man and sports-
manship still continues. Suppose a
race is to be run by twelve athletes.
Three of them are cripples and nine
are hale and hearty, absolutely fit,
like a filddle. And these nine insist
that the race must be an open one,
no handicap, equality, And these
three have not been made cripple by
nature but by these remaining nine.
And they want prizes to be Ziven to
the first two or three and so on.
Naturally. soon after they start they
reach the tope whereas these three
remain just at the starting point.

If my word% of warning—Ilet not
my voice be the volce of Cassandra
which implies a curse—if my words
have no meaning and if my talk has
no value then I will have to agree
entirely with the view taken by the
Deputy-Speaker that this House 1s
not a talking shop. If it were a
talking shop then these words would
have some value.

Shrl Syamnandan Sahaya (Muzaffar-
pur Central): My first impression of
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the Budgel when I went through a
portion of it was that it was a civilian's
Budget and not a Statesman's Bud-
get. It took account of the nresent
but gave no indication of the future.
It depended upon deficit financiag, on
foreign aid, on Pak paymenis or
rather Pakistan payments, and o¢on
internal Joans and took no account
whatsocver of conditions of slump, of
prices pegged high but no buyer, of
unemployment growing—even accord-
ing to the Finance Ministér—in urban
areas and, if I may say so, of accu-
mulating stocks.

Our budgetary policy increases or
decreases duties without in any way
encouraging either the manufaciurer
or grower. lt restricis or encourages
imports on exigencies of the situation
without having a planned programme.
Then it increases railway fares in one
Year and postal rates in another.

These are factors which have to be
tuken note of by this House, the first
elected Parliament of independent
India. not only because of itself, but
because of the fact that it has to set
an example to those who follow, And
I fcar that history may have to record
and posterity may say that ours has
i)een the policy which is in biblical
erms:

Oh Lord, peace be in my time,
And after me the deluge.

A number of friends have talked
about deficit financing. I shall also
submit a few words in that connec-
tion. But there is one thing which,
I think, is true of a nation as much
as of an individual. which has not
been considered to be good economic
policy, and which is aptly described
in Sanskrit, that is, go on borrowing

and taking butter as much as you
like,

Shri Gadgil (Poona Centrel): It
Blves you more energy, to work more.

Shri Syammandan Sabaya: Friends
of the Bombay Presidency say, it
Rives you more energy to work more,
The whole question is if they took a
little fish, more than a little butier,
probably then they will be able to do
even better!

This question of deflcit Anancing
comes up very prominently in relation
to this Budget. Friends have also
talked, and even the Finance Minister
has said that this Budget has to be
looked at from the standpoint of tre
Five Year Plan. All that is very
good. There are two aspects of
deficit financing. If the deflcit
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financing is to be resorted to for the
purposes of meeting your normal ex-
penditure, that is. 1t there is a deficit
between your recurring income and
your recurring expenditure, including
the recurring normal development
expenditure, then, that deficit financ-
ing is definitely going to prove harm-
ful. But .deficit . financing for pur-
roses of developmental work, as we
envisage not in all cases of the Plan-
ning Commission's Report but in
many cases, that deficit financing has
to be resorted to for a country ilke
India. From this point of view 1
may make a suggestion for the con-
sideration of the hon. the Minister of
Finance, And that is that in framing
the Budget it would be desirable to
separate the two. As it is, if | am
not mistaken, both the expenditure on
capital developmental work and our
pormal expenditure have been put
together.

Shri Tyagi: I think it is separate.

Shri Syamnandan Sahaya: Well, I
have tried to find it, but I do not
think so. I could not find it. Per-
haps the hon. Minister in his reply
will point it out to me.” But the
totality of expenditure under the
different heads in the Budget is the
same. I submit that they should have
two separate Budget estimates, one for
development expenditure which is not
normal, the uther the normal develop-
ment expenditure plus the recurring
income and recurring expenditure. I
want to give this House an idea whe-
ther we are resorting to deficit financ-
ing for the purpose of our recurring
expenditure or for the purpose of
meeting capital development work,

It will be seen that the actual position
this year is that we have had to wipe
off all the balances and actually, as
we had to keep Rs, 50 crores to meet
our normal expenditure, we made cer-
tain provisions sp that the balance in
the Budget may come to about Rs. 50
crores. With regard to this. again 1
find that there are certain features of
the Budget which ought to be taken
into consideration. Firstly, we expect
that about Rs. 18 crores from Pakistan
b{ way of payments. I wish the
Finance Minister every success in this
endeavour but knowing ag we do what
has happened in the past, I feel very
reluctant to accept this figure in the
budget and lest there may be difficul-
ties on this account, may T make a

suggestion to the hon. Finance Minister
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for his consideration? That is, in
all Budget estimates—after all, it is
budget estimates—it. is not possible to
lay down accurately, finally and posi-
tively which vf these incomes will
materialise and to what extent? Bul
even so, We can generally presume
which of these receipts are not liely
to materialise? If that is so, and it
happeng almost in all Budgets. I would
suggest that the income of which we
are not sure, might be linked to
avordable expenditure. Otherwise,
what happens?  Generally in a big
country, in a big provice, expenditure
goes on according to the estimated
Budge but sometimes the receipts do
not materialise.

Shri Tyagi: Does not my hon, friend
feel that the debtor will know that the
creditor is agreeing to postponement
of his agreement?

Shri Syamnandan Sahaya: I do
not know whether the debtor is really
so unwise as not to know to what ex-
tent we are going to yield. That is a
political matter and I am not going
to join issues with my friend on this
point but what ] say is that there is
no use presuming in a Budget that the

. other party is not wise enough. They

can know exactly how the matter is.
It is not my desire to point out that
you should have made no provision
for that. Please dv not misunderstand
me. The provision that you have
made is a perfectly legitimate provi-
sion. All that I say is that you must
have a certain idea of what are the
likely receipts which may not materia-
lise and you must link them with
avoidable expenditure in your own
mind. You need not put it in the
Budget. As a matter of control gver
éxpenditure, it will serve you well. It
1s a matter which is useful. of couraa
in small budgetary considerations but
I might say that it might be usefu'ly
tried even in Budgets like the one we
are considering now,

While, as I said, there are cer
features of the Budget \shich d:a::vlr:
consideration, there are other welcoma
features and the one for which the
F.'Enan(:e Minister deserves apprecia-
tion of this House is the appointment
of the Taxation Enquiry Commission
and permit me to say, not merely the
appointment of this Commission but
the finding of the most suitable Chair-
man for that—Dr. John Mathai. I
have no doubt this Commission will
render very useful assistance to the
Government and the people and will
be able to level up the i-equltia=
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which are at present found in the
taxation structure of this country.

Then, this reduction in jute export
duty also, I think, is a welcome change
but in this connection also I would
like to say a few words. I hope the
Finance Minister wil] appreciate this
point—it is not in a spirit of criticism
1 am saying this—it is necessary that
certain- things should be brought be-
fore him. Now, you will appreciate—
perhaps I do not know whether you
are sitting on that side or on this
side—what a hullabalop was created
on account of a large profit in jute
husiness going out of the Govern-
ment’'s hands and coming into private
business. Now' that stage has passed
away. The stage has come when “there
is again a little trouble, The jute
business is in diffficulty. You must
reduce export duty, otherwise the
jute js not Roing to be sold in your
market”"—that kind of thing. It does
not speak well of the administrative
efliciency and the adminisirative
make-up of the Government. You
should be able to know beforehand
where and what type of reduction,
assistance or increment ought to be
made. We only do it when the busi-
ness a'ready passes our hands and
then make some profit which some-
times gives less assistance. That is
not the way of handling exports and
imports in this country. I know we
are all new to it. Even sv, I think it
is time that from our own experiences,
we might be able to make some
changes,

The income-tax exemption limit
again is a matter which, ] think,
deserves the commendation of this
House, The Government have also
reduced import duty vn certain impor-
tant medicines like peniecillin, ete.

With regard to the import duty on
certain luxury goods, 1 suppose my
friend who spoke before me quoted
some references and he thought that
perhaps it was not right tha; these
duties should be increased. I sup-
puse he only has read something of
an English poet or author. I wonder
‘whether, if he had been here. he
would probably have appreciated but
for the Finance Minister, I will make
another quotation; in Urdu:

q7  wAA § wEH # AR
AR wrlt stax & ww fax # feg

The hon, Finance Minister, I sup-
wose, follows this principle which js
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laid down in this poem and not the
one which was quoted by my friend.

Some Hon. Members: Translate it.

Shri Syamnandan Sahaya: The gifts
of God in youth are an ornament by
themselves. Those who possess these
do not need any artificial ornamenta-
tion. I will give you the whole ver-
sion if you like a little later.

Shri Tyagi:
mfs Y & ot &t & &, Ae,
% g ¢ UF i 376 feT

Shri Syamnandan Sahaya: I have
to say a word about certain taxation
proposals. I find that import dutles
on uncut and unsei precious stones
and pearls have been increased. J
personally feel it is not the correct
way to do. In the first place it will
lead to a lot of malpractices. Any
diamond set in gold will be called as
not unset but as set. The same diffi-
culty arises with regard to uncut. I
think the policy in this matter should
be that we should be able tg have as
many precious stones.in this country
as possible. Let me also tell my hon.
friend, the Minister of Finance that
these are hidden reserves of a country
and there is no use trying to shut
them off. I therefore request him to
consider this matter very carefully.

With regard to raising of postal

-insurance costs, I think, that is not

in my opinion, a correct policy be-
cause what will happen is this. This
will mean more business for banks.
People will send remittances through
banks rather than through postal
insurance. Your rates are now
higher and I think it will be cheaper

for people to send remittances
through banks. 1 wvisualise a day
when all remittances should be

through post offices. In vrder to do
that you must be able to keep the
postal charges within a certain limit.
I will therefore suggest to my hon.
friend to give this matter a little more

attention,

With regard to the relief granted to
authors and artists, here again, I
think, a complication has been intro-
duced. The relief applles to cases
where the work has been done in
more than a year. Now the question
is, who is going to decide whether it
was done in one year or more than
ong year. Who is going to decide
whether a particular work of art has
taken more than a year or less than
a year? Therefore, if you want to
ive relief, it should be such that
hey may be able to avail of it easily.
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“(Shri Syamnandan Sahaya]

In the matter of borrowings, I find
that in the Budget, the Government
have taken a great deal of credit for
themselves. But a serious difficulty
has been created. Perhaps, the hon.
Finance Minister is aware that on
account of the bank rates going up,
the value of Government securities
has gone down. The result is that
we are not encouraging people to
invest in Guvernment securities. As
soon as the bank rates were raised,
it was , desirable that this matter
should have been given due conside-
ration. I will therefore suggest that
if the hon, Minister really desires to
have more money by borrowings,
then he should take into consideration
seriously this aspect of the matter.
As 1 have not got much time, I am
not able to give you greater details
in regard to this matter,

There is one other thing to which I
would like to draw the attention of
the; Government, and sthat ‘s with
regard to a definite increase, and if
I may say so, a not acceptable in-
crease in civil administration expen-
diture. From the Budget flgures of
1952-53. you will find that provision
under this head was Rs. 5598 crores,
while in the Budget for 1853-54, it is
Rs. 71,27 crores,” which means an in-
crease of nearly Rs. 15 crores.

The Deputy Minister of Finance

{Shri M, C. Shah): There are many °

more items than what were _there
urrder the Rs. 55 crores head in
1952-53,

. Shri Syamnandan Sahaya: I am
just giving you the totals which you
have given in the estimates. The
same thing has happened about ex-
ternal affairs also. The expenditure
in 1952-53, wag Rs. 3,97 crores, while
now it is estimated to be about
Rs, 532 crores. Even in the Finance
Department, which ought to control
other Departments and set an example
to them, the expenditure has gone up
from Rs. 1'14 crores to Rs. 1'42 crores.

I have not got much time to go
into these -matters in detail. but I
shall certainly like to draw the atten-
tion vf the Finance Minister to some
of these things, and yparticularly to
the fact that they have been accept-
ing 'oansg from the International Bank
at very high rates of interest. In one
case, the rate of interest is 43 per cent.
while in another case, it was 4} per
cent. I would like the Government
to consider what reaction it is going
1o .have on the money market in
this country, and whether any profi-
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table development work could be
carried on with success and with pro-
fit at this very high rate of interest.

Shri Dabhi (Kaira North): While
rising to congratulate the hon. Minis-
ter on presentinz what he himse!f the
other day said a very innocuous
Budget, I would like to submit my
views with regard to some important
matters,

First of all. I would take up the
question of Government's policy in
regard to food control. From the
announcements made by Government
from time to time, it seems that their
policy is firstly to continue control
at strategic points, to remove the
irksome features of control and to
allow relaxations of controls subject
to their continuance at strategic
points. In pursuance of this policy..
practically in all States, the ban on
the movement of foodgrains within
the State has been removed, and sta-
tutory rationing has been confined
only to very big cities like Ca'cutta.
But unfortunately, Bombay is the
only State where the strictest control
still continues. The hon, Foud Minis-
ter has often said on the floor of this
House that the present food policy of
relaxation of food controls has been
very successful, and that the overall
food positio~ also is very satisfactory.
Under these circumstances, 1 would
appea' to the Government tgp advise
the Bombay State Government
remove the controls on foodgrains,
except in the four big cities of Bom-
bay. Ahmedabad, Sholapur and Poona.
Even if that is not pussible, I would
suggest that at least statutory ration-~
ing should be removed from all the
towns in the rest of the State, ex-
cept these four clties, and wherever
necessary, fair price shops should be
opened. We have often heard the
Prime Minister and the Food Minis-
ter saying thag though they want to
continue the controls of foodgraing at
strategic points, they want to remove
all the irksome features of this con-
trol. Whatever may be the position
with regard to the other States, I
understand that practically all the
irksome features of this control on
foodgrains have been removed, but
unfortunately not in the Bombay
State. In Bombay State, as I stated
a little while ago, the strictest control
still cuntinues., even in small towns.
In the first place, there is even inter-
village ban on the movemuni of fuod-
grains. Statutory rationing is stil¥y
continuing in all the towns havine a
population of 20,000 and nwre. And
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do yvou know, what kind of rice and
wheat we get at these ratinn shups?
'I'ne wheat that we get at these shops
is that red Australian wheat. Those
who have eaten the chapatis made
out of this wheat know that it al-
ways causes disturbance in the
stomach,

Shri Syamandam Sahaya: Serious.

Shri Dabhi: Do you know what
kind vf rice we get at these shops?

Shri Syammandan Sahaya: Third
class,

Shri Dabhi: Recently, we received
at the ration shops rice which takes
double the time normally taken by
the ordinary rice for cooking. More-
over, after this rice is cooked. it
gives such a bad odour......

Mr, Chairman: May I bring to the
nutice of the hon. Member that he is
criticiising certajh things which are
within the exclusive powers of the
State Government, and they are not
here to reply to those points. It will
.bg better to cvonfine the discussion to
the Budget, and its proposals.

Shri Dabhi: My point is that the
pulicy has been laid down by the
Centre, and if good foodstufls are
supplied, then there would be u; cifi-
culty at all. While such foodstulls
are supplied, which are no: gnod, and
at the same time the restrictions are
sp irksome, that evenp one pound of
rice or wheat is not allowed for per-
sonal consumption, then we are put
to a lot of difficulty. So, my request
1o the Government is that anyhow
they should -advise .the Stale Govern-
ments 1o see that these irssome con-
trols are removed. At least some

rice or wheat for personal consumption -

should be allowed to be brought intc
the rationed areas. Tha! was my
only suggestion on this point.

In the Five Year Plan, there is a
chapter on khadi and cottage indus-
tries. The Plan says that khadi and
other village industries have a central
place in the rural economy of the
country. With regard to khadi we
know that a Bill has been brought
forward in this House to levy a cess
on mill-madé cloth with a view to
encourage khadi and other cottage
industries. Also a Kahdi and Village
Industries Board has been established
for the encouragement of khadi. I
am of the opinion that, if the Gov-
crnment really want to encourage
khadi, the first thing they must do is
not to purchase any of their cloth
requirements, -even for the uniforms

.

9 MARCH '1953

General Discussion 1652

of the police and the army except
from khadi so long as tolerably good
khadi is available, without minding.
the cost of it. Otherwise, we are not
going to give real protection to khadi.
From the several indefinite and un-
certain replies which [ have received
on the floor of the House from the
Government, it seems that even
though at present lakhs of yards of
khadi are still lying unsold in the-
country, and lakhs of spinners are
lying idle, Government are .not pur-
chasing any khadi worth the name,
though their requirements may reach
several lakhs of yards. Unless Gov-
ernment themselves set an examnple lo
other people by buying all their re-
quirements in khadi they are not go-
ing to give real help to khadi.

With regard to the village ghani oil
industry also, in the Five Year Plan,
it has been stated that they want to
give as wmuch encouragement to the
ghani oil industry as possible. Not
only that. The Planning Cuommission
has recommended that the Govern-
ment policy should be to restrict the
production of edible oils to the ghani
industry and the non-edible oi's
to the mill industry. I was very
much pleased when I rcad those re-
commendations. But my surprise
was very much more when I read the
other day in the new volume regard-
ing Industria' programme of the Gov-
ernment, that the production of vanas-
pati, which is only an euphemistic:
name for solidified vil, which is far
inferior to fresh oil, and which is
often adulterated, is to rise from
153.000 tons to 300,000 tons at the end
of the Five Year Plan. I do not know

what the rea] policy of the Govern-
ment is.

Lastly, I want to touch one point,
that is, with regard to prohibition. I
did not want to say anything about
it. But, in this House some hon.
Members have said that the Bombay
prohibition policy has failed. I say
tnat that is not a fact. It was stated
in the papers that even the Finance
Minister hinted that the Bombay Gov-
ernment should scrap the prohibition
policy. Anyhow what he said meant
in other words that this pollcy should
be scrapped. I do not know what
prompted the Finance Minister to say
this. ] want to say only one thing.
Under article 47 of the Constitution,
it is enjoined upon the State itself
to bring about prohibition. 1 do not
know if any responsible Member of
the Government or of Parliament can,
50 long ag that article is in our Cons-
titution, say anything against this.
Only one word and I have finished. 1
have no time to show to this House-
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[Shri Dabhi]
ithat this policy has been very suc-
cessful, at least in the Bombay State.
With your permission, I would only
.read one sentence from today’s Hin-
dustan Times. 1 am reading from the
Bombay News Letter, which says:

“A village near Bombay made
history during Holi. Instead of
contenting themselves with colour
and pyrotechnics, villagers com-
pleted dn that day a programme
of constiructive activities they had
launched upon earlier in the year.
It is interesting to 'earn that the
people are Adivasis, who in earlier
years used to forget themselves
during Holi in their liquor. This
year they made rapid progress on
that day in the construction of
three roads through jungles to
link with the main Bombay-Agra
Road.”

I make a present of this to those
who, like my hon. friend Mr, Kharde-
kar, are under the impression- that
prohibition has falled in the Bombay
State.

Shri N, R. Naidu (Rajahmundry):
Last year when the first Budget was
presented to this Parliament, Speaker
after speaker criticised the Budget. All
that criticism was brushed away in one
.statement by the hon. Finance Minister,
namely that it was based .on a diffe-
rent ideology and that the Govern-
‘ment was wedded to a diflerent eco-
nomy and as such, it should not be
viewed in that light. In the other
House while winding up the debate, the
hon. Finance Minister referred to the
same thing and said that this Budget
should be criticised only with referen-
.ce to the Five Year Plan because il
is only an instrument of the Five Year
Plan. A oprimary feature of this
mixed economy is the Five Year Plan.
As this Budget ig only an instrument
of the Five Year Plan. it should only
further the successful implementation
of the Five Year Plan, The question
is this. From this Budget it is clear
1n the minds of the people that this
‘Government jis not inclined tp favour
the common man and thgt its sympa-
thies are more with the business sectors
of our country. If they are interested
in getting the suppurt of the business-
men, capitalists and foreigners for the
:successful implementation of the Plan,
we have nothing to say in the matter.

But if they want public co-operation,
«co-operation from the common man,
from the working people, for the
auccessful implementation of the Five
Year Plan, then this policy will not
produce the necessary psychological

9 MARCH 1953

General Discussion 1654

effect to get that co-operation. After
all, when Mahatma Gandhi took up
the salt tax and electrified the nation
into a revolt against-the former rule,
it was not because he felt that the
salt tax was an unbearable burden on
the people, but because he expected
that this would produce the necessary
psychological effect to canvass fhe
support of the working classes as well
as the middle class peasants. So even
our Fincnee Minister, I feel, has been
hesitating to revive this tax solely
because of that fear., What we have
to impress upon the people is that
this Government is trying to do some-
thing for the common man. The
nearest way of 'approach to the com-
mon man is through the ‘stomach’.
Every day brings in its wake news
of the closing down of factories,
retrenchment in commercial and other
undertakings and eviction of tenants
from agricultural lands. Unemploy-
ment has been highly rampant in all
parts of the country. A; a stage like
this the present Budget does not deal
with this problem., It visualises that
there will be only a five million
increase in unemployment. But
according to an economist of the
British Labour Party, who has been
here doing some research on the siib-
ject, there are 50 million unemployed
people in this country and normally

.the number of unemployed among the

working classes will be about 25
million by the end of flve years. So
the primary object of Guvernment
should be to somehow or other wipe
out this unemployment problem. The
policy of the Government could easily
be seen—that they are not for doing
any good to the lower income groups.
When some of us advised that the
salary of such of those people who are
paid over a thousand rupees should
be reduced, the hon. the Finance
Minister said that it would only give
an increase of Rs. 1/8/- for the lower
paid people, and that was inerely a
distribution of poverty. That is fthe
type wf attitude that the Finance
Minister shows towards the low-paid
and lower income groups. If this is
the attitude that the Government
shows, it will not produce the neces-
sary psychvlogical reaction among the
masses and the masses will think
‘here is a Government which favours
the capltalists more than the common
man’ and as such the necessary co-
operation would not be forthcoming
for the successful implementation of
this Five Year Plan and it would
necessarily be a failure at the end.

After all is said and done, the Five
Year Plan is bound to do some good
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40 this country, provided there is pub-
lic co-operation. That is a feature
admitted even by the Government.

Another important fact about this
national ll’lan lsl that lL is a to see
arty politics playing havoc with some
ﬁf c:;ir developmental works. =T neéd
only refer to the Ramapadasagar and
Nandikonda projects to illustrate my
point. The Nandikonda proiject was
recommended by expert opinion. The
people were very enthusiastic about
it and it does not require as much
money as some nf the other projects,
while the benefits accruing from it
would undoubtedly be great. And
yet during the period of these five
years we will only have further inves-
iigations on thai project, and not an
accomplished project!

Then - take the Ramapadasagar pro-
ject. It wag thanks tgp the machipa-
tions of the Madras Government that
the figures of the Ramapadasagar pro-
ject were bloated up so high as to
scare away the Central Government
from implementing it and ultimately
it stands shelved today while projects
which have been taken up much later
are almost nearing completion.

So in dealing with this, the Gov-
ernment should impress- the people of
India that they are not partial and
then only the people will come out
enthused to give full co-operation.
But things like this would oprove be-
Yond doubt that the Government have
been partial towards certain areas.
Certain States are likely to get "their
things done because the only fortune
they have is that some Ministers hail
from their places. For example, 1
know there was a proposal to build a
bridge over the Godavari in my cons-
tituency at a place called Alamur.
It was started in 1949. and it has only
been just begun even now! Whereas a

bridge over the river Palar very near

the village home of Shri Alagesan is
nearlng completion even though the
water flows in that river only once or
twice in a year. For a perennial
river like Godavari which cuts off a
population of about seven lakhs from
the mainland, a bridge was thought of
and its foundatior was laid by the
then Revenue Minister of the State
and yet what is the result? Even
beginning has only been made $o_ far.

Instances like this clearly prove that
Government are partial with_respect
to certain areas, and so long as This
partiality is there, the result is that
the support of the people will not be
forthcoming: because they will not be
enthused to work.
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Then so far as deficit financing
which La#s been resorted to by our
Finance Minister is concerned, it must
necessarily lead to inflation, and 1n-
flation means high prices, and without
a corresponding rise in the incomes
of the lower income groups it would
only add to the common man’s miseries.
If there are ngo controls at a lime when
there is deflcit financing. it would be
almost impossible for these people to
carry on. Particularly confrols on
merely essential commodities like rice.
wheat’ and millets are not sufficient
You do not just eat rice and be satis-
fied. You must alsp take into consi-
deration such other things which are
absolutely necessary for ordinary
living. There must be pooling of all
these necessaries and there must be
a uniform control. I know, for exam-
ple, a rice-growing man was forced
to sell his paddy at a controlled rate,
while every other commodity. that is
necessary for making food shot up
300 to 400 per cent. at one time. Mere
introduction of control of rice would
not be of help to the people. All
these ~ommodities must be pooled and
uniform controls will have to be ‘in-
troduced when the Government resort
to deficit financing.

Then much is said about prohibition.
I come from a pfovince where prohi-
bition is being enforced to the satis-
faction of the Government, but not to
the satisfaction of any onlooker. You
have merely tv tap at the back of a pro-
hibition officer for getting the necessary
quota of arrack. You can stand in
the street and shour for T and you
get your arrack. That is the way In
which prohibition has been success-
fully working in our Stafé uf Madras!

Another thing about this prohibition
is that first of all, it is an ideal. We
should think of an ideal only after
knowing how to live realistically. You
cannot attempt to run when you do
not know how to walk. We in our
State have pot even been able to stand
with all the crises in our economic
affairs. So, we should think of ideals
like prihibition only when we have
learnt to live.

Shri Nambiar (Mayuram): I would
like to make a submission, Sir, that
in the whole Budget discussion. from
the Communist Group only one Mem-
ber has been called and no other.

Mr. Chairman: 1 think that if
every Group wants one speaker every
day it will not be possible. All that is
possible is being done. I will explain
the position as I understand it. There
are so many independent people, they
also have a legitimate grievance that
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they do not get a chance if the Parties
always insist that they should have
their ‘pound of flesh’ as 1 wou'!d call
it. Then naturally the main trouble is
that there is not enough time to ac-
commodate all.

Shrj-V. P, Nayar (Chirayinkil): But,
Sir, it has been the practice to give a
chance to a speaker from our Group
every day, even in the discussion on
the President's Address.

Mr. Chairman: I do not think I have
been unfair to anybody. I will call
Dr, Sinha, :

Dr. M. M. Das (Burdwan—Reserv-
ed—Sch. Castes): On a point of infoma-
tion, Sir. The other day, the Deputy-
Speaker said to one of our Members,
Ganpati Ram that he was not called
because the Whip of his Party did
not put his name. Now, Sir, I would
iike to know what is the procedure
that is followed here for calling Mem-
bers of the Congress Party, whether it
is taken from the list that has »een
submitted by the Chief Whip of the,
Congress Party or whether it is the
discretion of the Speaker or Chairinan
to call Members of the party whom-
soever he likes.

Mr, Chairman: As I understand it,
it is for the different Parties and
Groups to make suggestions and it is
for the Speaker or Chairman. whoever
it may be for the time being, to
arrange the debate in the House and
I think, in practice, to stick fastidious-
ly to certain rules, in my vpinion, is
not likely to succeed. But, generally
speaking, we have to follow that in
such a way that all sections anu
different views are represented in the
House. 1 think that should be the
correct attitude so far as I can see.
I c¢all Mr, Lingam.

Dr. S. N. Sinha (Saran East) rose—

Mr, Chalrman: I called Dr. Sinha
first but I am sorrv he was not there.
I then called Mr. Lingam.

Dr. 8. N, Binha: I stoud up, Sir.

Mr. Chairman: I have
Mr. Lingam.

Shri N. M. Lingam (Coimbatore): 1
consider it my great good fortune
- that when I should rise to speak the
hon. Finance Minister and the hon.
Minister for Revenue and Expenditure
happen to be here hecause it is not
always that these two are present

now called
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when the Budgei discussion goes on
in this House.
The Budget has been descrived
variously as a ‘Civilian's Budget’, as
a ‘bureaucrat’s Budget’, as an ‘econn-
mist’s Budget' and not a Budget of &
‘humanist, which has in it romance and
* poetry. My own view of the Budget
is that it bears the true imoress of
the personality of the Finance Minis-
ter. The Finance Minister, for all ®
appearances. is prosaic and unassum-
ing. So, also the Budget for all ap-
pearances may look prosaic but it
contains at least as much poetry and
romance: as the Finance Minister
possesses in himself,

Shri Syamnandan Sahaya: Please
repeat it; we did nol hear you pro-
perly.

Shri Tyagi: No, Sir, we have heard
him.

Shri N. M. Lingam: Another reason
for my elation at this hour is that I
was going to confine my iemarks
mainly to the Budget as related to the
financing of the Five Year Plan. Al
the same, I cannot he'p making a
reference ic the portion in the Budget
which has been the subject of much
controversy, namely, the portion relat-
ing to deficit financing. Speakers
have said already that deficit financ-
ing is not a3 new thing; that it is part
of the normal budgetary procedure
when the economy of the country is
sound. From the Budget we see that
the economic life of the country shows
healthy trends. The balance of pay-
ment position has improved, our pro-
duction has improved, prices have
come down and attained a measure
of stability and the food position is
alsv showing signs of improvement.
But, all the same, I do apprehend that
deflcit financing beyond a certain
limit may jeopardise the financing of
the Plan in pursuance of which such
financing has been resorted to. My
apprehension is based on the follow-
ing grounds. In the first place, the’
Finance Minister has taken credit
for the realisation of about 18 crores
of rupees due from Pakistan to India—
I think. it would be safe to assume
that this debt is not realisable in the
forseeable future,

The Finance Minister hag proceed-
ed on the assumption that the States
will play their part in raising the
miogssary revepue for financing the
Five Year Plan. But experience has
shown that-—and the Finance Minister
himself admits it—the States’ efforts
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have not matched their keenness in
this regard. And judging trom Llne
conditions of scarcity, conditions of
unemployment and other near-famine
conditions obtaining in the States and
also, considering the apathy of the
States to raise revenue by levying new
taxes as revealed by the Budgets of
the various States for the year 1953-54,
it looks as if vur hopes of the States
raising the expected finances in fur-
therance of the Five Year Plan are
rather bleak. This is the real cause
for misgivings with regard to the
financing of the Five Year Plan,

With regard tp our own ability itself,
it looks as if it is not going to be well
with the flnances of the Government
of India having regard to the inter-
national conditions. The Special Cor-
respondent of a well-known paper
cables from London, after the presen-
tation of the Budget about the ncgo-
tiations that are now going on bet-
ween the UK. agi the U.S.A regarding
questions like the convertibility and
international trade. This is what he
writes:

“Whatever may ultimately come
out of the Anglo-American econo-
mic talks which are due to begin
today in Washington, there are
indications t(hat expert opinion
here is more and more inclining-
to the view that there*may be no
c¢scape for Britain from further
«levaluation and reduced consump-
tion. This is not only implicit in
much of the discussion that has
very largely occupied and to
which the London Times has been
lately giving space in its correspon-
dence <¢olumns but is brought
out very plainly by two authori-
ties in this fleld whose views have
just been published.”

So, it Jooks as if we are going to
face another devaluation, in spite of
what the Finance Minister hat said
that in the devaluation we have al-
ready done prayaschitta for all our
financial transactions in the pakt. We
do not know. how far this devaluation,
if it comes as experts say it would,
will affect our balance of payments
position. .

Then again, although it is claimed
that the prices have a downward
irend, that they have attained a
Measure of stabilify, still it is too early
'to predict that prices are sufficiently
ilow or stable to warrant deficit financ-
Ing on the scale envisaged in the
Budget. I hope the Finance Minister
Will allay these misgivings, or take
steps to see that the finances are not

llowed to be impaired by these con-
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siderations which obviously were not
in existence when the Budget propo-
sals were being framed.

I now come to the Five Year Plan.
It has been said that the Budget has
been prepared with the background of
the Five Year Plan, and that the
Finance Minister is keen on increasing
the tempo of expenditure on the Flan,
so that it may proceed. according to
schedule. Much has been said agajnstl
the Plan not only in this House but
outside, but the fact remains that the
Plan is the only channel through which
the enthusiasm, the talent and the
resources of the country can be mobi-
lised for the welfare of the nation.
It is clear that in 2 hopelessly under-
developed country like ours, the Five
Year Plan is only the beginning of a
long era of planning, and it is neces-
sary thaf we look as far ahead as
possible, so that we may gear the
whole economic life of the community
to flnancing not only this Plan but
future Plans that are under contem-
plation. The unfortunate position of
an under-developed country is that
while privrities have to be given to
the development of the nation in cer-
tain flelds. the development in other
fields of natlonal life cannot be neglect-
ed. Other aspects of national life also
cry for solution. Every department
of nativnal life has to be attended to.
We have to advance 1n all fields: food
production; industrialisation; uplift of
schedu'ed caStes angi scheduled tribes:
education; health; and so on and so
forth. It is this need to attend to all
aspects of planning in the national
life that to some extent lessens the
value of the Plan. It lessens the
effectiveness of the Plan., The only
way to succeed is. not to be dismayed
by the stupendous problem posed be.
fore us. but to proceed as best as we
can with the imp'ementation of the
Plan. The sine qua non for such
implementation, is, it will be agreed,
that we should create the necessary
atmosphere. the necessary enthusiasm
in the country. There are two ways
of doing this. One is to harness the
manpower resources of the country
by compulsion and the other is to
persuade the people to agree to
voluntary effort to successfully im-
plement the Plan. We have chosen
the line that we should have this Plan
executed by the willing co-operation
of the people, and this can only be
achieved by creating a sense of ur-
gency, a sense of enthusiasm, a
sense of crisis in the country. Not
all the pamphlets, not all the bnik-
lets, not all the propaganda operating
from New Delhi or from the head-
quarters of the States, will enable us
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to rouse the masses to a supreme
endeavour to see the completion of
this Plan. What is necessary is that
we should carry out a pruning and
streamlining of the administration
from top.to bottom. We should avoid
waste and unnecessary expenditure in
every department in the machinery of
Government. Individually, such eco-
nomie may be negligible, but
collectively they will be considerable
and psychologically they will have a
tremendaus effect on the people as
a whole.

Then—it is not for the first time
that this proposal has been put forward
—we cannot afford the luxury of
having these Upper Chambers. The
existence of Part C States is an
anachronism and they should go.
Most of these Part C States are
smaller than talukas, or distriets, and
it ig fantastic that we should have
all the paraphernalia of a full-fledged
legislature, a Lt.-Governor or a Chief
(Eg_mmissioner.

[MR. DepuTY-SPEAKER in the Chair]

We can effect economies in other
fields also. For instance, Government
have launched the formation of the
Andhra State at present. Un-
doubtedly, there is a case for redis--
tribution of the States having regard
to linguistic affinity, administrative
convenience and _economic viability.
It was thought that the Andhra State
would be the easiest to form having
regard to these considerations, but as
we all know. it has confronted the
Government with exceptional and un-
foreseen difficulties. . wish to
impress on this House as we'l as on
the Government that i it is found
as a result of this problem nf creat-
ing an Andhra State that more prob-
lems are going tg be created, it is
better to shelve the question than to
proceed with the formation of the
State itself, With regard to the for-
mation of qther States on a lin-
guistic basis. I would most earnest-
ly plead that the whole  ques-
tion may be put off for another ten
years, so thgt, meanwhile, the freedom
of the country may have been con-
solidated and the Plan would have
been implementgg successfully,

With regard to the implementation
of the Plan itself, I want to narrate
one or two instances of experien
which I had at the district level.
Without drastic changes in the ad-
ministrative machinery, it is impossible
to exerute the Plan at the lower
levels. To me, it appears that plan-
ning should have been cummenced
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from the /bottom upwards. At any
rate there should have ‘been three
tiers: first, the district level; then the
State level: and lastly, the Central
level, Each should have its own
regources. Unless there is devo'ution
of power to the village., to the dis-
trict,. etc. with attendant resources.
it is impossible to direct the imple-
mentation of the Plan from the Cen-
tre. Government have, in the Pla:;.
suggested some changes In the aami-
nistrative machinery to implement
the Plan. They have *irmed what
are called planning boards in the
districts. but from my experience of
the working of these planning boards
I find that they serve no useful pur-
pose. They have neither the initiative
nor the power to do anything in fur-
therance of the Plan.

In my own district, there are one or
two hydel schemes, but however much
I try to rouse the people to co-operate
with the implementation of the
schemes, all my efforts fall flat, be-
cause they simply do not know what cn
earth they have to do with the hydel
schemes. There are the engineers;
there are thousands of labourers
working; and theer are the resources
of the Government. Similarly. I
cannot expect an individual in U.P.
to enthuse over the irrigation project
in Tungabadhra. Such being the
case, unless the Plan is worked “so
comprehensively as to affect the lives
of the people in Indig as a whole, it
will not enthuse the public, or generate
co-operation from them. The reason
for the apathy and indifference of the
people is that they do not feel that the
Plan affects their daily lives. In this
connection I would lay more emphasis
on the community projects aspect of
the plan to begin with, as it afects
the day-to-day life of the peuvple. If
the emphasis shifts to the villages, if
the community project portion of the
Plan is given added impetus, public
co-operation will be forthcoming for
the entire Plan.

I have to say a great deal mure
about the Budget, but the time at my
disposal is so short that it will not
be dposslble to do justice to it. As I
said, the need of the hour is consolida-
tion vf power. organisation and co-
ordination of the will of the people of
India and to the extent the Budget
does not béar impress of this urgency,
I must say the Budget is defective.
The Finance Minister has sald in the
concluding portion of . his Budget
speech:

"It requires as much of inspir-
ed, informed and understanding
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leadership as a sense of disgipline,
a co-operative attitude and a
spirit of sacrifice In the interest of
the common good on the partof
the community.”

This is the crux of the whole matter.
The spirit of sacrifice is nowhere tu
be seen in the Budget. Unless _the
spirit of sacrifice is introduced and
practised throughout the country on
a national scale, I am afraid the
successtul implementation of the
Plan cannot be achieved.

st dto gAc TN (TEgT—
ra——argfar wfrat) @ s o
97 Y Y FE ST A gATR AFAT F
I} F q7w w9 Sy N fad &
offq ¥7 sme ¥ gw S & feo
I $% 19 B 1@ § a8 I¥%3 faarr §,
et gfec Fadf @Y 7gr &1 gw &l
Fr 7% & ot fragefesy (represent-
atives) & &g AT ST AR FAT § |
gar Fifgs ga@ & av § FAr Ax
Fiua d §2 A8 fFard 1 W agT ¥
faw am fa § o4 fr feaafafedY faw
(Disability Bill) ar= firar & 3= ota
gH AT AFY IO ¥ AR T A §S
qqTE FA &, T3 W FQA AT A
TS A §F TaA® X FT a7 foar ar
g1 Amg 7 zfoq svme & o
B ArE soiEw W Sft svge 9
I9 gAY Ags A 7 wgr a1 fF Ag
7 AFO A & WA § srfaarg
adt g wifegd | & wgav g fr e
&y 9w A Ao g fe fead g9
FAAPHCE IR TN FT AT H & | Bfir
T W 934 fog B AT FEA E N gAY
afrat sgr o § | WA gH
Hgal ¥ F®T W FAT F AT §
IYTSTe HETT N ¢ FEX T A S
1 fr fore wsafa@) (community) #
¥ g g I afy ft S Am A
BaATgA HT § | A A1 AW A AT
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fear £ 3fewr ag srwe 7 A w@T ) W
™ & fou yramw e § | Afww o
¥ FTHT & TATHZ FATETH ¥ EAFT
FATYT AT EIE | FITEH Ao g ar
75 § fF aw s ¥ faere gy 1 T
WAME qew 7 gurdy s
AUFE | GATC AT F9T VAT AT(ET
TJAFARATT AN ET @I 7 AT HY
Famr AgaT g 5 o 2w F Sk &
waanm g, ferg 3, A s 7 W gsrga
A gE g1 W F A & mEAAT A
% @t gargd qar FT & E | IEA
FFa¢ 7o (backward class) #1T
fergg~z zrza= (scheduled tribes)
FEW FI § | T57€ Fo17 & foq gamga
AdY Z 3feq A a ot ga A e faar
T § 1 H e AdY FgeET Tga |
e w7 a% 930 F AT § AT
FATLr ot e A guvat, A EH BT
fggait & armdr #1 ot adY faemn
A% a% g% AGT A | gW AW R 7
MO AR I FRWAGETEF TR
IR & | §F I AF a@ qed g,
#1¢ wfee am area § 1 SfF @
gl § fF wgi % argal &1 WA g
ITFT AR FT T A fwwr E
OF §FqE TG FHIAT TAGT TG E )
g ﬂﬁfﬂﬁ %o To §, Tro THo
o & dfwm 39 &1 FwE Faw fgg
NEmmg, amadgfs
forat ave) a<g § IT & oTfer & Shr
FTH T GHA § FL A4 FC THY o
@ awRT § 5 a%9 o § Sfew ot
o Y g Ta¥ A% & forg gara dvae
FHTXT &7 & AFT V@7 qrfgg 1+
wiE & grq & qre § | wg forw awg
Fapr w AT qaeir § 1wt A
qfedi ¥ @M g1 Jwas AT I T
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[ st Yo gro TrIIW ]

&1 smises  (confidence) & 7
I ATAF E IS ATET G 1 TH
ad & fou gt 1 vz sen sfewx
WE A @TE fFaiT 3¢ IR @Al
Frar A gfer AgE g W &
srew fafaee d ) wmagAiFar A
=y €Y § | ag 597 agrEr (South
Africa) & i & ax § T=Y
F1 dArmmmg gt d g
UF TT § IT 6§37 swrer A
ZET $BA| &1 IRGLT ST E | &g ALY
sRFT & for DX F, o smr w0
gairaws o (refugees) #1
aare aq | 97 F foo s w190
7@ & few gu gardi a6t ¥ <F
TT &, TATL 9 AFTT A4Y, A4 7Y,
gart fon §2ww (sanitation) =&
&, A 5 O F g A e Tw
(representation) Y § 7 g
EHT quTeT & foq w1 £ 74 &) @0
g, #xt gfrerd qifsdr  (uniform
policy) =& &1 fogpim ®
[ faw @, A0 TFd 7 I9 w1
frw¥s (preference) feur s g,
affr gm WY gAY ast ¥ qeanR
¥ 93 zo Zgw & faslm dAw
agr femr st | gw WY AT ey w7
zr fasar wifge 1 g7 = w1
FATRER & ¥ wifgg 1 gw Fwi A
B AT A=yt §, g aw W farrear A
Iy Sfew gardy go aft 75 v
a8 gE | ImafEr N aw FQ@
gratmiArad s E ) sfew g
qre 97 aff €, gt am ot adf &
iy gardy afew feafs v aff &
a7 gart foq I @ aff wT R &)
gt forg #1€ srfrar (provision) &
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fear smar | gw wma & fr gw oy
¥ Frraad dqaw  (compulsory
education) T =fye |

% FY GTIFT T U TR A E |
798 9f7 ad {4 FQ TEd F1 qFAE D
Wré | A TTar § gua a7 @re
3 #1985 & THo To g7 § fF W
Y FY @ E | 98 A AT & 1 7T AR
T sfEd Fi s Sf9T & I fY
w1ew gn fw g e § &% &=, 9w i
X 918 oo #Y w2dr § | o\ g
ST FTA ¥ A FT A4S AL BN
1T & aw qroAr wifge 1 ad
T ETAFHIAG, AT F AT qF &
& ¥r Fifgw) & 74 swar fF IR
IR qUET a9 Fiq FfEF T AR "
AIB F FAFT S0, 90 FUT HT AFAA
N AGT | AT qTEE TS A AFS 9
®E | AwgT AT gaL st § aw
qZAE | AT TATHT G AFA FT
T & | AT GHIC AIUSE, THTA AT
FTARE § S #Y feafy agg aww §
37 & fou w1 =8 a@ ¥ FH AN Y
W@ & g % SR A A Ak
ot & foq g dw s adi gar
g1

# oF A1 a@ qq A g
T AT w A ¥ BHT F § avr
fae St war 91 | Hfew o figegaeit
* |1 7 g9 g ff A N g
w1 foe gawar & 7 99 A grow aga
ww § | wafe & TaARe ®) qaEr-
wrgar § fF oY aF 72 arewe & o
fafrezy & wg oY a2 xg ohif & W
o §, arfewt & §, garf swgrsi 7 gua
# AT <Y ot e e o o N €
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oft T i FHQT 797 97 | T AT-
g7 # 74 | TgH ¥F aF Ao o U
aifFaT Mg & 1 A A g A
I 3T a5 S Ay T £ '
FT, TETH ¥ F4T THAE & a1 I B TG
31 AW ZYAT | A A FAWE T §,
dwgy 3 § AT a0E A T &
for g %&Y #a & | Telo &, areuq
warRy, ug FgaT wwar § fwoq| A
dyr wrew AT & fF ouwg 1w U
7 &, TeTE U E |

Tie Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
This is temporary. Ram Rajya will
come later.

7 P.M.

st fogAe YWMWM AW W &
fou 81 g@ AW TTATE | TH W
F ot vF wEE AW T wga w1 gy
1T TTAT A4T 47 FF 9@ qOEr w@r
g7 | 8 49 T AW 7 A7 Y 1 Q@
3 g W we T AT AL WA
Zw @ sq9ew  ( opposition )
# fraw FWE A AT F a3 |
g oWt & a1 wgr war § i faorma A
Frstrar & FEN #1 awearg frdt €
AT I7 F T TAARE AT TS &
TUT ggt AT AB W IS F S
¥ A A FAE, wRITAAE ?

dfgn s T wEw ()
FNIF A S FY i W qearg et
&, wa % et & 1

st o garo THIN ;I AT A
%, 78 & g9 (session) ® FAWTIN
(allowance) fawar & 1 strows A
%9 g% ¥gd & 99 ¥ fwasswdien
(misunderstanding) & & 1
LA |, AFE & A A, FHAT F I
¥, 9 $o g I FEY & IF X A4S
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78t grar € | Ty wgT Y, F A ¥
srdar war § fF ag 9w gAr Wl
FIR T FT A a1 Sy &
¥ g7 73q qrfewrdz ¥ qyea g, dvvd
FER  FHAT F FTH 31T &I &, 48
weter fod wae o #1§ 1 3y T
T i § qd §, S ag foredt
g, o I aff @ wfgd | ade
% ford see¥a (application) 27 Y
strae oy st &y fadey, fee gal
T | dxad o 1 & e,
dr firgges zrew ®y fadnft ok T
BT A | 4g T A @r §? A @S
% 2 | FATAN & TATS A Arfym
AT E1 AGT g1aT a9 a6 QW A FOq
3w Al 1 w1 ug EAR wRfR
(Communist) w§ 43 & 1 &zwrarx
Farg ! gu S & arw o A o,
at g7 It A g 6 5o, s, W
¥R | A g A A F
AT & FgAn AR § o ady grow
at ag fa a+ Ao § fr ww wgfaee
&Y W | & & adi wmgar, g o
srsfears (ideas) € @ # g
at ant oft wmed & fr Smady #1 aafa
gt wifgd, Qar € g we g1
1 FT4 7 AT AV EH FHT AWGLE |
Q€ WD A 0§ ged

. AW A[AY |

St flo QAo TWWW: TS
orft & @ A & o e A
s agm w1 wTHeT B frmar Ay
g

@ " A T e e e ®
qRTATFS 2 X |

Fqeaw WRRa : Al AT, anft
QY fgsre g
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ot o gAo TS ¢ At A,
giw feqe Ofiq | 1A aga go w4
L€ & R I CIlE i D
(suggestions) #3% A § |

4 q wfr fagges v & R W,
9 3 gaw f5d §, wom ¥ IR A,
I7 A qfYF god § IR F o™
ot § o7 X Iwe o Tfgd 1 fe
ot wiwe § o 9 fges s wr e
aifgd | ©% d%e fafwedy (separate
Ministry) T srgal #Y 34T 7fgd 1
I 7% 7g 7 fafaedy adf aqdf, 5
fr feggalr fafresz a gart stv wga
T T4, a7 aF AF A 1 XA 07
feggelra #t fafaedt av mh & a7 &
oF foreqee sz w1 93z fafree g
I ¥ AR AT T AR W AN
[T 3 W[

Q& wEA greg @ A1 AT AEq
aq g

=t o gro YW ;. ¥fFw I
IV N A e il
(Communications Minister) a=.
fear € 1 @t I < fafreet qEemm
wRIgF QA agar & H, 3w
& AT ®T wq1 AR GAVE ? A AT
¥T ZAIR I 99 A AT 9 e
w1 Aft? woitaT Tror A &L AR gER
q¥ fedh fafret o= ST Y I F 7%
faar | ag Fwidr wqr wA, I A goq
feqrede 2 fear | wg 3o w71 war w0 7
wg AN FBIA FT KOS § | § @A g
frfmggre sed ar & oF o=
faforedt a7 st forer & gw &t g o
TAMAIHE AT ST g¥, ITH U
oy &%, A FY feggelt fafaee 7 72
& qy fafree ft @ wrfegd
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for s & aed o @ vy & 5
™ # S uz (legal aid) faedt
w(fgd | W 17 7 gA Al F 57 0F
fevRdz = £ a7 fas feges s
§ A/ Qar qfgq | swafesr § w4,
T A& o fraar @ @ wr &)

UF IO F A9 F IE AR
qq HCAT AGA( g | H FIRATCH 40
g7 | FZEAIIM &I AT FERGAT
¥ ey aga faz g § gy AR
&Y & 1 1 7w gar fecdt g fafa-
¥ (Deputy Home Minister)
fro AR AET 7 Ua foee WA E, IF
T ga & frqar fzar g, =@ ¢ 7 fag
W eafrad g WA H ¥eg dR
Forg e 7 132 (non-gazetted)
# oo wifwad fargges wre & 1 38
ar fggeaam 7 &1 A R IW
FAF F1 A ¢ fF FgF T 9@
WM 9T A qEd gAR ARECE | A
AT FY AZ ATAT FEAE FF A0FE
T A1l & fod 3% & F T gar
T A, fedg § o Fordaa 1 qae
g ag gw Wl Fy A ), wam AT
FF9E FOTT F AM A AL M I A
@ fod I &)

¥q IIreqe AT, A QA e A &Y
qQF AT AT ATT HY FEAT AGATE, H
FaQ ad g Fg fow § g W LA QY
F qar A4} AT g | IqTeA e, §
anfY Sreq F AT av &Y A A LA §
& g Sl w1 AR Fooga, -
farqe (reservation scholarships)
afY fredY & 1wt Y e @18 Ay
IR AE

wt Wty gaew A gm0
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A fto gAo TIWHIN : AT & &4
¥ =& grm, 3fF Q) g de AEenm
wrsfiT F &1 gw aY frelt & g i @,
w 7 arsfeqdegfizc ¥ dard s am
st w7 e g W@ & R W &) @
g, Mremardt 8 781 § 5% ¥ o 7 g
Fgi a® MEAY | IJgTewE wERG A7,
T g wg & oo femgemw A
agal & fed ) wid 47 ) Fw ¥ w0
SiefieTer F 9 7 g sl & ok
g ag agt M s F et =fed g
A AR 1wl § A IR g fr g
srew fafreez dfeq ot S@r sragear A
Fea f srgdi & fod W w3 ) ol
Fo Zrm, 78 O T F7 wor A By
TT I =TT I wgAT W ArArdy § WA
SN FY FroT FT AW FT H STTE |
ar 3% &1 o F v wrfed, ag F
AT ¥ STIAT F7AT SEATE 1 A A
ot 7w fFyr, Tt AT 7 w9
feir, @0 #vo Trar 7 Fw fawT, A
FT9 AT SIET |

A 5g A §7 qH FEAT AL, F 3wl
i e aga ¥+ & | N FF AT
T2 § Ird1z d fr 9w 91 o AwR
FY Fifarr G | gTT @Y AT, wOTewe
w3y, wrg & W go g4 vy faar §
T & fod sr Ay emar 2T E ) e
% awe § 7gTi ¥ w3 T ¥ ok 2w
WEa 7 A A e v P §

W A § 1wyt (rationing)

wX & dgr Tt e grew T, T
HF 7Y A77E AAr wrfgd, avsE ®
fod, wgdi & fod N gz =11 o
B wHT Fr ) 7Y A IW A q@E
8 &7 e HTAFIT AT AT
AHIT gater «d) 9aran ar gw @
T At & faers  smere dw
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# ISEY T 1 %% AT FY T JWAr
afd | & Wt § ad aear g
3w w8 Fia ® fizg ghort a¥ w1
F 37 & qeq d o frge
3% adf e s weer ww Al
TS | AT FY ET 1y FAT AR |

Mr, Deputy-Speaker: We have spent
away a lot of time on other business.
Therefore, let us sit till 7-30.

Shri V. P, Nayar: When I rise to
speak a few word¢ on this jugglery
of figures which we are obliged to call
a Budget. I am reminded of the
several instances of passive obedience
and non-resistance which our Cong-
tesg friends in this House have Te-
peatedly shown to every sort uf ill-
concelved, ill-planned and ill-timed
measures, brought before us by this
Government. This Government’s rule
has driven the peoble from distress
to misery and now from misery to
despair. At this time the ¥Finance
Minister comes before us and in
a very elegantly-worded Budget speech,
tells us that here in this country -we
kave got industrial prosperity, here in
this country we have plenty! But
what the Finance Minister has
atlempted to do is just to cover up the
diseased economy, the crumbling eco-
nomy of this country with the cloak
of elegant words and, if I may say so0,
embroidered with certain flgureg the
nature of which or the origin of which
we do not know. ‘The majority in
this House, as we have seen, hate
always been very complacent;’ and
systematical'y so, except perhaps in
their patter of -platitudes: and in
throwing in their cantankerous vitupe-
ration on this side; in both of which,
of course, they have done justice to
themselves.

But in_spite of all that you will
find that'in regard ‘to this ' Budget,
which we all know for what it s
worth, several adjectives have  been
found out. Some have gaid it Is -
“cautious Budget”; others have said it
ifs a "“common man's Budget”. And
I heard in the Upper House a Congreis
leader describing.this-,._b et ag, &
“shock-proof” Budget. t was a
shocking Budget to me, to some of
us. I underline the word “shogking”.
I hava no hesitation to call - this
“honey-moon”- Budgg. a make-believe
Budget, a bankrupt Budget, an inflater
Budget. I should even go to the ex-
tent of saying that this is a “parasi-
tic” Budget. -I say it.is = pardsi
Budget because this Guvernment is
drawing on the life blood of the
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[Shri V. P. Nayar]

people to make money. I will prove -
thls with figures. .

Ever since this Government was
saddled in power, you find that the
direct taxation. the taxation of the
rich is going down and correspon-
dingly there is an increase in.indirent
taxation of the poor. If the House
is interested, I shall give some
figures, In 1047-48—Congress Mem-
bers please note—direct taxation was
44'1 per cent. in 1048-49, it was 43
per cent.; in 1949-50, 37 per cent. in
1850-51, 352 per cent.; in 1951-52, 292
per cent.; in 1952-53, 30'4 per cent. In
the current year according to my cal-
culations, it is only 28'3 per cent.
Such is the proportion of direct
taxation on the tax revenue of our
State and that is why I said that the
Government is sucking more momey
from the poor people from their blood.
I do not find any expression which
would suit thie Budget other than
calling it a pawnsitic Budget,

The Minister of Rehabilitation
(Shri A. P, Jaln): What are the cor-
responding figures for the U.SS.R.?

Shri V. P. Nayar: You please go to
US.SR. and find out. We are dis-
cussing the Indian Budget. My hon.
friend, if there is to be an exodus of
refugees from India to U.S.S.R., can
claim T.A. and go to TUSSR.. to
collect these statistics. Let him wait
till then.

What is the real positjion of the
country, I ask the hon. Minister there
whp is in charge? I do not find Mr.
C. D. Deshmukh. We have heard in
this House, the hoo. lady Ministers in
charge of Health—1 should say of
Diseases, because we have more
people with diseases than hea'thy
people—they have repeatedly told us
tha& around us ip Indig live Aflve
millions of people breathing death,
with  tuberculosis, in fact,K blowing
death into your own nostrils too.
They have repeatedly told us that in
this India that is, Bharat, we have
cancer on the iocrease, we have
typhoid on the increase, we have
malaria which kills milliong of

Dr. M. M. Das;: What s
Typhus is tound in Africa,

Shrl V. P, Nayar: I think, I said
typhoid— a doctor without practize
and a lawyer with practice will make
no difference in medicine.

1 was saying that this is the actual
position of the country. Day after
day, the ‘hon, the lady Ministers tell

typhus?
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us that ‘every disease, known and
unknown, is on the increase. My
friend the hon. Dr. P S§. Deshmukh
told us the other day that it is so
not only in the case of human beings,
but also for our cattle—about 30 per
cent. of them are suffering from
taberculosis. That is the real posi-
tion. I ask, are these not the indices
of our prosperity? Are we not 1o
judge the prosperity of India from the
diseases which are so rampant in this
country? What is the answer which
they give or can give? I was surpris-
ed that the Finance Minister, with the
very elegant phraseology—as elegant
perhaps as his sartorial get-up—has
not had a single word about these
figures in his speech. According to
him, we do not seem to have diseases
at all! I say it is an insuperable
aversion vn the part of the Finance
Minister to facts and figures revealing
the misery of the people. He has
conveniently forgotten the facts which
are against him.

During the discussion in the

Upper House......

Mr. Deputy-Speaker: The convention
is not to discuss any speeches made
there because one hon, Membher
might say it is wrong and so on.
Therefore, as far as possible, this
reference should be avoided.

Shri V. P. Nayar: 1 am not clis-
cussing the speech of an ardinary
hon. Member, but unfortunately I
happened to read Dr. Deshmukh’s
cpeech in the Library. This speech js
made availai.e to us and I want to
discuss vnly one aspect which he
has touched.

iMr. Devutv-Speaker: A Minister's
statement in the other House can be
referred to but with respect o the
speeches of individual Members, it is
better to avoid them as far as oossi-
ble,

Shri V. P. Nayar: I mean to draw
attention only to the point put for-
ward by Dr. Deshmukh the Minister
of Agricu'ture, in defence af Mr. C

D. Deshmukh, the Finance Minis-
ter. In the discussion in the
Upper House, Dr. Desh-

mukh told the House that what our
comrade Shri Bhupesh Gupta snid
about the declining productivity of
the soil of India is not true tn facts
and that he has flgures to disprove
Mr. Bhupesh Gupta's assertion. He
went to the extent of sayinz that his
Indian Council of Agricultural Re-
search has done extensive work on
this matter and come to the conclu-
sion that there 1s only a progressive
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upward tendency in the case nf agri-
cultural produce and there is no
decline at all in the matter of food
crops. I suppose he wil! agree with
me when I say that he did say all
these.

The Minister of Agriculture (Dr.
P. S, Deshmukh): What I said was
this. So far as the cash croos are
concerned, there has been considerable
improvement. So far as the iood
ciops are concerned, there is neither
censistent  increase nor  consistent
deerease,

Shri V., P, Nayar: 1 have undersicod
him in that manner and I will contra-
dict him with flgures which his
chief has given us in this [Iouse,
Dr. P. 8. Deshmukh must first accli-
matise himself with the figures in his
Ministry, unless he is particularly
keen un reaping a harvest of para-
doxes. Let us not look gt pre-lnde-
pendent days’ figures. We shall lake
post-Independent figures, “Independ-
ent” within quotation, of course, In
1947-48, the per acre yiel!d of rice was
739 lbs. In 1948-49 it was 698 lbs,
in 1949-50, i{ was 638 lbs., in 1950-51,
it was 598 lbs and in 1951-32 it was
632 lbs. This was given in answer
to a question by Mr. K. K. Basu—
page 359 of the debtiles. If Dr.
Deshmukh has got these......

Dr. P, S, Deshmukh: I have all
these figures. I can aquote them by
heart. There is no contradiction bet-
ween the two statements: What the
conclusions arrived at by the Indian
Council of Agricultural Research were
the tendencies so far as production
were concerned and not merely every
vear's filgures. There are many con-
siderations, that are involved in work-
ing out the tendencies. There are
scarcities in certain areas, there are
floods and so on. The tendency c&n-
not be reconciled with these figures
which are purely arithmetical. My
friend is quite wrong in comparing
the two,

Shr: V. P, Nayar: I am glad that
Dr Deshmukh says he has a heart
and in it flgures tuvo. That is precisely
why I said that Dr. Deshmukh, as
Minister of* Agriculture, should acclia
matise himself first with figures, This
is what Kidwai Saheb has given us
and I, for one, always think that a
decline from 739 1lbs. per acre in
1947-48 {0 632 lbs, per acre in 1951-52
is a definite decline in the productivity
of one acre of land. It is simple
arithmetic. That is how I understand
it. If arithmetic has any value, that
is the only possible construction
which you can have on these reveal-
ing figures.
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Dr, P. S. Deshmukh: That is not
correct construction,

Mr. Deputy-Speaker: The hon. Minis-
ter can speak later, and reply, if he
has not spoken already.

, Dr, P, §, Deshmukh: I have not so
ar.

Shri V. P, Nayar: Similar is the case
of wheat as well. The figures given
by the hon. Minister of Food and
Agriculture, Mr. Rafi Ahmad Kidwal
are such that I was almost wunder-
struck. when I read in the rejort of
the debates, in the Council, how the
Minister of Agriculture could muster
el:? much of effrontery to tell the

ouse......

Mr. Deputy-Speaker: Why should
the hon. Member use such language
as that? The hon. Mipister will
explain later, whatever is necessary.

t us come to conclusions,

Shri V. P. Nayar: Unforfunately, I
have studied only the use of very apt
words. I confess that I was a!most
surprised, but let us leave it tn Dr.
Deshmukh to answer them at a later
stage.

Similarly Dr. Deshmukh has put
forward another novel theory. I al-
ways thought, having heard him in
this House for some time, that he
will have a particular argument, and
to put forward that argument, he will
have some facts and figures, but here
1s a case where Dr, Deshmukh repu-
diated the remark made by Mr. Bhu-
pesh Gupta, only by saying that there
Is some apprehension that the area
under culuvauon i iudia is Rgoing
down. I ask Dr. Panjab rao Desh-
mukh, through you, Sir, the question
whether we are not having vast
areas, hundreds of _thousands of
square miles as famine-stricken areas”
Are famine-stricken areas to be taken
as an index of growing =area of
agricultural land? Do we not have
famine areas in Rayalaseema, in
Rajasthan, in almost g half of Maha-
rashtra, in Sunderbans and in almost
cvery State now?

Dr. P. 8, Deshmukh: I think the
flgures quoted by my hon. {friend
from my speech do not refer to 1932.
I think they refer to previous years.
1949-50 and 1950-51.

Shri V. P. Nayar: I thought that
the hon. Minister was closely follow-
ing me. I have passed on from
figures to famine already and his
interjection is very late now,

There seems to be an encroachmen:
of deserts, which has been admitted
in this House, and I think, if my
memury Is correct we have not on!w
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had experts for human birth control
but we have alsp_ had_ some foreign
experts, for the birth confrol of these
deserts; and we have got down some
foreign experts! Are these pot facts
upon which one can legitimately con-
clude that here in India, the area
under cultivation is going down? Is
it the proposition of the han. Minister
that increase in famine areas by hun-
dreds of thousands of square miles
and the encroachment of deserts, are
something which suggest an increase
in agricultura! area?

I want to confront Dr. Deshmukh with
another statement that he himse|f made
at Calcutta—sometime back, not very,
very long ago—on September 18th of
last year,

Pandit Thakur Das Bhargava: May
I ask the hon. Member whether he
means to say that the famine areas
are increasing year by year?

Shri V. P. Nayar: Certainly, yes,
most certainly, yes. What doubt is
there?

Pandit Thakur Das Bhargava: Cer-
tainly not. Every year, there Is
famine in the land in some part of the
country or other. Only two years
ago. in our district. there was famine.
much more extensive than it is now.
There are many areas where famines
do not persist.

8hri V. P. Nayar: These are al
facts...... h sat

Mr. Deputy-Speaker: Let the hon.
Member continue, and explain to hon.
Members his position.

Shri V. P. Nayar: The hon. Pandit
Thakur Dag Bhargava must know, Sir,
that last year we had a terrible
famine inr Rayalaseema, while this
year, we hear of so many other
famines in other parts too. But let
us not digress on that.

Dr. Dgshmukh suggested a ‘famine
rode amendment’ in hig speech at
Caleutta. This is what he said:

“As a matter of fact, they did
not know where to stare food-
grains, but the crux of the problem
lay in the fact that people had n~
purchasing power. Unemploy-
ment among agricultural labourers
was chronic.”

I sunnnge that under the new thesis
of Dr. Deshmukh, this chronic unem-
ployment amongst agricultutal Iabour-
ers-is also an index of increasing
agricultural area. Otherwise I do no*
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find how agricullural land in India

could show any improvement,

Dr. P. 8. Deshmukh: Very iTogical
inferences. '

An, Hon. Member: That is his
habit.

Dr. M, M, Das: That is their prerc-
gative,

Shri V. P, Nayar: Reason and logic
are too difficult for those uncalled for
commentators to digest, Sir. I suppose
that Dr, Deshmukh is not a doctor of
logic.

Dr. P. 8. Deshmukh: I happen to be
one,

Mr. Deputy-Speaker: If the Hon.
Member goes on answering these
things, his time would be cut. Let
him go on in his own way.

Shri V. P Nayar: I said that this
Budget is parasitic, because you find
that the money is realised by means
of indirect taxation,

Dr, M. M. Das: But who is the
parasite?

Shri V. P. Nayar: I wi'l tell you
who it is, and the doctor will find it

- then, if he does not know it already.

by his own efforts. On page 31 of
the Explanatory Memorandum, there
is a figure of Rs, T4;91 crores, which
is to be paid as interest this year, on
loans. I am not against all loans,
but certainly when a colossal loan is
taken, and when that loan ig entruast-
ed to a Government to be frittered
awav by an administration, corroded
v corruption, venality, and graft, I
am certainly against it. That is the
reason why we are against such loans.
[t is not merely because Government
have taken a loan that we are against
it, but because every one of the loans
which they have go*. has been fritter-
ed away by this administration. For
the follies of your predecessors, for
the lnans accumulated by your impe-
rialist predecessor, you are going to
repay now—but from what source?—
by faxing the poor, by indirectly taxing
the poor. and such taxing meets
about 37.5 per cent. of the expenses
barring the expenses for defence
That is the real position. In that
case, I want to point out to the House.
nn~ varticular instance of an in-
famous loan, the most obnoxious loan,
which is called the American wheat
‘oan. It is not a loan, it is a noo-ce
round the neck of Indians, and I will
presently show. that at & time when
in the United States of America,
wheat was avallable at 75 to 8%



1&79' General Budget—

doliars a ton for the best variety
and when our peripatetic Prime
Minister made frantic appeals in the
U. S. svil, that they should come and
help us with wheat loans, the U. S.
Government sold us at 105 dollars
per ton. You will also find that at a
time when the U, S, public debts
figure was......

The Parliamentary Secretary to the
Ministen of Finance (Shri B. R.
Bhagat): Where is this market infor-
mation from?

Shri V, P. Nayar: If my hon. triend
is interested, I shall give it imme-
diately. It is published on page 17
of the U.S. Congressional Records, HR
3017.

Shri B. R. Bhagat: What quality of
wheat? .

Shri V. P, Nayar: The enthusiastic
Parliamentary Secretary to the hon.
" Finance Minister may wait for some
time, and I shall send him all the
figures and their sources also. I
think I will bear to take some pains
to impruve his equipment.

This infamous wheat loan, I may
say, was offered to India with an air
of unpremeditated, spontaneous ges-
ture of Yankce generosity, but in
reality it was not so. It was a means
of making more money. ‘If you go
through the U.S. papers of those
days, you will find that at a time
when the United States of America
could afford to feed her pigs and
cattle, with ten million tons of wheat,
of the best quality, and when there
was, according to admissions by the
U.S. officials in the House of Represen-
tatives and elsewhere, an uncommitted
surplus of ten million tons of wheat,
when Indig made this desperate
appeal, they were dickering with the
whole question, dilly-dallying it and
then they deliberately delayed it. It
Was not until seven months after the
original demand was made, that the
loan was sanctivned, with all that
unpremeditated gesture of Yankee
generosity, as I said g little ear!ﬁr.
For this loan, which we never wanted
at such fantastic rates, th: original
shipping rates were fixed at ten
dollars a ton, from America to, India,
on the condition—and I weauld very
Mmuch like to be cuntradicted, if Lam
wrong—that half at least o¢ the gnusn-
tity of the two million tons of food-
gra{gé supplied to India must be trans-
borted or shipped by U.S. :hipping
Bgencies At that time, U.8. shipping
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agencies had a monopuly of Indo-U.S.
shipping. And we find that out of the
iwo million {ops, about 1:80 million
tons or so went to the United States
ultimately. To pursue their policy uof
spontuneous generosity about which
Truman himselt extolled at length,
we find that the freight rate was
raised at the eleventh hour from 10 to
25 dollars, which cost our people
about 20 to 25 million American
dollars. I may not be very correct in
ihig flgure, but it is anyway not less
than 25 million dollars. This is the
infamous wheat loan about which
gramophone records of praises are
played from the top to the bottom
without shame. Now we have to re-
pay that loan, and a sum of about
Rs, 226 lakhs will have to be paid as
interest. Such was the abominable
wheat loan. I ghall leave the wheat
loan at that. (Interruption.) Do not
worry. My Party has some time.

Mr, Deputy-Speaker: I am afraid,
the hon, Member must conclude in
a minute. I have already given 20
minutes to the hon. Member.

Shri V, P, Nayar: Can I not continue
tomorrow? You give me flve minutes
muore,

Mr, Deputy-Speaker: I have already
given 20 minutes,

‘s!'

Shri V. P, Nayar: From those 20
minutes, Dr. Panjab rao Deshmukh
took flve minutes, and Pandit Thakur
Das Bhargava two minutes. The
Finance Minister has told .us that we
are in a wonderland of industrial
prosperity. I cannot use words which
are as elegant as that, but the figures
show that what he has stated, if I may
put it in very simple language, 1s
absolute bunk., Here is the record.

On page five of the journal, Industry
and Trade—January 1853 volume—
there is a reference to the present con-
dition of several industries. Thirty-four
industries are mentioned, out of
which 17 are on definite decline. Two
are stationary. Still, the Finance
Minister comes before us and says, we
are having iIndustrial prosperity! I
wish to make a point very clear.
This will convince the House that to
call this as industrial prosperity is
fantastic nonsense. Take the case of
textiles. They say 4.800 million yards
were produced in 1952-53. The ave-
rage per capita availability of cloth
was over 167 yards. Even then you
may remember that the Indlans were
called by outsiders as half naked
people. Today, it is only.9:7 yards.
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So we are three-fourths naked mnow.
Perhaps thie Financde Minister will
come before us as the exponent of the
cult of nudism in order to justify the
export of cloth and thus favour the
gentlemen of the bourgeoisie to which
he has had life long friendship. This
is the type of industrial progress
which we have and yet we are told,
that here we have all progress! We
have production of umpteen industries
going up; Well and good. We have
umpteen plus one industries iallng
down also. That, the Finance Muuster
pretends, not to have seen, and he

has not got anything to say about it. -

It is absolutely foolish for anybody to
think of industrial progress without
tackling the question of the establish-
ment of key industries and bettering
the prospects of basic industries like
the metallurgical industrjes, heavy
chemicals industries and engineering
industries.

Unless you do that, any industrial
prosperity that you think you can build
up, would amount only to building up
castles in the air, hatever be the
economy, mixed they may call it,
romantic it may be, being mixed, we
shall never have mixed economy. We
cannot even have mixed economy if
you go on with this policy of
making big business itightpn its
pincer hold around small indus-
tries. I see my hon, friend
shaking his head there. "ﬂe will have
to shake his head mmuch more to shake
out his responsibility. He ha. admit-
ted several times that small factories
have closed down in this country.
When I put a direct, leading question
the other day, to him, as to whether
it was not because of the monopoly
of the WIMCO that several match
factories have closed down, the all-
knowing Commerce Minister was
chary enough not to commit himself
against big business and he claimed
notice, Look at the case of the auto-
mobile industry, Take the case of any
other industry. When I say small fac-
tories, I do not mean thé automobile
industry. In all the other cases, the
small factories are being closed down.

One point more......

Some Hon, Members: How long are
we to sit?

Mr. Deputy-Speaker: I hope this
point will be short.

‘Shri V. P. Nayar: The point is dl-
ways short, Sir. In spite of the fact
that a picture is sought to be painted
in very bright colours about indus-
trial prosperity, we know that In
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my part of the couniry, owing to the
crisis in the handloom industry, nwing
to the crisis in the coir industry,
hundreds or thousands of people are
being pushed to the gates of death.
Not a single word is mentioned about
that. While I find that the Expert
Commission appointed by the expert

' the hon, Mr. T .T. Krishnamachari have

made a reference to this and said
that even at the peak time, the coir
worker got only eleven annas or twelve
annas and hundreds of thousands of
people are without food, no reference
1s made to that. Take the case of the
handloom industry. It Is stated that
the production in 1939 was 1,500 to
1,800 million yards. We have only a
production of 750 million yards now.
They say our Indian mills are produc-
ing more yarn. Where is the yarn if
it is not available for the handloom
industry in this country?

Shri T. T, Krishnamacharl: Here it
is, yarn.

Mr. Deputy-Speaker: Is it 13,000
million yards?

Shri V. P, Nayar: 1,500 to 1,800
million yards. Under such -circum-
stances, industry will flourish only in
the imagination of our {friernds over
there. You can take it from me that
the industria] structure of India is
crumbling. ~°

I would very much like to be con-
tradicted by Mr. T. T. Krishnamachari
on a specific issue,

An Hon. Member: I doubt very
much if the House is working with
the quorum,

Mr, Depuly-Speaker: The House has
got quorum.

Shri V. P, Nayar: I am finishing,
Sir. The Chair will take care of it-
self. The hon. Member need not
worry.

This is a matter in which I would
very much lilke myself to be contra-
dicted. There was a rumour, a very
reliable rumoyr that those who trade
in rubber, led by ¥r. A V. Thcmas,
M.P., waited in a deputation on the
Cummerce Minister. Some Members
have personally told me of this. At
a time when 5,000 tons of rubber
could not be sold and as you know,
Sir. ribber cannot be kept on for ever
and ever, when they wanted to find
a market and waited in deputativn on
Mr, T. T. Krishnamachari—it is open
to Mr. Krishnamachari to contradict
me—Mr. Krishnamachari told Mr. A.
V. Thomas and others that he cowld
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not grant them an interview to taxe
something from them and asked them
to take this®* * *

I reliably understand that the
matter is before the Prime Minister.

Mr. Deputy-Speaker: All that need
nat be taken downm,

Shri V., P. Nayar: I wolld like to
be contradicted by the Commerce
Ministor. Nobody would be happier
ulmn I if this incident had not taken
place,

I would  only appeal to the Prime
Minister, who is unfortunately absent
at the moment, that he should take a
more realistic view and apoprise the
people of the actual situation in the
country. This has never been done
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under the present circumstances. The
best way to make an honest attempt
dg that he should call his Minister of
Education—because we have more illi-
t,eracr in the country—as the Minister
of Illiteracy. He should call his Health
Minister as the Minister of Diseases
and_he should call his Minister of
Food and Agricultufe gg the Minister
of Famine and Starvation. His
Finance Minister must be styled as
the Minister of Bankruptcy. That
ought to be the basis or appraisal of
the realistic situation around us.

I thank you very much, Sir, for the
indulgence you have shown me und
I thank the House also.

The House then adjourned till Two
g the Clock on Tuesday, the 10th
arch, 1953.



